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LEGISLATIVE ASSEMBLY
Friday, lﬁ_th March, 1945

The Assembly met in the Assembly Chamber of the Couneil Ho-uag, at
Kleven swof the Clock, Mr. President (Tbe Honourable Sir Abdur Rahim) in the

Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS

STEPS FOR BASING MILK SHORTAGE

1086. *Mr. Manu Suwedar: (a) What steps has the Honourable the Kooa
Memper taken to eusse tue posiuon with regard to the shortage of milk in
India?

(b) What was the total import of (i) whole milk powder, and (ii) skimumad
wilk powder, into India in 1942/43, 1948/44 &nd 1Y44/45 (upto the 8lst
December 1944)? .. : ' i

(¢) How is it thut Government are encouraging the import of skimmed milk
powder instead of whole milk powder, which would occupy the «ame shippiag
space, but which would have greater nutritive value? _ '

(d) Have Government any information as to the source of supply of milk to
(i) the Army, (ii) the American soldiers, and (iii) refugees, prisoners of war and
other extraneous elements in the population?

(e) What steps have Government taken to represent to the  Amarican autho-
rities to arrange for their own supply of milk, instead of falling on that which
should go to the civil population of India?

° (f) Have any inilch cattla been imported into India for the Army hy
Government or by other parties? _

(g) If so, what in the total number so imported ‘since the beginning of the
war? A
(b) Have Goverument taken any steps for increasing the import of milch
cattle and of whole milk powder?

(i) If so, what are these steps, from what sources, and when will these
imports take place? : :

The Honourable Sir Jwala Prasad Srivastava: (a) Attemps are being madg
by the Central and Provincial Governments to increase the production of milk
in Indin. Imports of processed milk have also been arranged with H. M. G.
s follows for.the year 1945: .

Full cream- sweetened condensed milk,  2,000. tons.

Skim Milk powder, 2,000 tons,

Infants and Invalids milk foods, 1,681 tons.

We have represented to H. M. G. that we require additional quantities and
negotiations are proceeding. We hope to be sble to obtain additional quantities
ns follows: . ’ o

Full Cream, 1,000 tons. ®

Spray skim, 8,750 tons. .

_(b) A statement is placed on the table.

(c}-Goverpment are not encouraging the import of skim milk powder, but
the total available world supplies of processed milk are unequal to the demand
and we _have to secure what we can from supplies available. . Skim inilk
powder i8 to be used in cateritg establichments in urban aress in order to set
‘rec supplies of fresh milk for distribution to the vulnerable sections of the
community, )

) {d}. 20 per cent. of the total demands of the Defence Forces and prisoners of
W ar is met by-local purchase: the remainder is supplied by the military dairy
rarms or by importation. There are no special arrangements for meeting the
demand of refugees. '

- : - (1591)



1502 - LBGISLATIVE ABBERMBLY (16 Max. 198

(e) Bupplies to Americsn troops are made up to a specified limit from the
military dairy farms. The remainder of their requirements are met already by
importation. 1 understand that in connection with our demand for imports for
civil consumption H. M. G. are already endeavouring to obtain additionsl
quantities from America. . .

(f) None by the Goveryment: and a few "by the Army. The information
whether other parties have imported any milch cattle is not readily available.

¢g) 90 bulls and 175 Leifers have been imported by the Army s.hce the out-
break of the War. . _ . o

(h) No steps have been taken to increase the import of milch cattle from
abroad since such importation in existing circumstances is impracticable on any
appreciable scale. As regards the import of whole milk powder, please ser
reply o (c) above.

(i) Does not srise.

Import of whole milk and skimmed milk powder into Indie

Item, Unit 1942.43 1043-44 1944-45
e . Upto 31st Dec.
.1. Whole Milk Powder . . . owt. 1,717 4,440 8,921
2. Bkimmed Milk Powder . . . . owt. 4,964 3,718 1,621

Mr, Manu Subedar: Are Government aware that their prohibition of the
slaughger of prime cows and buffaloes, which pleased this House, is not being
properly carried out by the provinces and by the municipalities, and thad the
private interests of those who deal in cattle is destroying public interest in this
direction? -

- The Honourable Sir Jwala Prasad Srivastava: I am not aware of the fact,
but H the Honourable Member will bring any cases to my notice I will draw the
attention of the provincial Governments cuncerned.

Mr. Govind V. Deshmukh: Is the Honourable Member not aware that
Bengal has not carried out this prohibition and the Government of India them-
selves had a complaint to make against ‘them?

+ The Honourable Sir Jwala Prasad Srivastava: I cannot reply to that question
‘off-hand; I am not aware of it. )

Mr. Abdul Qaiyum: May I know why milech cattle are not imported inte -

India in view of the acute shortage of milk in this country?

The Honourable Sir Jwala Prasad-Srivastava: I have already given the

TeAsSONE in my answer.

Mr. M. Ananthasayanam Ayyangar: Have Government taken any steps to
increase the number of dairy farms in this country for the purpose of producing
more milk?

The Honourable Sir Jwala Prasad Srivastava: Yes, Sir; I believe the pro-
vinces have started a number of dairy farms. I am pold that financial assist-
ance in the form of interest-free lonns has been given in one or two provinces to
co-operative milk societies. and they have generally assisted in the improvement
of milk supplies. '

StePs FOrR RE-FORESTATION

1037. *Mr, Manu Bubedar: (a) Tn view of the intensive utilisation of foreste
and the cutting down of trees for urgent war needs, what steps has the Secre-
tary for Education, Health' and T.ands taken, or recommended to Provineinl
‘Governments and Indian States, for restoring the balance by reforestation?

(b) What proposals have been made? .

(rY What ig the extent of ré-planting, which will he involved? . )

(d) To how many years cvecle is it expected to replace what has been cut
down? . ' :
(e) Have Government prepared any pldn or scheme for this purnose?

(f) Tf so, will they circulate n copr thereof to the Members of this Hquse?
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Mr, J. D. Tyson: (a) and (b). The matter, whether as regards Government
-escrved forests or privately-owned forests, is primarily vne for Provincial and
State Uoverninents. 'L'he pos.tion us regards advance' fellings in Government
‘orests wus reviewed in paragraphs 32 to 4@ of the Inspector Ueneral’s note ou
Post-War Forest Policy for Indis’ copies of which' are in the Library of the
House. The Policy Commuttee on ~Agriculture, Korestry and Fisheries at itx
neeving in Birnla last June adopted the following recommendation for the con-
sideration of all-the Governments concerned: . . )

“‘The reserved forests be immediately examined aud working plans revised
or prepured to ensure the conservative manasgement thgt will be neces_snry"ior
a few yeurs to repair the demage done by advance fellings during the war”.

The Policy Committee also recommended to Provinces an extension “of the
sren under forests, particularly minor forests intended to provide the villagers
with agricultural timber and fuél, and the assumption by Provincial Govern-
ments of additioual powers to control privately-owned foreste upto the extent of
usguring full management if ne®essary. : .

(c) and (d). In forests under Government msnagement advanse fellings
are wade good by natural or artificial regeneration according to the working
plan, as fellings take place, No question of & cycle arises but to the extent~that
to mect war needs fellings have taken pluce earlier than provided in. the work”
ing plans, there ought, as scon as c.rcumstances permit and for u few years to
come, to be a slowing down of fellings to below the level provided for in the pre-
war working plans. C )

(¢) and (f). The suggestions of the Inspector General of Forests as set out.
in_his note, entitled ‘‘Post War Forest Policy for India’’ have been circulated
to the (Governments of Provinces and States with a general endorsement by thc-
Policy Commiittee on Agriculture, Forestry and Fisheries. ‘As already stated in
reply to Part (b), Copies of the Inspector General's note will be found in the
Library. '

Mr, Manu Subedar: In view of the responsibility of the Central Government
with regard to food aud.the welfure of the community generally, will Govern-
ment censider going boyoud the stage of merely recommending to the Provin-
cial Government? Will they take powers in regard to forests by declaring it a
Central Subject? ’ ' : '

Mr. J. D. Tyson: Government do not contemplate doing thut at present.

Mr. Abdul Qaiyum: May I know what has been the increase in the percent-
age of fellings during the war? '

Mr. J. D. Tyson: I think that over India as a whole fellings have gone about
three years in advance of working plans. In some provinces I know that it is
more, but over India a8 a whole it is about three years in advance, and that is,
of course, infinitesimal compared with a rotation of perhaps 100 years.

Mr. Abdul Qaiyum: May I know if the Honourable Member is aware whe-
ther the recommendations of the Policy Committee have been acted upon by
the Provingial Governments? '

_Mr. J.D. Tyson: We have had reporis from some of thg Provinces that they
arg revising their working plans. .

Mr. Abdul Qaiyum: Has any control been instituted over the private forests
where the fellings are very much in advance of the plan?

Mr, J. D, Tyson: Certnin_ provinces have. gat legislation on the anvil.
Bengnl for one has got a Bill to control private forests actually before the
Legislature. . ’

_Mr. Lalchand Navalrai: May T know if the suggestions of the Policy Com-
mittee will be placed on the table of the House. ' -

Mr. J. D. Tyson: T will examino that. T think it i i
r.ihrmw of the House. e tha think it is already placed in the

-

Mavaris EPIDEMIO IN BANTYACHUNG
) 1038. *Dewan Abdul Basith Choudhury: () Will the Secretary for Fduca-
ion, Health and Lands please refer to his reply to the supplementary queaticns

A2
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by Mr, K. C. Neogy on starred question No. 282 of the 25th February, 1944,
and state what intormation he has received from the Government of Asswu
regarding the mularia epidemic in thoe village of Baniysachung in Sylhet?

"(b) What is the decision of th® Governwent regarding the suggestion ol
Mr. Neogy to depute the I’ublic Health Commissioner to- Baniyachung?

(c) 1s the Honourable Member aware—(i) that Baniyachung has lost over
14,000 people since the outbresk of the upidernic in March, 1943; (ii) that there
is a difference of opinion between the Public Health Department of Assam and
local doctorst regarding the type of fever raging in Baniyachung; and (iii) that
a large number 6f people in the village are still ailing?

. (d), Will the Honourable Member please refer to his reply on the L5th
JFebruary, 1944, to a supplementary question on starred question No. 232 when
be said:—'‘We will certainly help the Government of Assam to the best of
our ability’”’ and does he propose to depute a committee of experts to Baniya- _
chung to examine several cases locally and give their °Qtini°“ regarding the
nature of disease amd recommend what effecti® method of tréatment should he
adopted? - ‘ ‘ '

Mr. J. D. Tyson: (a) A statement giving the figures of new cases of malaria”
&reated in Béniyachung, which has been teceived from the Government of
Assam, is laid on the table of the House.

() G6¥@nment have decided that it is not necessary to depute the Public
Heslth CofMfhissioner to Baniyachung. -

(c) (i) The total number of deaths from all causes in Baniyachung {rom
March, 1948 to December, 1944 was 9,771 of which 5,891 were from Malaria.

(ii) Except for one junior Local Board Sub-Assistant Surgeon, whose diag-
nosis has been found to be erroneous, there is vomplete unanimity that the epi-
demic in Baniyachung was one of malaria—many of the cases being of the
malignant cerebral type. )

(iii) The epidemic in the village is well under control and only 54 new cases
were treated in January, 1945, ’ .

(d) No. The Inspector General, Civil Hospitals, the Director of Public
Health and the Director of the Pasteur and Medical Research Institute at
Shillorig have visited the village for investigation and have come to the conclu-
sion that it was an epidemic of malaria.

Statement showing the bers, of new of malaria treated in Baniyachung.

Jenuary, 1944 . 3,071 August,1944 . . . . . 311
February,1944. . L 580 September.1944 . . . 170
March,194¢ . . .. 802 . Ootober, 1944 . . . e 207
April, 1944 . . . 1,071 November, 1944 . . . . 381
May, 194¢ . 871 December, 1944 . . . -. 204
June, 1944 . . . 1,111 January, 1946 . . . . 54
July, 1944 . . 584 February, (upto the 17 th), 1945 . 43

Mr. M. Ananthasayanam Ayyangar: May I know if  sufficient quentity of .
quinine was made agailable to that area? .

Mr. J.-D. Tyson: We supplied quinine only to the Governinent of Assam but
from the press note which the Government of Assam has - issued I think it is

_made clear that they made very, liberal distributions of quinine to the Hahigunj
Sub-Division where Baniyachung is.

Mr. Ananga Mohan Dam: Is the Government - awarg_ that in view of the
acuteness of the situat.on, His Fxcellency the Governor of Assam visited that
place in the last week of February? Is the Government aware of the steps
which the Assam Government are going to take ‘or the removal of this epidemic?
Conditions there are not so easy as has been depioted by my Honourable friend.

. Mr. J. D, Tyson: I am not aware that His Excellency the Governor has paid
o visit to the village. I am glad to hear that he has. I have not also received
any later information about the future intentions of the Goovernment of Assam. '
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| know they establisked a special 50-bed hospital for a period, but T do not-
know how long they propose to keep it on.

Mr. Ananga Mohan Dam: Do Gevernment think that one 50 bed hospital is
quite sufficient for a village which is the biggest in the world?

Mr. J. D. Tyson: This is a special malaria hospital to treat specially compii-
cuted cases. The number.of new cases, of malaria, treated in January, as I
have said, was 54, and in February up to the 17th, 48.

- Mr. H. A. Sathar H. Essak Sait: Did the Honourable Member make enquir-
ies from the Provincial Government after receiving this question?

Mr, J. D. Tyson: Yes, we did.

Mr. H. A. Sathar H. Bssak Sait: The fact that the Governor visited the
place ¢cven in February does not fit in with the rosy picture which the Honour-
able Member has drawn, ) . ’

‘Mr. J. D. Tyson: The Government of Assam did not infrom us about His
Excellency’s visit. L

Mr. President (The Honourable Sir Abdur Rahim): Next question.

TRAINING OF STUDENTS ABROAD ‘

1039. *Mr. Abdul Qaiyum (on behalf of ‘Mr. T. 8. Avinashilingam Ohettiar):
Will the Secretary for ‘Education, Health- and Lands please .state: _

(1) with referenice to-the Press Comemunigue of his Department, dated the
27th January, 1945, regarding training of students abroad, . what the other
studies envisaged in items 14 and 15, wamely, other forms of applied science
and technical subjects not covered abpve, are;

(b) whether the Selection Commiitess mentioned in paragraph 2 have been
established; and . ~

(¢) when "they expeet to issue the advertisements and select the.students?

Mr. J. D. Tyson: (a) The entries were purposely vague. They were intended
1o cover nny additional subject, over and above those specified in the Press
Communique, in which a Provincinl Govérnment er o Department of the Cen-
tra} Government might suggest sending a student. They will be omitted- when
the list of subjects is finally complete. .

(b) The Central Selection Board has not yet been established: Certuin
Provincial Governments have reported that they have set -up their Selection
Conmunittees. » o

(¢) An advertiscment inviting applications to be submitted by the 15th April, .
‘1945, has already appeared in the press.

‘"1 may add that it appeared yesterday. ‘

Mr. Abdul Qaiyum: May I know if the Central Selection Board will confine
ite selection to the students from the centrally administered areas or will draw
upon other parts as well? ) ) '

Mr. J. D. Tyson: The division will not ne quite on those lines because it is
conceivable that students from Centrally administered areas might apply through
provinces and also that persons from the provinces might apply for studentships
sponsored by the Government of India. The Central Selection Board will des!
primarily with all those who apply from whatever source they apply, for
studentships sponsored hy the Government of India. If we get too many appli-
cations from the Provinces, the Central Seiection Board will probably be asked
to advise with a view to thinning them down a bit.

Mr. Lalchand Navalrai: Mayv I know when the Central Selection Bosard will
be formed? :

Mr. J. D, Tyson; Very soon, I hope.

. RESTRICTION OF SUGAR PRODUOTION IN BrHAR

1040. *Mr. Manu Subedar: (a) Has the attention of the Honourable the
- Food Member heen drawn to the following remurk by Rai Bahadur Syammnandun
Sahaya, C.1.E., President of the Bihar Chamber of Commerce, in his address
on the 25th January 1945:- ‘ ‘

“The fixation of price ‘of sugar und sugarcane has been the cause of bitter comments in
the prees and on the platform and I would not tax your patience by epumerating them here,



1596 . LEGIBLATIVE ASSBEMBLY [16TH MAR. 1845

but there is oue thiug which 1 might usefully point out, that it wee not long hence that, in
aupite of the best ufforta on the part of the mill-owners, they were not nllowed to. crush ail
the cane that was available und some cade had actually to be burnt or used us fodder in thin
Province. An appreheusici of over production of sugur .was given us the cause for this
decision. Later on it was found that the ijprelmnuioa was not justified and that we had
to export so much sugar that there was actually dearth of sugar in the following yesrs and in
some parts of the country sugar was sold eveu at the rate of Rs. 40 per maund?”

(b) Under what circumstances are the facts stated here correct?

(¢) Under what circumstauces was the production of sugar artificially res-
wricted and bow much production was Igst?

The Honourable Sir Jwala Prasad Srivastava: (a) Yes.

(b) The speaker was referring to the year 1940-41 when the sugarcune indus-
try was a provincial responsibility and there was no central control over sugar.

. (¢) In the year 1939-40 there. was over-production of sugar leading to a ruin-
ous fall in prices. The provincial Governments of U. P., and Bihar, therefore,
found it necessary in the interest of the sugar industry and of cane growers, in
the following yeur to restrict production with a view to stabilise the market and
enable the financing of production by Banks to be effected. Though no statis-
uics are readily available this policy resulted in some of the available cane crop
being destroyed on the ground. ' -

Prot. N, G. Ranga: What is the policy of the Government when suoh sur-
plus cane is either destroyed or is supposed to be used as fodder? Do Govern-
ment give any sort of compensation to the peasants affected?

The Honourable Sir Jwala Prasad Srivastava: I.am afraid I am not concern:
od with that question. _ #

Prof, N. G. Ranga: Who is concerned? _ _
~ Mr. Boossinbloy A. Lalljee: How did the Government come to the conclu-
sion that there was surplus sugarcane and it should be destroyed? .

.The Honourable Sir Jwala Prasad Srivastava: As I have already stated, nt
that time sugar was not Central responsibility. This was done by the Provin-
cial Governments of United Provinces and Bihar.

Mr. Manu Subedar: In view of the very serious state of affairs discloged in
this matter, may I know what steps Government are taking to ensure that such

'?ﬁsim do not arise once agnin even when the control is with the Government of
ndia? ' o

The Honourable Sir Jwala Prasad Srivastava: As the Honourable Member
knows the Central control is qnly a war-time control, and T do not think there is
any chance ®f this sort of thing arising during the war.

ExPORT AND PRODUOCTION OF SUGAR

1041. *Mr. Manu Subedar: (a) Will the Honourable the Iood Membcr
please state how much sugar hus been permitted to be exporteq from India
and by whom? L

(b) What wus the total amount of sugar produced in India bgfore the-war
in the year 1938-89? : _

(c) What was the total consumption in India before the war, what is the
total amount produced now, and what is. the total consumption now? .

d(d) What are the factors lending to (he inercased consumption of sugar in

India? :

(e) Are they due to the inereased British ariny, the Americans, the refugees

" from Poland to Hongkong, the Italian and other prisoners of war?

» (f) Are Government aware that sugar ration iz extremely low in muny parts
of the country and there are complainta that the poor people never see auy
augar? . ' .

(g) What is the price of svgar per mhund compared with the price of augar
hefore the war? . ’

The Honourable Sir Jwala Prasad Srivastava: (a) Tn the year '1048-44 o
quota of about 17.000 tons of sugar for export to neighbouring countries was per-
mitted by the Government of India. The figures of export for the years previous
to 1943-44 are not readilv available, ‘hut as far as T-am aware the exports were
less than 25,000 tons # vear. ’
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(b) 7,687,000 tons of sugar were produced in 1938-89. ,

-(¢) The' civilian consumntion of sugar pefore the war was approximately 11
lakhs tons a year. 12.2 lakhs tons »f sugar wae produced in 1948-44 and 10.5
lakhs tons made available for civilian econsumption in that year. The civilian
quota for consumption this year has not yet been finalised as the exact produc-

.

rion is not known. ) .
(d) and (e). The factors leading to increased consumption are increased

population, increased requirements of the Defence Services, higher purchasing
aspacity of the public and the large increase in urban population, particularly
industrial, leading to diversion of the demand from gur to sugar. The require-
ments of refugees and prisoners of war are relatively very small.

(f) Government are aware that the sugar ration is low in many parts of the
country. But it must be remembered that noorer people still generally consume
gur which is unrationed. . ’

(g) The present prioce of sugar is about Rs. 16/4/- per maund as compared to
Rs. 11 per maund in the immediate pre-war period.

Mr. Manu Subedar: In view of the answer of the.Honourable Member, may
I know whether Government will take steps to prevent the export of sugar from
this country as there is & very serious outery from many parts of the country
that the sugar ration given is ridiculously small?

The Honourable Sir Jwala Prasad Srivastava: Well, Sir, I sm.myselt most
auxious. But some of the countries which receive sugar from us are Afghanis-
tan, Nepal, 8ikkim, Bhyutan, and Tibet. They have always depended on Indis
for sugar supplies and I think the House would agree that it would go very
hvrd on them if we refused them the small supplies which we give them.

Mr. Manu Subedar: Which are the other countries? These countries having
becn dependent on India for sugar, I agreec you should not cut them out. I
refer to the efport of sugar by sea. Will Government stop all such exportg?

~ The Honourable Sir Jwala Prasad Srivastava: The other countries are the
Near East, Saudi Arabia, South-East Persia: those are the major recipients.

Mr. Hooseinbhoy A. Lalljee: Where thews onuntries dependent on Indis
hefore the Wur? )

'l'tl;o Honourable Sir Jwala Prasad Srivastava: | am unable to answer that
question. .

Sir Mubammad Yamin Khan: Do the figures that are given refer to refined
sngar or to any other sugar? .

The Honourable Sir Jwala Prasad Srivastava: What other sugar?

Sir Muhammad Yamin Khan: Is it refined sugar.or the khansari sugar?

The Honourable Sir Jwala Prasad Srivastava: Not ag far as I know.

SCARCITY OF SALT IN BENGAL AND OTHER PLACES ’

1042. *Mr. Manu Subedar: (a) Will the Honourable the Food Member please
swte the amoupt of salt imported into India in the year 1938-39? .

(b) When did salt imports into Indi§ from abroad cease?

(c) Have Government raticed the public outéry with regard to the scarcity
and high prices of salt in Benghl and other places? o ‘

(d) What steps have Government taken to ease the salt situation?

(e) Have they provided special facilities to salt producers in Western India?
If so, what are they?:
" (f?) Have they fixed rates for salt as supplied to Bengal? If so, what are
they?
__(g) Did - Government make any attempt to supply salt from Sambhar,
Khewra or Pachhbhadra by rail in -increased quantities?
dt(h)? If so, what were those quantities and for which districts were thesc
taken ' )
(i) What is the price of salt in Calcutta today as compared with the price
hefore the war?

The Honourable Sir Jwala Prasad Srivastava: (s) 312,282 tons.

(b) Balt is still being imported from abroad.
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(¢) Yes. There was temporary scgreity leading to high prices-in Bengal and
Assam. .

(d) ‘The Government of lndia have arranged for sdequate and regular i
ports of salt into Calcutta from the Middle East and the West Coast ports.
Steps bave also been taken to improve despatches of salt to the districts frou
Caloutta. The Bengal Government are now' exercising full control over-all ar-
rival of salt, their prices and distribut.on. Provincial Governments are alsc
building up reserve stocks of three months. -

(e) Yes. The (Government of India have allowed the salt producers in West-
ern India a quota for export to the Eustern provinces and have arranged neces-
sary shipping. . _

_ (f) The Bengal Government have fixed the ex-ship price at Rs. 800 per 100
msunds of all imported salt.

(g) No, firstly because the rail haul to Bengul and Asssm would be too lon;:
for present transport conditions, and secoundly,- because the finer salt imported
from West Coast porte and Middle East countries is preferred in Bengal.

(h) Does not arise. . .

(i) The present retail price of salt in Calcutte is three annas per seer «u:
against pre-war price of one anna per scer. '

Mr, Manu Subedar: May 1 know if shipping is available for imports into
‘India from the Middle East and why are the Western India producers starved
for shipping space? . :

Mr. President (The Honourable Sir Abdur Rabim): The Honourable Member
is putting more than one question in the supplementary.

Mr. Manu Subedar: I want to know why preference is given to Middle East-
ern Countries in shipping as. against the West Coast of India?

The Honourable Sir Jwala Prasad Srivastava: Bengal has  been used to the
Middle East .salt. .

Mr. Hoossinbhoy A. Lalljee: May I take it that the Middle East include~
Aden beeause out of the 5} lnkhs, Aden is importing 24 lakhs. -

. The Homourable Sir Jwala Prasad Srivastava: May be. I am wmsble
answer that, off-hand.

" Mr. Manu Subedar: Will the Honourable Member eonsider beginning charity.
at home by favouring salt in the West Coast of India and giving it shipping?

The Honourable Sir Jwala Prasad Srivastava: My charity always begins at
home. .

Mr. Président (The Honourable Sir Abdur Rahim): Next quession.
(At thisstage Mr. K. C. Neogy rose in his seat.)

‘Mr. President (The Honourable 8ir Abdur Rahim): Next question has neeu

called. ~ >
_ - PosT-WAR PLANS FOR IMPROVING LABOUR

1043. *Mr, T. 8. Avinashilingam Chettiar: Will the Honourable the Labour
Member please state: .

(a) whether Government have uny post-war plans for improving lgbour in
this country; and

(b) whether they will consider the advisability of setting apart & poetion of
t.l.:e. profits of all organised industries for improzing the s%an?l:rﬂ ﬂpcl-';a and
giving education to the labourers employed in the respective industries?

The Honourable Dr. B. R. Am ¢ (a) Government's final'plans in thix
respect have not been formulated.

(b) The suggestion will be considered along with others in implementing
Government's plans. ' '

Mr. Abdul Qaiyum: When are these plans likely to be formulated?

The Honourable Dr. B. R. Ambedkar: As soon as the investigating eommit-
tee has reported. - .

Mr. Abdul Qaiyum: May I know if there is 8 time limit for this oStmmittee
to report? :

[ .
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The Honourable Dr. B. R. Ambedkar: Yes, they have promised to give u-
their report someiime in August next.

Prof. N. G. Ranga: Will Government cousider the advisability of expediting
their plans so that before the profits earned ior this year are dissipoted by the
industrics, they may be uble to set apart a portion of the protits for improving
labour conditions? :

The Honourable Dr. B. R. Ambedkar; | shall beur the suggestion in mind.

WASTE OF FOODGRAINS IN GOVERNMENT STORAGES

1044, *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourablé the Food
Member please state:

(8) what has been the estimaied wuste of foodgrains in Government Storages
in the years 1948-44 and 1944-45;

(b) in what Provinces this wuste has been most marked and for what
reasons; and . ’

(c) what steps have been taken to prevent these wastes in future?

The Honourable 8ir Jwala Prasad Srivastava: (a) and (b). An. accurate esti-
mate of the loss of foodgrains in storage is not possible. Deterioration or des-
truction is caused by insects, rodents, and moisture, modt of which can be trac-
ed to defective storage or to exposure to weather before storage. Total loss ix
compuratively rare, since deterioraj;ed foodgrains can be reconditioned, and if
unfit for human consumption can still be used for fodd=r or starch. Berious
losses were suffered during-1944 in Bombay, amounting to about 22,000 tone
owing to the explosion in the Bombay docks; in Karachi,, amounting to about
3,075 tons owing to exposure to . unprecedented rainfall, and in Bengal, amount-
ing to ubont 3,664 tons owing to unfavourable climat.c conditions, and the lack
of storage and transport sufficient to cope with the large quantities of grain
despntched during and after the Bengal famine.

(02 The Honourable Member’s attention = invited to the reply given to part
(d) of his question No. 152 on the 18th February 1945. '

Mr. Abdul Qaiyum: May I know if one of the man reasops for thie loss was
the absence of proper receptacles for storing grains? o

The Honourable Sir Jwala Pragad Srivastava: T do not know what the Hon-
omnble Member means by ‘receptacles’. ’ .

Mr. Abdul Qaiyum: I mean godowns or warehouses for storing foodgrains.

The Honourable Sir Jwala Prasad Srivastava: I have already stated. . .

s Mr. Abdul Qatyum: What steps have been taken hy the Government of Indi»

gince then to set up proper and adequute warehouses to avoid this wastage in
future?

The Honourable Sir Jwala Prasad Srivastava: | have alreadv answered :r
question on this subject,
Posrriox OF INDIANS 1N SOUTH AFRICA

1045, *Mr. Govind V. Deshmukh: Will the Honourable Member for Com-
monwealth Relations please state if Mr. R. M. Deshmukh, the High Commis-
sioner for _South Africa, has made any contacts with the Union Government of
-Bouth ‘Africa? What is the present position of Indians there? What fs the
attitude of the Union Government towards Indians in South Africa? )
_ The Honourable Dr. N. B. Khare: Mr. Deshmukh has had introductory
interviews with Field Marshal Smuts and Mr. Hofmeyr, the Deputy Prime
Minister. Since the last debate in the House on the 9th February there has
been no fresh development regarding the’ position of Indians. The Indian ques-
tion is still under the consideration of the Union Government.

Mr. Govind V. Deshmukh: May I know if the Government is in a position
to say what the result of those interviews was?

The Honourable Dr. N, B. Khare: I have no information yet. .

Mr. Abdul Qaiyum: May T know if the Honourable Member can tell us the
present whereabouts of Mr. Deshmukh? S

The Honourable Dr. N, B. Khare: Certainly he is in South Africa.
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Mr. Abdul Qaiyum: What part of South Africa?

‘The Honourable Dr. N. B. Khare: That I do not know.

GHEE PURCHASING AGENCY OF MESSHS. ALOPIPRASAD AND SONS |

1046, *Mr. Govind V. Deshmukh: Wili the Honourable the Food Member
please state: -

' (a) what aren including Indian States besides the whole of .the Punjab,
Gwalior and U. I’. has been allotted to Messrs. Alopiprasad and Sorg for the
purchase of ghee as Government Agents; since what period they have been
working as such in those arens;

(b) whether any advances were made to them for the purchase of ghee during
the period they had been acting ns Government Agents; if so, what amounts
and for what peried; .

(c) whether empty tins are being supplied by Government to them; if so,
what has been the lareest .number supplied, what the. number of empty tins
at present lying with them is and in what districts; -

(d) whether any scrutiny of the.stock of empty tins is made by any respon-
sible officer; if so, how many times during the year this scrutiny of Government
empty tins iz made; and .

. (e) whether any auditing of this firm's accounts is made; if so, how many
times during the year, amd whether a stateent of this auditing will be placed
. on the table of the House? ~ : .

The Homourahle Sir Jwala Prasad Srivastava: (a) In addition to the areas
mentioned in the question, Rajputana (excluding Jaiselmer and Jodhpur
States)- and Central India Agency (excluding Bhopal and Réwa States) have
since 1942 been nllotted to Messrs. Alopiprasad as our Agents for the purchase
of ghee.

(b) The reply is in the negative. A

(c) Empty tins sufficient to cover a month’s requirements at esch market
are sunolied by Government to the Agents. Due to scarcity of ting and trans-
port difficulties, the number of tins allotted to each market mey be, more or lesa
than the requirements of onc month. I cannot undertake to collect information
of the number of tins held by the Agents at each of the 77 markets involved.

(d) An account of the stock of empty tins issued and filled tins returned j
kept by the Officer-in-Charge. ' g o

(€) The Firm's accounts are audited twice n year. The answer to the latter
part of the question is in the negative. .

Mr. Govind V. Deshmukh: May I know whether, since the contract was

given to Messrs. Alopiprasad for the period mentioned, any tenders were called
for from’ other merchants or contractors? If not, why not? ' !

The Honourable Sir Jwala Prasad Srivastava: T aun unable to answer - the
question without notice. ~ . o

Mr, Govind V. Deshmukh: The notice is there.

Mr. President (The H(mouruble Sir Abdur Rahi'm): Next question.

ADMIsSIONS To DHANBAD SCHOOL OF MiNEs

Mo ;10:; ,;:l:?ltitﬂtultllammmhAbdtfll]Ghan;: Will the Honourable the Labour
: S e number of last admissions in th
Mines and the number of Muslims therein ? Mous in the Dhanbad School of

The Honourable Dr. B. R. Ambedkar: hi ‘ i
but ho did mat Joie, 24. out of which_gne %as a Muslim

Manlvi Mubammad' Abdul Ghani: May [ know from the Honourable Mem.-
ber what are the rules for n‘dmlssion in the Dhanbad School of Mines?

The Honourable Dr. B.'R. Ambedkar: It is hardly a question that I can
_answer in reply to u supplementary question; but if my. Honourable friend will
lay down a question, I-will give the information. ' ' '

.~ 8ir Muhammagd Yamin Khan: May I know if the Honourable Merber can
explgu:l the reason why this has been all along like this. whv Muslims have
not joined the Dhanbad School of Mines? S
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The Honourable Dr. B. B. Ambedkar: That is really a matter which sur-
prises me. I have looked iuto the matter and I do not see anyvreason why that
should be so: I have to inform the Honourable Member that Dr. Sir Zia Uddin
Ahmad is & member of the Governing Body. He ought to ‘he able to know why

_-xactly. this is happening? . .

Sir Muhammad Yamjn Khan: The Governing Body hag nothing to do.

The Honourable Dr. B. R. Ambedkar: Oh, yes, it has-every thing to do.
The whole mnnagement is vested in the Governing Body.” '

Hyparr Mm,sioN _

1048. *Mr. Amarendra Nath Ohattopadhyaya: (a) Wil the Honourable

sember for Industries and Civil Supplies, be pleased to state what. instructions

" were given by the Central Government to Sir Abar Hydari in connection with
what is- called ‘‘Hydari Mission'' in relation to future commercial undertaking
between India end the United Kingdom?

(b) Is it a fact.that the Hydari Mission has been sent to arrange economic
and industrial settlement after the war between the United Kingdom and Indis?
If so, what are the basic principles of such settlements arrived at by the Cen-
tral Government?

(c) Wil this settlement between U K. and India be given effect to during
the war? ' ) .

(d) What consumers’ goods are-being imported from U. K. and U. 8. A.
+1. present, and how will thev affeet the inanafe-¢tnrers of these zoods in India?

The Honmourable Sir M. Aszisul Huque: (a) None. As regards the objects

_ %t the Mission, I woyld refer the Honourable Member to the reply given by me

‘q part (a) of Mr. Neogv's starred quesfion No. 808 on the 16th February 1945.
(b) First Part.—No. :

(b) Second Part and (¢). Do not arise. . .

(d) First Part. A -list of important items of consumer goods is placed on the=*
wable of the House. : L )

Second Part.—Indian manufactuters are not likely to be affected adversely
m view of Government'’s policy to import only such goods as,are available and
necessury to meet the requirements of the country with due regard to the posi-
sion of indigenous industries and to their ability to meet that demand.

‘List of important items of consumers goods imports of which are being

encouraged
Alarm Clocks, - Kerosine oil.
Artificial Bilk fabrics. quors.
Artificial silk yarn thread. Newsprint.
Books. L Non-ferrous metals such as aluminium, brass
Chemicals household. . . sheets, zinc, ete.
Cotton plecegoods others. Qil cloth & Floor cloth.
Cotton sewing thread. Optical instruments, apparatus & equipment.
Crockery. Paints. .
Cutlery including rezor blades. Paper of all kinds,
Oycle and parts. . Pipe tobacco. .
Domestic sewing machines and parts. Photographic negative & Printing paper.
Dmgs_, Medicines & Baby foods. Polish and compositions. . )
Klectric Lamps, table fans and household Professional and scientifi¢ inatrumenta.
sppliances of all kinda. Radios & Radio parta.
- Esgential oils, Second hand clothing.
Glassware. Btationery.
Handknitting wool Toilet requisites.
Hardware. i Torches and components.
Hosiery. . Typewriters and parts.
Hurricane lamps. Woollen varn and Fabrics.

" Fearcrry or Droris 15 DELAI CLOTH MARKET.
1049. *Mr. Amarendrs Nath Chattopadhyaya: (a)els the Honourable Member
‘or Industries and- Civil Supplies aware of the fact that not even & single pair.
of dhoti of 5 yds. x48” was available in the Delhi cloth market on the 26th
of February just on the eye of the Holi festival? How did such scarcity of
cloth happen in spite, of all sorts of textile control ordinances?
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(h) Has the Honourable Member in contemplation any step to see that all
cloth is standardised and sold as standard cloth through all normal trade

-channels ?

(c) Will the Honourable Member be pleased to make co-operative consumers
stores all over India as licensed stores for supply.of textiles under Government.
control? ‘ . ‘

The Honourable Sir M. Asizul Huque: (a) No. Our information is that this
is not correct. )

(b) No. . - . ) A

(o) Internal distribution Within a Province or State is the responsibility of
that Province or State and the question of licensing Co-operative Socisties will
doubtless be congidered by them on_all relevant occasions.

NSATISFACTORY SANITARY SITUATION IN INDIA

1060, *Mr, Amarendra Nath Ohattopadhyaya: (a) Has the sttention of the
Secretary for Education, Health and Lands been drawn to the pamgr_aph at page
3 of the Hindustan Times, dated the 26th January, under the caption ‘‘Nearly
three lakhs die of Malaria in Bengal’’ and to another paragraph at page 4 &f the
same paper of the same date under the caption ‘‘Bombay Doctors congratulat.
the Red Army Military Corps’’? If so, -will he please state what steps Gpvem-
ment propose to take to trace the causes of such contrasts between India and
Soviet Government in respect of sanitary situation and to make a statement or
the matter on the floor of the House?

~ (b) Apart from the steps taken by the Central Government through the*
Survey of Health Department for postwar reconstruction, does he propose f
requisition the Ayurvedic, Yunani and Homeopathic systems of trestment tc
nelp the allopathic system in coping with the situation? - :

o (e) Has the Honourable Member taken any step to—organise ‘any medical

service at thegcentre for helping the Provincial Governments for coping with the
situation ? - B

(d) Does he propose to set up a Health Committee to enquire into the sausc«
of such mortality in Bengal?

Mr. J. D. Tyson: (a) I-have seen the articles weferred to. Government
have set up the Health Survey and Development Committee to make a ogm-
preliensive survey of health organisation in India and to make recommendation<
regarding the measures to beJaken to raise the health stundards of the country.

(b) The quetsion of the employment of practitionerg of the systems of medi-
cine mentioned is a matter for Provincial Governments. T

(¢) No central medical service has been orgenised but the Go{'emment of
India have arranged with the military authorities- for the loan of military medi-
cal personnel to Provincial Governments in recent severe epidemics.

(d) No. The causes of unusual mortality in Bengal in 1948-44 are " being
investigated by the Famine Inquiry Commission. ‘

Mapnras PROVINCE APPEALS TO INCOME-TAX APPELLATE TRIBUNAL

1051. *Mr. T. B. Avinashilingam Ohettiar: Will the Honourable the law
Meamber please state: -

() the number of uppeals from Madras Province in January, 1944 and 104
before the Income Tax Appellate Tribunal;

(b) whether the large number of casés pending in' Madras necessitates the
two Benches in Bombay and Patna to move down to Madras and help the Madras
Bench to clear thé usrrears; ]

(S) whether the number of cases pending are still many in spite of this; and

(d) if so, whether GoveMiment propose to make the Madras Bench permanent
and strengthen it? . n

. 1130 Honmoursble Sir Asoks Roy: (a) The number of pending appeald from
Madfas was 877 at the end of January, 1944, and 262 at the end of January,
1945. )
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b) The Bowbuy snd Patna Benches visitéd JMadras to assist in the dispossl
of b(.ia).'drau wrrents ﬁur_ing the earlier months only 6f the period for which' the
nladras Bunch was in existence. ) . ) . b

(¢) I have given the latest available figue in my re_p‘ly to part (a).

(d) The iadras Bench ceased to exist at the end of I'ebruary. Government
will watch developents and will be prepared to consider the re-establishment

o Madros Bench should occasion arise. . ,

o Jltr. l;usmm:nymm Ayyangar: May I know what the duration of the
delays on e average has been this yellr? - ' '

" The Honourable Sir Asoka Roy: That supplementary question does not arise
ou this question. I am not in a position to auswar it. S

-Mr, M. Ananthasayanam Ayyangar: Is there any need for these two Benches
10 go to Mudras again for the disposal of pending appeals? :

The Honourable Sir Asoka Roy: There was need when the Benches went
to Madras. ) )

Mz. M. Ananthasagyanam Ayyangar: On what basis was the period extended
by one month, till March? ) ‘

The Honourable Sir Asoka Roy: The life of the Bench has not been extended
to Mareh. It ceased to éxist at the end of February.

IND1A’S CONTRIBUTION TO LEAGUE OF NATIONS _

10562. *Mr, T. 8. Avinashilingam Chettiar: (a) Will the Honourable the Law
Member please state what has been the contribution of India towards the Leaguc
of Nations since the war?, . ‘

(b) What is the work which the League of Nations is now doing to justify this
contribution? ' o

The Honourable Sir ASoka Roy: (a) I lay on the table a Statemens con-
ruining the inforination required.

(b) The Honourable Member is referred to the latest available Report on
the work of the League (for 1842-48) a vopy of which'is in the Library. :

Statement
. “mtributions w0 Leugue of Nations since the outbreak of wuar
1040 . : 9,41,000 1942 . . . 7,564,640 ®
1941 . . . 7,604,649 1943 . . . 9,753,101
.. . 1944 . _ %,88,000
ToTAL : ~ 43,11,399

Mr, Abdul Qaiyum: Will the Honourgble Mewunber give us the total nxpand;
ture incurred—just one figure? i

The Honourable Sir Asoka Roy: The total expenditure from 1940—44 is
Rs. 43,11,399. . '

Mr. Abdul Qaiyum: Will Government tell us what work is being -done when
the League of Nations does not even exist? Do Government think it desirable
to go on incurring this expenditure?

The Honourable 8ir Asoka Roy: Yes, a lot of work is being done.

Mr. Abdul Qaijyum: What kind of work?

- The Honourable Sir Asoka Roy: I have referred you to a book. If you will
iook at pages 27—48 you will find the work which is being done bv the Eeconomie,
Financial and Transit Sections. On pages 40—58 you will find the work which
8 being done by the Health Section of the League. You will find that the
Health Section of the League has been actively engaged on problemg facing
health administtagion and has concentrated -its activities particularly on’, the
present food scarcity, danger of epidemic outbreaks, ete. It has also been
assisting the International Red Cross sith information which i based on its
experience, in order to determine what drugs are needed for epidemic reliaf. T
may say in a word it has been carrving on health research generally. Then it
ir giving international assistance to refugees. Honourable Members know that
the International Lahour Office in pursning ite work activelv. ‘Onlv the other
day there was a session of the Internattnal Labour Conference which wag held
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in l’h:ladelphm, and which was attended by deleguates from member couatries
Further, you will see .from puges 58—68 the work which is being done by the
Supervigory Bosd of the Central Organisation. The Honourable Member wil!
be sutisfied if he reads or even glunces through the book that the Loague is doing
good work still.

Mr. Badri Dutt Pande: May 1 know where this beautiful work is being
done?

The Honourable Sir Asoka Roy: ‘I cam tell you that good work ig being done
in various places, for instance, Washington, DPrinceton, Lcrdon, and other

laces.
P Mr. Manu Subedar: May I know if the San Francisco Conferencs is not
expected to put an end to this white elephant?
(No answer.)
Manuracrvre oF D. D. T.

1053, *Mr. Satya Narayan Sinha: (u) Will the Secretary for Education,
Heuviwn and Lands plesse stute whether the Government ot indis are guing to
unport ‘U. . 'Ly wuich 15 un antidute to mogquitoes and pests?

(b) 18 he aware that several laboratories in this cbuntry have succeastull,
Juanufsctured the said drug?

(¢) 1f the answer be in the affirinative, why should not Government encourage
the manufacture of the drug in the country by releasing the raw matgria.s for the
purpose namely, Chlorine and Benzene which are available here in sufficient
. quantity?

M. J. D. Tyson: (a) A small quantity, is being imported in 1045 for
experimental use.

b) So far as Government are aware three or four firms in India have prepar-
ed D. T. but only on a laboratory scale,

(c) Benzene is 1ot a comtrolled article and it can be obtained through normul
trade channels. As regards chlorine, with the ggception of one firm which
applied for its release and got it, no other firm has applied for any assistanoce in

uring it.
pmcw Abdul Qaiyam: May I know what this D. D. T. means?

Mr. J. D. Tyson: T understand its tull name is ‘Dichloro-Diphonyl-Trichloro-
"Jthane'.
PROVISION OF QUARTERS FOR MINERS

1054. *Shrimati K, Radha Bal Snbhrm Will the Honourable the Labour
Mamber please state:

(a) if residential quarters are provided for miners in all mining areasy and -
if not, why not;

(b) if no quarters are provided, what steps Government propose to take to
susure that miners have proper housing accommodation;

(c) if Government are aware that the sanitary conditions in mining areas are
verv unsatisfactorv and that lack of good houmng accommodation and proper
sanitation is seriously affecting the heslth of the miners and their families and
thereby production; and

(d) if Government propose to (.onsult the Tripartite Conference about the
matter referred to in (c); and, if not, why not? -

The Homourable Dr. B. R. Ambedkar: (a) Bes:dantml quarters are p!o
vided for miners in the important mining areas.

(b) Does not arise,

(®) The Indian Mines Act lays down the primary reqmramcmta regarding
sanitary and health provigions, and the Mines Tnspectorate re¢ that fhev are
properly observed.

(d) T shall consider the sucgestion.

Shrimat! K. Radha Bai Bubbarayan: Bince the cnal gituation ig verv srave
mav T ask Gnvernment if they will anpoint & Committee of Exnarts, Medical,
~Hesdlth and Enecineering, to go into the “questions mentioned in (¢)?
‘The Honourable Pr. B. R. Ambedkar: We have already appointed a Coa)-
Mines Welfare Committee by whom all these questions are considered.
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Mr. N. M. Joshi:" May I ask what proportion of miners are housed in the
houses provided i1n the mining areas? o - ]

The Honourabls Dr. B. R. Ambedkar: 1 am afraid I must have notice of
that question. ]

Mr. N. M. Joahi: The Honourable Member has made a wrong statement.

RRESTORATION 0¥BAN ON WOMEN WORKING UNDERGROUND IN MINES

1055. *Shrimati K. Radha -Bai Subbarayan: Will the Honourable the Labour
Member plesse state: =~ - . .

(8) if Government have seen the recent report of questions and answers in
the House of Commons regarding women working ,underground in mines; and,
if 80, whethar and when Government supplied Mr. Amery with the informaticn
that be stated he had called for, und what that information is; E

(b) when Government will conclude the consideration of the question of restor-
ing the ban cn employment of women underground in mines;

(o) what steps Government have taken-to prevent such hardships to women;
“‘are low but compare favourably with the pay in other industries in India’ is
hased on facts; and

(d) if the answer to (¢) is in the affirmative, the rates of pay for women
‘vorkers in other industries in India? . . X

The Honourable Dr. B. R. Ambedkar: (a) Government have deen the
reports in question. They do not consider it in the public interest to disclose
the nature and contents of their report to the India’ Office.

(b) The question of the restoration of the ban on the employment of women
underground in mines is constantly under review.

(c) and (d). What the Secretary of State said was that the rates of pay
‘‘compare favourably with those of other industries in that part of India”. The
only comparable labour is ~ that employed on the neighbouring eonstruetion
works, #nd Government helieve”that the statement it not far from truth. '
' MATERNITY BENEFITS AND FAOILITIES YOR WOMEN MINEKRS

1056. *Shrimati K. Badha Bai Subbarayan: Will the Hcnourable the Labour
Member please state: ) ’ C

(8) the information received by Governinent regarding matters’ referred to in
juestion No. 437 on the 21st February, 1945, and its supplementanes;

‘b) whether and, if so, how many women miners were delivered of babia
nside the mines, and if there were any casualties among women and their
“lants; T

\¢) what steps Government have taken to prevent such hardships to women:,

(d) whether Government have called for a medical report on the consequences
to the health of expectant mothers by underground work and the action taken
I Government on it:

(e) what arrangements have been made in all mining aress for ante-natal and
rost-natal care; and 2 : '

. . {f) whether women doctors with adequate staff are stationed in all mining
i .reas: :.md. if not, whether Government propose to tnke immediate sters to do
. 80 and instruct the Women doctors to meintain a separate health record of every-
i one of the women working underground and their children?

!  The Honourable Dy, B. R. Ambedkar: (a) and (b). No report has been

* received of_any child having been. born underground. The second part of (b)
does nat arise.

i (c) Ur?dcr the Mines Maternity Benefit Act, 1941, women workers in mines
v may'optmn leave fqr a manth before the expected date of delivery, and they are
rp!-ohlhn.ed from being employed during the four weeks following delivery, A
bill to prohibit the employment of women underground during the ten weeke
prior to.the expected date of delivery is now before the House. ’

(d) No: the second part of the question does not arise.

(e\.Arranqementa have heen made for ante-natal and nost-natal care
_;f,the Mme.s Board of Health in the Jharia and Ranigunj conlfields. Some of the
’.‘_i!urger mines provide independent arrangements. ' ;

&
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(f) Women doctors’ und adequate staff are employed at some of the ,large

mines. Many mines provide midwives and nurses ai hospitala. The second part
of the question does not arise. .

Shrimati K. Radha Bai Subbarayan: May I ask if Government will make uni-
form arrangements in all mines for the welfare -of ‘women? -
The Honourable Dr. B. R. Ambedkar: We have that matter under

constderation.

Mr. N. M. Joghi: |u view of the fact that the Houss has declared itgelf
against the employment of women below ground, will the Government of India
now impose the ban in accordance with the wishes of this Legislature?

The Honourable Dr. B. R, Ambedkar: I thought that the decision of the
Viouse was morve of a pulitical demarche than u dec’sion on merits.

Prof. N. G. Rangs: He has wilfully misunderstood the intention of the
House. i

Mr. Abdul Qaiyum: On a point of order, is the Honourable Member free to
put such an interpretation as to impute motives in regard to a well-considered
decision of the House? 1f so, it will be very difficult to carry on. We have
an irresponsible Government, and if they ara going to talk like this. . . . . .

Mr. President (The Honourable Sir Abdur Rahim): It is & speech you are
‘making. On a point of order you cannot make & speech.

Mr. Abdul Qaiyum: Can he impute motives? i

Mr. President (The Honourable BSir Abdur Rahim): As I followed the
Honourable T.abour Member, I believe he wanted to convey to the House
that the question was considered from more than one point of view including
political. At any rate, I do not think he was impuiing any wrong metive to
the House by saying that the question has been dealt with on political grounds.

Mr. Abdul Qaiyum: On a point of explanation, the official report of what
o Hovourable Mewmber said may be referred “to. He said it was 'a political
demarche, .

Mr. N. M, Joshi: May I know if the Government of India reeonsidered the
quest'on after the vote given by this Legislature? ' -

The Honourable Dr. B. R. Ambedkar: I have nothing to add to what I said.

. " ARRANGEMENTS FOR CARE OF MINERS’ CHILDREN

1057, *Shrimati X. Radha Bai Subbarayan: Will the Honourable the
Labour Member pleage state:

(a) the information received by Government about arrangements for the care
of children and infants of miners since the reply given to starred question No. 488

"em the 21st February 1945; : ' i

(b) the information received by Government on the points raised in supple-
mentaries to that question; and : . :

(c) whether milk is supplied free to infants and children of the miners; and,
if so, the quantity of milk given to each child according to age, and if no milk i
‘given, the reason for not giving it? ' .

The Honourable Dr. B. R. Ambedkar: (a) and (b). I have not yet received
a report on all matters, but would first make clear that there is an ahgolute -
prohibition on women at any time taking bab’es underground, and themselves
gnine underaround for a period of 4 weeke aftar ehildhirth, :

An enquiry made by the Lady TLabour Welfare Officer a few months ago
disclosed that women in an advanced state of pregnancy generally d'd not go
underground and T have introdueed n Bill which while giving longer. benefit
wll;llmnl:-ohll;bit them from going underground for 10 weeka before expected date of
childbirth. - o

8o far as T have ascertained nn organised faciliti~s exist for mothers-tn come

to the surface to feed their bah'és at regular intervals, but the Lady Welfare
Officers rtates that there is a tendency for wome

8 _ n with children at home to leave
the mines early to return to their homes. . -~ o
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-'(c') In o few mines only Government are examining further possibilities in
regard to improvement of health of women add children in mining areas.

Prof. N. G. Ranga: In regard to that tendency for mothers who have left‘
their children at home to leave the mines a little early, are they made to suffer
any loss of wages because they leave a little early, or are they encouraged to

ve the mines early. without loss of pay? ) . Sy
lem’.lc“he Honpurable %r B. R. Ambedkar; They are paid by tubs: it is piece
Work. . ’ . - . : " i .
Shrimati K. Radha Bal Subbarayan: How many hours at & stretch do they
rork ? . ' . .
“o'l‘hlnomurl-hlo Dr. B. R. Ambedkar: It is piece work: they can go any
time and come atlany time. y .

ProrosED VISIT oF INDIAN INDUSPRIALISTS TO BRITAIN

1068, *Shrimati K. Radhs Bal Subbarayan: Will* the Honourable Member
for Industries and Civil Supplies plense state: __ ) _

(u) i tiovernment have seen the report bf recent que_stlons...an.d answers in -
‘the House of Commons regarding the group of Indian industrialists who will
visit Britain early in April; and, if so, what is meant by Mr.” Amery’s statement
that this.group ‘‘had arranged their own composition’’; A

(b) whether this group is going at the invitation und expense of the British
Government or the Goyernment of India; CE '

{c) the object of"their visit; and :

(d) whether Government propose to ask a Labour Delegation including
representatives of women workers to visit Great Britain and other foreign
wountries; and, if not, why not? ' ’

) The Honourable Sir M, Azizul Huque: () Yes, but I hawe not ceen the fu'l
statement. and in the absence of the copy of. the full statement it is not possible
for me to say as to what was actually intended by the Secretary of State. The.
industrialists have been invibed by the Government of India to visit U. K.,
the visit is unofficial in character and the members are free to arrange their
programme and discuss matters unfettered by any terms of reference or any
form of special guidance. This was what was probably rmheant by the Becretary
of State. )

(b) On the inyitation of the Government of India who are onlv providing
the necessary facilities for the proposed visit. "The industrialists will benr their
OW1 expenses.

*(¢) The object ig to enable the industrialists of this country to study the
developments and technical advances made by the industries in that country
during the past few years in furtherance’ of their. own post-war industrial plans
and to have contacts with the industrialists of U. K. for this purpose. <

(d) Government are not sure that a visit-by a Labonr Délegation would
achieve ‘the specific objects in view. But Government have alreadv granted
facilities to Labour Delegations to attend the World Trade Union Congress and
have agreed to bear the journey expenses of two of the Delegates. . .
. Mr Manu Subedar; Will the Honourable Member tell us what are-the:
decisions reached by the Hydari Mission as reported in the papers today?

_The Honourable Sir M. Asizul Huque: I never understobd the - Hydari
Mission had anything to do with this- delegation and I am quite prepared to’
answer a question if it is put. ‘ ’ .

Mr. T. T. Krishnamachari: Ma

“thi . y T ask if the Government ae 1o provid
_+.h15 delegation with a secretariat? o vernmens propose to provide

| The Homourable Str M. Azixul Huque: That depends’ énfirely on the wish
fand intentions of the’ delegates themselves. pafaieym Bew es

' Mr. Anangs Mohan Dam: Will the Honourable M ive 1 i
sifion of the delegation ? the Honourable Member give us the compo-

| The Honourable Sir M. Asizul
i consists of nine or ten persons.

! Mr. President (The Honourable Sir ‘Abdur Rahim): NexE question

?

Huque: I srp'ﬁﬁiﬁe prepared to give it; it
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].Nl.luh REPRESENTATION AT SAN FRANCISCO CONFRBENCE

{1059, *Sardar ngll Slogh: Wlll the Honourable the Leader of the House
Rlease state:

(s) whether India \ull be 1epresented a.t; the next peace conietance to he
held at San Francisco,-U. S. A., on the-25th April, 1845, and -

{b) who will nominate lndxas representatives, snd who will prepare theu-
brief for the conference? : .

The Honourable Sir Sultan Ahed: The question wﬂl ‘be answered hy
Foreign Secretary -on the appropriate day.

'Mica ENQuieYy CoMMITTER

~ 1060. “Mr. Ram Narayan Singh: Will the Honourable the Labom Member
pleasé state: , :

a) the stage the Mica Enqu.u-y Committee has reached;

(b) the probable date by which-the Committee is qxpeoted or hn been askea
Yo finish the enquiry;

(c) t.he praobable date for t.ha pubhcatlon of the repert of the Cbmlmtleﬁ_,
and

(d) whether-the report. will be made available to the publie nnd to tire Mem.-
bers of the Legislative Assembly as sooh as completed ?
. The Honourable Dr. B, R. Ambedkar: (a) The Mica Enqulry Cammittee -
are still engaged in. the examination of witnesses in the, mica arens.  ~

(b) The Committee hope to submit ite report to Government by the end of _
August 1945.

(c) and (d). Government are.unable to make a pronmmcement at this st nge.

Mr. Ram Narayan Singh: May I know why this oommittee- was fermed?
‘What was the necessity for this committee ?

The Honourable Dr. B, R.. Ambedkar: I would refer my Honourable friend
to the communique which was issued by the Government on this subject.

_Mr. N. M. Joshi: May I ask whether the Honourable Member -will read or
give us a short summary—probably I would like to ask some question. '

The Honourablg Dr. B. R. Ambedkay: It has been published in the Gazette.

Mr. Ram Narayan.Singh: Is it not a fact that the committee wae !ormei .
at the instance of the manager of the Christisn’ Gompany ?

The Honourable Dr. B. R. Ambedkar: No. - . -

Exrmmrnmn ETC., oN DELHT PoL¥TECHNIC

1061. "Hr a A. Sathar H. Essak Sait: Will the Secrctary for Ednmtmn
Mealth ahd Lands-be pleased tb state; -
" {a) the annual expenditure on the Deihi Polytechnic, the total number of
-students receiving training thereip, the' number of Muslims among ‘them, the
“total number of the staff and the number of Muslims on the staff;
(b) the concessions, scholarships and free studentships granted in the jnsti-
tution ; how many of them are given to Muslims and how many to non""\hmlnm
-{¢) whether the Honourable Member proposes- to congider the Necessity “for
‘tgking special steps- to attract Muslim students in adequate- numbers ml to
ovide for adequate number of Muslims on the staff: and
(d) whether he proposes to reserve a sufficient number of sédis at this
institution for \f[unhms as ir done.at Munclagan Civil Enginecpine College,
Mophalpura? o oo . _
Mr. J..D. Tyson: (a) ’I‘he annual expenditure on the Delhi- Polytechnice .
“which varies from vear to year wag about Re. 3,86 l#es in 1943-44 exeluding the
cost of new buildings. The total number of students on the rolls on. the Blst
*'Kugust, 1944 was 1,113 out of whom 280 (25-2 pér cent.) were Muslimg. On-the
Ist January, 1945, 25 out of 92 members of the staff (27.2 per cent} were .
Muslims. ]
- (b) During 1944-45, fu]l fee and. half-fee cOncess:ons were granted to 159
~students in all out of :-whom 48 (30 2 per cent. ) were Musllrma o scholarships
are given by Government. ' o

X

+Answer' to this que%hon laid ¢ on the t'|ble thn quostlcmer bemg absent,
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“{e) und (d). No; Muslims seem to be availthg themselves readzly of the faci-
lities available and there is no reason to believe that. Mushm interests are being
overlooked irr the Delhi Polytechnic.

Maulvi Muhamingd "Abdul Ghani: May | kuow what is the percentage of
the Mtrsllm population in Delhi where this Polytechnic is_situated ?

- Mr. J. D. Tyson: I am afraid I cannot answer what the Muslim populs.tlpn
of Delhi is, but in any case I regard this as an all-India institytion.
| Mr, Anlnp Mohan Dam: How msny students afe there from the Bchedulod
Classes in this mstltubwn and how . ‘many of ‘them are getting full fee or half fee.
.concessions?
Mr. J. D. Tyson: I must agk for notice. ~ -

FAILIYRE IN EMBARKATION OF CERTAIN HAJ PiL ams AT KARACHI

110‘2 *8ir Abdul Halim Ghuznavi: ‘Wil the Hmmulable Member for Cu-
monwealth Relations please refer to his reply to parts (c) and (d) of my starred
. question No. 428 of the 15th November, 1944, regarding embarkation arrange-
ment for Haj Pilgrims at Karachi and statg:

.(a) why the ten persons to whom tickets had been istued failed to emb.nrk
from which Province or Provinces these persons arrived ip Karachi;

(b) whether. the failure to embark on board the ship was on the. part of the
Gpvernment or the persons themselves;

(¢) if the failure was op the part of (f-ovemment the reasong t'-herefor

(d) if the failure was on the part of the persons, v.hether it was due to the
fact that they were not infermed in time by the Pllgrlm Officer; if so, why: .
what action is proposed to'be taken-againss. the Pilgrim Officer; if none, why;

(e) whether Government paid compensatlon to these pelsons for the loss
~ $hus sustained ; and .

(f) the numbet of deaths at the Haji's vamp, Karachi, durmg Octobel 19442

The Honburable Dr. N. B, Khare: (a) and (b). They arrived at the wharf
%00 lste to embark on the ship. The failure to embark was thus on their own
part. They came from the United Provinces and. Delhi.

(¢) Does not arise. -

(d) It is not a fact that the failure on the part of these persons was due to
- Haj Officer’s. - failure * to furnish neeessary information.  The - time by
which pilgrims should be &t the- wharf, was duly notified by the . _Haj staft* as
well as by the Shipping Company,’s staff. All pilgrims but these ten reached
'the wharf in time and embarked. This party of ten consisted of well educated
. persons some of whem had performed the pllgnmagc in the past.  The-rest of
this question does not- avise. - \ '

(e) No. L . - .

() ‘Four. X i v

. Farume v Enmnxmcm oF BeweAL HaJ lems AT K.m,mm
. 11088. *8ir Abdul Halim Ghumnavi: (a)' Will the Honotrable Member for
Commonwealth Relationg pleage refer to his reply - to -my starred queat.lom
‘No. 424 of the W5tk November 1944, regnr&hng Haj- Pilgrimage and auppl\. the
information. now ? .
(b) Has his atténtion been drawn. to the fact. that 175 Ha] pnlgnmr, from
Bmzm);thadCbeen comz)elled to return to Bengal from Rarachi difappointed?’
¢) Do Government propose to o
ob, wity not? prop compensate these disappointed pilgrims? 1f

() Ts it a fact that. certain mtendmg Haj prlgums who weie definitely asked
0 go to pilgrimage in the second batch. were compelled to go in the ﬁrsE bagch
ailing which thefr steamer fares were liable to be forfeited?

(e) Is it-a fact that in consequence of this act of the Haj Officer,. some of
ithem had fo face difficulties and hardships? If so, what action do Government

;‘pmpose tortdke {o compensate the loss nnd inconvenienice caused to  snch
mpilgrims? - - .

4

tAnswer to .this ql_l!_est_ion,laid'on the table, the questioner bejug -abpent.

o
. 3%
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The Rononuble Dr. N, B. Khare: (a) and (b). 70,, and not 175, persons

* from Bengal and Assam, who had fmled to .comply with Government's instruo-

tions. published in the press, came to Karachi in the hope of securing passages
gomehow and had to return home for lack of shipping accommgodation.

(c) No; because according to the instructions ‘published they were not
entitled to passages and because Government do mnot, in any 'case, own any
obligation to pay ocompensation in such oases.

. (@) In view of the limited number of pilgrimg for whom sccommodatlon could
be provided Government had no alternative to insisting on applicants embarking
by the firsti ship gvailable afterthe receipt of their applications. Otherwise the’
inevitable result would have been.that shipsof the first batch would have gone
mostly empty while there would haye been an excessive rush for those ‘of the
second batch and a large number of pilgrims would have been left behind,
Pilgrims who had applied for pussages in time to be sent by the first batch were,
-therefore, restricted as a rule ' to that particular batch because applicants.
generally showed a ttendency to sail by fhe second - batch, presumably after
receiving the news of the safe.amival of the first batch .at Jedds. In-spite of
this precuution taken to ensure that the maximum number of pilgrims would
sail the ships of the first. batch had to gail with. nearlv 900 pilerims less than

. they had accommodation for. . - . T
(e) Does not arise., * .
! le'rm) NU’MBEB oF PURCHASE LICENCES FOR Gnomm«me E'rc., ISSUED IN
'MADRAS

A 10“ "me N. G. Banga' will tha Honoumble the Food Member bn
pledsed to states

(a)-if it is & fact that licences are given by the Civil Supphes Commissioner.
Madras, only to one ot two contractors or traders“to purchase groundnuts, oake.

- oii, guror other agricultural commodity from the whole or a specified part of » .
district and no one ‘else'is allowed to purchase such commodities ;.

(b) whether any minimum, or any Set scale of prices are fixed for such com-
modities; and, if so, on what basis and in consultation with whom-—the local
trade or peasants and, if-not, why not; and

(¢) why Government have denied the benefit to peasants of either competitiom .
between iradeérs or a fixed and enforcenble price for such commodities?.

+ The Honourable Sir Jwala Prasad Srivastava: An enquiry has been made

from the Provincial Government and the information will be- land on the table
. of the Flouse’ when received.

- ‘ ExpoET OF GUR T0 MiDDLE East '
1065 ‘lea.b Sidgiiquo Al Khan: (a) Will the Honourable bhe Food Mem-
ber ®e pleased to state if it is a fact that Government contemplute allowing
exports of gur.from India to the Middle East countries? -
(b) 1f so; What are the total quantities involved, gwmg d.etmls country and *
quantitywise?
(c)- Was gur ever export.ed before" If s0, what are the detmlb of the quantl-
ties despatched to various countries?
(d) Do Government contemplate distribution of gur export qtmta.s ‘to differ-
ent firms on cdertain basis? If so, what are they? -
(e). Do Government cont.emplate followirig in_case of gur exports the basic
. principle of granting etport pemmits to firms which: have previomsly -exported the
stuff, and which prineciple they. generally follow in case of other commodities?
(f) It the above basic principle is not to be followed in the case of gur ex-
ports, what are’the reasons for deviation in this particular matter? '
g What are the quantities ' of gur export quotas contemplated to be
distributed to the firms of different communities?’ -
The Honourable Sir Jwala Prasad Srivastava: (a), (b) and @ to (g A
‘proposal to export gur is under the considération of the Government of Tndia.
(c) Yes; to a small extent.” A statement showing the export of gur to
certain countries in, bhe Middle East is placed on_the table of the House.
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Statement dwwmg exports o_f gur to certain oounmes in the Middle East o

Qusntlty of gur in tonsexported durmg the year

Name of eountry 194142 1942.43  1943.44
LIran . . ... .. ‘1140 1.298-0.
2. Iraq C e e e e 2110 269-0
8. Bahrain . . . \: . . \ . . 0 3 102 .. '
4. Trucial Coast . N . . Lo . . U 7 774 990
5. Saudi Arabia . . . . . ., .. 10 .
8. Hy‘dmmput . N . K . 2410 - 400
7. Aden PP . . I i . . . 41-06 (11

° I

i

Mr. Manu Bnbed&t May I know w hether the qur is bmng exported fhwngh
the instrumentality of the U. K. C. C.”?

- The Honourable Sir Jwala Prasad Srivastava: No.

. Mr, Manu’ Subedar: Then who are the parbles who will be given a license bo
export ? -

~ The Honourable Sil' J’wala Prasad Brivastava: I have already answered that
question. The proposal is under consideration hy the Government of India and
I am not in & position to make a statement at this stage. but I wish to assure
the Honourable Member 'that it will not be the U:, K. €. C.

° . Mr. Manu Subedar: Why export it at all when this country needs 1t."
‘Mr. President (The Honourable Sir Abdur Rahim): Next que«tmn

Pmoi N. G. Ranga: In view of the fact .
Mr. President (The Honourable Sir Abdur Ramm) Next quest-ion R
‘GHEE PURCHASING AGENCIES .

1066. *Sri K. B. Jinaraja Hegde: (a) Will the Honourablé the- Food Mem:
ber kindly state whether all the aréa comprising’ the Punjab, U. P. and the
adjoining area of Indianx States, like Gavalior and different States of Cenjral
India.as well us different States of Rajputema, are assigned by Governmend
“to one agent for purchasing ghee since the last four years and before that . for
a numbm of yeuars for the whole of India? If so, why haye all other well- known
‘firms- throughout India been debarred so long from 8o acting?

(b) Ts it a fact that the policy of Govermment is to invite, from time to time,
well-known firms to offer their services as agents for purchase of -ghee? -If so,
why has that policy not been given effect to'in -]l cases, and in’ what cases
have they deviated from this policy and for what reasons? . g

“  {c) Have Government been satisfied with the . working 1esults of all thelr
agents who aré and were acting as their- ghee purchasing agents? If so, huve
they been able to gather the quantities reqmred of them, und has this quunimy
been sufficient to meet the requirements of army, and further why is it that in
recent years Indian army is supplied more and more vegetable produet? 4

The nmunuo Sir Jwala Prasad Brivastava: (a) The unswer to ‘the first part
is in the affirmativé. Owing to satisfactory . performance it has nob been
necessary to.consider replucement of the firm in question in this area.

(b) Yes; an exception was. made in the case of Mensrs. Alopi Prashad and
Sons Ltd., for the reason stated in my reply to part"(a).

() Government have been satisfied with the performance of their agents, -
except those who have been replaced. Procurement has been up to the mqulre-

. ments of the Army.

Increase in supply of vegetable product is due to limited . smount- of good
quality milk-ghee available, and the needs of the civilian poptlation. -

Mr. Govind V. Deﬂ:mukh May I know the names of the ngentq w hn hlve
- been replaced?

The Honourable Sir Jwala Prasad Srivastava: There is one firm whmh I

can name just pow, and that is the Ghee: Supply Compény, Limited, of Cal-
outta; they we re replaced for fhe renson -'rwen in answer to pm't (C)
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Mr. Govind' V. Duhmukh What were the reasons which made the Govern-
‘ment cancel the agency? Is it anything pn‘t:culﬂr or miere- dissatisfaction? .

.The Honourabl: Sir Jwala Prasad Srivastava: | have alrendy stated that we .
were uot satistied -with their work.

. Ms, Govind V. Deshmukh: Exuctly. *What was the fault of the dgents?

The Homourgble Sir Jwala Prlhad Srivastava: [ am wable to go inté the
matter at this stage, as certain inquiries are in progress.

Mr. Badri Dutt Pande: Mgy [ know wsince when Messrs.: Alopi Prasad and
Sons are enjoying the monopoly of ghee supply?- -

The Homourable Sir Jwala Prasad Srivastava: The Alopi l’rashad “concern
was appointed the sole ghee purchasing agent for thé militury in 19‘26

Mr. Badri Dutt Pande: Long live Alopi Prashad!

Mr. @Govind V. Deshmukh: Am I to tinderstand that this pmtmulm (,ompuuy
has been- enjoying a monopoly from 1926 till now?

The Hopourable Sir Jwals Prasad Srivastava: No.

Dr. Bir Zia Uddin Ahmad: Is the Honoyrable Member- aware of the (act .
" that thig firm of Alopi Prashad is responsible for the sdulterstior ‘of good ghee
.in the eighbourhood between Delhi und Agra-and it is impossible-on account,
of the influence of this firm to get good ghee in the neighbourhopd-?
" The Honourable Sir Jwala Prasad Srivastava: I do net accept. the quggeatlou
" containe® in the guestlon..

Dr Sir Zia Uddin Ahmad: If.the Houourable Member is not aware of the
fact that good ghee is not available within this ares, then the Homowuble
Member is not familiar with the conditions of le of the De: spurtment over which .
he- presides—if he does not-know an_elementary fact that anybody knows.

The HOmourabie Sir Jwala Praud Srivastava: That is a matter of opi nion.
Tfeel that T know my business much niore than the Houournble Member attung
there. :

(Some Honoufab]e ‘\Iemberq rese to psk questions.) . -

Mr, President (The Honourable Sir Abdur Rahim): Order, order. It is
» 12 o’clock, and this interesting matter must be dr{)pped '

( b) WRITTEN ANSWERS

.- GHEE Pvacnasm:. AGENOIES

-1067. “eMr. Hari Sharan Prasad Srivastava: (a) Wlll the Honourable the
Food Membdr kindly state if it is’ a fact that, ®hile one of the ghee supplying -
sgents hgs been continually enjoying the putchase monopoly for Govermnent -
in a very large area of Tndia for several veuars, the other agents’ area is being
restrleu.d and the quantities are also being- reduced? - I s0, why is this diseri-
mmatlou both with regard to area and qtmntltv )

- (b) Is it a facf that very recentlv by public notice applications were invited
from well-known firms to acf as pu’rchnsmv agents for ghee? If so)-for what
- perlod were they appointed, and-is it. n fact that their activities aré being

‘suddenly curtailed? -

(¢) What was the number of the ghee purchasing agents, :md why was a new
agent uppointed when the activities of those serving were to be curtuiled?

(@) Will' Government state the areas including Stafes from whlch dlﬁerenb
agenis are now required.to purchnse?

- (¢) Do.Government propose to revise the allocation of areas betw ¢cen dl.ﬁerenﬁ

agents so as to give equal opportunities to aﬂ the dlffet‘ent agents to ‘make |
- purchases?”

The Hondurable S8ir Jwala Prasad Srlvaatavs (n) and (b). 'Prlm' 10 1942
one fitm had the sole agency for the whole of India. - When the-Army demand.
increased other firms were introduced to mike supplies. Tn consequénce of &
reduction in the Army demand recently some sgents areas-have been restricted
and sl agents quantities have been reduced. On the- 21st February 194§ two
firms weére, given three months notice of tertmnation of their aﬂree‘menim In,

.July 1944 applications were- invited by adv erhsement The period of appoin$-
ment i8 one yvear. . ) R

-
- -
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{¢) Four agentg were functioning when the new agent was appointed. His
appointment. on the 1st December 1944 was necessary in order to operute the-
Madras Area. The curtailnrent in the totul demaud was not kmewn at that

time, S . . ’
. (d) A statement is placed .on the table. - ’
(¢) I am re-examining the mattér, .
‘Name of the Agent  ~ = ' Ares of operation as on lst March 1945
Alopi Prashad & Sons Ltd, . A . “United Provinces - Punjab, Punjab State,

Gwalior State, Central India Btates
and certain Rajputana States. '

Piloo D. Bidhva & To. . - . - . Kathiawar, Baroda BState, Palanpur Sate
. o . . - and -Gujarat Agency. )
‘Hooseinbhoy Sons & Co, . . . . _Central Provinces &-Berar, Rewa Btate and.
- . . Hyderabad State. .
»#8ind Ghes Purchasing Agency . .. Sind, - Las Bela State, Jaiselmere State, Kalat.
o . . . -+ . andBaluchistan. ¥
Brigish India Frading Co., . . . . Madras Province.

- CONTROVERSY BETWEEN MBssRs. 8. A. DANGE AND A. K, MuUEERII
1068. *Lals Sham Lal: Will the Honourable the Labour Member be pleased
. 1o state: ' o - ' '

(a) whether his attention' has been drawn to. press reports of the skirmish
beiween Messrs. 5. A. Dange and A. K. Mukerji on the question of nomination.
of representative of All-India Trade Unjon Congress and Indian Federation of
Labour on the Credentials Committee of the World Trade Unions Congress.
recently held in London; published in the Daily Gazette of Karachi, dated the
8th February, 1945, and o _ ' -

(b),whut steps Government propose to take to discourage.thg _recogmtlon—-of.
labour organizations in India Hke the Indian Labour Federation; if none, why?

" The Honourable Dr. B. R. Ambedkar: (a) Yes! ' _ )

(h) None, as the Indian Federation of Labour s« substantial following
amvng workers. : . _ : ; 4

'STUDY OF AGRICULTURAL AND INDUSTRIAL CONDITIONS IN RUSSIA

1069. *Mr, Govind V. Deshmukh: Will the Secretsry for Education,” Health
apd Lands please state if the Government of ‘Indin are either going to send
their officers to study agricultural und industrial conditions in Russia or import
any experts from Russia to give advice in matters relating to health, agriculture
und. geology? If not, why not? LT . . :

. Mr. 3. D. Tyson: The question is under: consideration by tlm,f?epartmentm
concerned. . o ' o
The- Honourable Member is no doubt. sware that, on the invitation of the-.
. Government, of India, a Russian Expert, Prof.- ©Ognev, recently visited India
to hold diseussions with the Health Development Committee.
CERTAIN ORDER OF RATIONING CONTROLLER, DELHI
_ . 1070. *Mr. -Ram Narayan Singh: Will' the Hopourable the Food Member:
please stute whether, in pursuance of the reply given by him on the 28th
-E:ehruu}‘_v.:, ‘1!145. to questipn No: 542, regarding ‘a recent order of the Rationing
Authorities, Delli, he proposes to advise the Delhi Administration té suspend
_all the pending demands for security deposit made on the business establish-
ments till such time“as the matter is finally settled by him? : L

The Honourable_Sir Jwala Prasad Srivastava:@ The answeris#in the affirmu-

tive. : M x -
) . Fixmve Svear Quoras ¥ DELEI o
1071, *Mr. Ram Narayan Bingh: Will. the Honourable the Food  Member
please state the principle, if any, guiding the Rationing' Authorities in Delhi in
deciding the amounts of sugar quota to be granted te various.applicants?
The nonourabh 8ir Jwala Prasad Srivastava: .1 ngswne that the Honourable
Me"ﬁ‘l‘“‘ is referring to the allotment of quotas to restaurmts and other establish-
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ments by the Delhi Rationing authorities. I'or those estublishipents which
were in existence before the introductién of vationing,, quotas are based on the
. number of eustumers and the ‘actual consunmption of the- establishiment during
the previous .year. Establishments which were not.in existence at the com-
mencement of rationing -are not entitled to any quota but mllotents to them
are made’ only for exoeptional reasons, \

Burk PrrMITS 1SSUED T0 DBELEI HINDUSTANI MERCANTILE ASSOCIATION

1072. *Mr, Kailash Bihari Lall: Will the Honourable Member for Industries
and Civil Supplies please state: o ; L, . .

(a) if it 78 not'a fact that the Delhi Hindustemi Mercantile Association was
given two bulk permits for export by rail, 8,000 bales of cotton ecloth to U P.
and 500 bales to Rajputana for the months of January and February,-1945?

(b) if it is a fact that, in pursuance: of these Lulk permils issued to the
merchants of Delhi, thg dealers from U. P. and Rajputana duly got theimg
consignments réady to be booked, when.all of a sudden thé authorities asked
the Mercantile Association not to istue permits to the merchants and simul--
taneously asked the Railway Authorities not to book the somsignments unless
permitted by the Assistant Director of Civil SBupplies (Textiles), Delhi;

(e) if it i8 not a fact that since the promulgation of the Delhi Cotton Cloth
{Export by Road) Caontrol Order, 1944, on the 30th December. 19014, permits
were granted only for one or two days to the cloth merchants of Delhi for
rexporting eloth to' U. P. by road with the result that the movement -of cloth
to U. P. even by road was totally stopped; and L !

(@) if it is a fact that there is an.aucute shortage of cloth in U. P. and
“Rajputana and that.the failure to despatch the cloth to those areas is causing
great, hardships to the consumers in those places? ' ‘

The Honourable Sir M. Asizul Huque: ¢a) Yes. The permits were received
in Delhi on the 1st March 1945. . _ - B '

(b) Yes. The Assistant Director of Civil Supplies,” Delhi, issned instruc-
tions on tl:ge 6th March 1945 to the Railway authorities not to book any ‘con--
signment of cloth under these permits unless the forwarding note was sigried.
by him. This was done in order to keep a record and to control the movement .
of cloth. ‘Instructiens have siice been issued to permit the despatch of the
bales in question and the entire quantity is expected to move -outtof Delhi by the
end of this month. ' - : : CoL

(c) The Delhi Cotton Cloth (Export by Roud) Control Order, 144, wus pro-
mulgated in order to prevent evasion of the prohibition on rail transport which was
gated in order to prevent evasion of the prohibition on rail trunsport which was .
being practised following the imclusion of Delhi in the Punjab- Deficit Zone.
Permits for export by road were not issued at the time as it had not been decided
then that Delhi‘should be & distributing centre for certain parts of the U. . and
Rajputana, and also the quota for U. . had not been rece_iv_erl, o

(d) As-cloth is_being despatched from Delhi, the quastdop'doeu not: arise.

BULE PERMITS 18SURD T0 DELEI HINDUSTANI MEROANTILE ASSOCIATION

1073. *Mr. Kallash Bihari Lall: Will the Honourable Member for Industries
and Civil Supplies please state: ' S .

(a) if it is & fact that before the informiation about the promulgation of the
Delhi Cotton Cloth. (Export by Road) Order, 1944, could be imown to the
‘merchants of Delhi, the authorities seized the hales of cloth that were moving
by road; ‘ X : '

(b) if it is a fact that the seized bales of cloth remained lying In the
oustody of the authorities for about two months and, that subsequently, the
said seized cloth was allowed to be restored to the merchant-owners only after
sealing them; and T At ) . _

{c) if it is a faet that since then the hales of cloth .are lying sealed in the
custody of the merchants and that they are neither allowed to be deapatched
nor is any step taken agdinst the merchants? ' .

The Honourable Sir M. Asizul Hugue: (a) No.
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) The aloth seized for contravention of the ssid Order has in some cases
been released to the owners at their request under the orders of the Court trying
suoh eases on account of lack of safe custody awrraggements. The bules have '
been sealed, .as they have to be produced intact before the Gourt when required.

(e) Owing to the large number of persons involved, investigation hus taken
some time, but it is expected to, tike the cuse to court withfo'a féw days.
Smnm oF AccouNT BoOKS OF MERCHANTS BY THE ENFORCEMENT OfficErs, DELHI

1074. *Mr. Kailash Bihari Lall: will the Honourable Member for Tndustries
and Oivil Bupplies, please state:

(8) if it Is not a fact that the Cotton Cloth and Yarn (Contrdi) Order, 1943,
provides for inspection, of any hooks or documcnts belonging ta, or under the
'Joz::'.ol.of any person and that. there is no provigion for sel?ure of ‘any account
b
. (b)if it is a fact that the Enforcement Officer. Defhi, has seized the account
‘books of the merchants of Delhi who are supposed tp have ‘contravened the
provision of the Cloth Control Order, and kept the said “acecount books in his
own custod,y for months together, causing inconveniénce tn the merchants: and

(c) in how many cases the account books of Delhi ‘merchants have been
seized and detained by the Enforcement Officer? :

The Honourable Bir M. Azizul Huque: (a) No specific provision for seizure
of account books exists in the Cotton Cloth snd Yarn (Contral) Order.

(b) Accolint books were taken possession of by the Enforcement Officer ouly
dor production in court as exhibi®y in cases in which cffences were- alleged to
have been committed. As soon as the detention of the books was not con-
sldered necessary, they “ert retnrned under the orders of the court.

'(c) 18 cases. '

Amommxwr OF AGENT FOR PURCHASING CoTTON ern FROM BoMBaY
AND AHMEDABAD FOR DELHT

llﬂb *Mr, Kaflagh Bihari Lall: Will the Honourable Mamber for Indus-

 4ries end Civil Supplies please state: '

() if it is & fact that the Director of Civil Buppl:ea DBlhl, has appointéd
a_purchasing agent for purchasmg Cotton Cloth from the Bombm and Ahmed-
abad markets for Delhi;

(b) if it is a fact that the Delhi H.mdubt,am Mercantile Assoeiation has made

" .m representation to the Director of Civil Supplies, Delhi, that the practice of

purchase . through o purchasing agent should be discontinued, and that the

d“peml its should be granted to the deslers individually or to the groups of the
ers;

(¢) if'it is a fact that the Textile Commissioner ig prepared to delwer cloth
%o the leadeys of the various groups of deulers havmg permite from the Du-ector
of Civil Suppl.les, Delhi; and .

(d) if the answer to (o) be if the- -affirmative, whether Government propose
%o accede to the proposal of the Delhl merchants; if not, why not?

"The Homourable Sir M. Asizul Huque: (a) Yes.

(b) No, special representation has been received.

(¢) and (d). The Textile Commissioner is. of course, plepa!ed to deliver
-eloth to more than one nominee of a Provincial Government or administration’
but to select such nominees is ‘entirely a matter for the local administration
whose action has the support of the local advisory Commltt.eo

"

¢
i

POQTPO‘\FD STARRED QUESTION AND ANSWFR
WRITTEN ANSWER .
" (Postponed from March 13, 1945) .
. Coavr supPLIED TO Crvii- POPULATION TN BIHAR
. 986.- *Maulvi Muhammad Abdu] Ghani: Will the Honournble Memher for
Industries and Civil Bupplies be pleased to state:

(a) the total quantity of coal.supplied to the civil population in Bihar durmg
1048-44; and

] =
o
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* (b) the conditions on which coal is supplied to the oivil population?

The Honourable Sir M. Azizul Huque. ) and (b). . Vigures.for March, 1ids
to Januury, 1944 are not syajlable. 3.219 tons were supplied against the Bihar
Provincial quota from 1281 }:cbmuu 1944 to 20th VFebruary, 1944 and 80228
tous of coal and coke during Murch. 1944, This Provincial quotu was for dome-
“stie_consumptior - and thé use of various snall iydustrios-in that province not
engaged o war supply.  The detalléd distribution of the supplies. reccived
ugamst the Provincial quota amonyg the different consumers is the lesponallnlttv
of the Provincinl Government. anil the ‘\Govermment of India has nv informatiorn.
about the uctudl quantities.of conl or coke supplied for domestic consumption
by the civil population of Bihar, or the conditions, if any, nn-\\hlf‘h these"
supplics are aade. ' i} : a

bhbTAHl{l' D 'QUESTION AND ANSWER
LICENCES UNDER DELm CorroN (LoTit DEALERS' LICEhGING ORDER

90. Mr. Kallash Bﬂ:.ul Lall: Will the Honourable ‘Mémber for Indus wAries
sud Civil Supplies please state how many licences in classes A, B, C ond E-
were issued under the Delhi Cotton Cloth Dealers’ ‘Licensing. Order, 1944, to-

“those dealers who started tHeir business atter December, 1942°

The Honourable Sir M. Arizul Huque : The information is being: ool.lected md

wlli be- pla.r-ed on the table of -the 'F[-ouse in due eoutse.

DEC IARATION 'AND RF(‘O\I\IE\TD‘\TIO\IS AT TWENTY-BI'XTH SEB-
.+ -SION OF THE INTERNATIONAL LABOUR CONFERENCE .
. The ll.onounble Dr. B. R.: Ambedkar (Lubour Member): 8ir, T lay on the-

12 x table a copy of the Declaration* and Remmmend.mon?“‘ adopied
vox by the twenty-sixth Sess‘on of the Inttmunnna] TLabour Confe-.

range.

ELECTION @&F MEMBEKS IT)_THF STANDING COMMITTEE FOR'
SUPPLY DEPARTMENT '

The Eononnblo Dewan Bahadur Sir A. Ramfswami Mudaliar (Supply’ Mem-
ber): Sir: T move:

. ““That this Assembly do proceed to elect. in such manner as the Honourahle the Pngulrnt .
may direct, five non-official members. to serve on the Standing Committee to advise -on
subjects with which the Dopnrtmeut of. Supply s concerned, dur:ng the _financ! |l vear
1945-46."" .

M. President (The Hrmm:r able Sir \ha!m lhllnm} \[ot.mn mmui

“That this Assembly do proceed to elect. in xuch manner as the Honourable the Presudent
may direct. five fion‘official members. to serve on the Standing’ Committee” to advive on
-nub)ectn with which t.he Department of °‘-uppn is* concerned, dpring the ﬁnqn( ul year
'1945-46 :

Mr, Govlm V. Mmukh (.I*dagpm Dwmon Non-Muhammadan): Bir, I
move: L

. ““That for the word ‘five’ the word ‘seven’ be nubatltuted "’

In anticipation that the Congress ahd the Muslim League ‘would bi_ lukmg
part in this election, 1 thought it desirable to increass the number from ‘ﬁve to~
‘seven’, so that the Commiittee msv be truly representative, :

_ Mr, Presidemt (The Honourable Sir. Abdur Rahlm) Amendment moved :

“That for the word ‘five’ the word ‘seven’ be substituted.”

H. A. Sathar H. Eesak Salt ' (\West Cﬂ(l‘ﬂt and \ﬂsgmk \fﬂhmn
madam T just wanb to sav that - "rienfl-\h ]')e».hmul‘h was wron:. it his
assumptmn that we are going to tales pinet in thiz. The \Tudlm Tmngur is nok,
going tO take part in the election or 1—!'1{4 voking, o
. Mr, T}Oﬂnﬂ V. Deshmukh: Tn t‘m eircastances, ]\uth(h'ﬂ\\ my :.uHPI_N,j-
ment. . ’

".* The amendment was, by leave of the Assgmhl_v,- withdrawn.” - e

'lr President (The Honournble Sir Abdur Rahim): The quéestion is:

'Not. printed in thm Debates, but copy - has Tieen plqced in’ the Library of the Houne.—
ed. of D. -

o
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““That this Assembly do proceed to clect, in such manuer ns the Honourable the President
may dlrwl.__. five houn-official members to serve on the¢ Standing Committee to advise on
;:B:gez'ga:l with which the Department ,of Supply is concerned, _during the financial year

-

The motion was adepted.
ELECTION OF MEMBERS TO THE STANDING COMMITTEE IOR
. ' - HOME DEPARTMENT: - . ° i
The Honourable Sir ¥rancis Mndie (Home Member):' Bir, with your per- -
mission and on the assumption that the Muslim -League and the Congress
‘Parties intend to take part, 1 would like to substitute the word ‘five’ for th
* word ‘threc’ in the motiop l.am about to move. Sir, I.move: -
"~ “That this Assembly do proceed to eléct, in such manner as the Honourable the President’
_may direct. five ngn-official members to serve on the Standing Commitiees to advise on
subjects in the Home Department.” . T - A
Mr. President (The Honourable Sir Abdur Rehim): “Motion, moved:
L “That this Assembly do proceed to elect™in such manner as the Honourable the Presidént
may” diréct. five non-official members to serve on .the Standing -Qommitiee to advise on_.
‘subjecls in the Homeé Department.”’ ) R C
Mr. M. Ananthasayanam Ayyangar (Madras Ceded Districte and Chittoar:
Non-Muhammadun Rural); I do not propose to move my smendment.
Dr. P. N. Banerjea ((‘alcutta Suburbs: Non-Mubammadan -Urban):I am told
that -the Honourable Member in-charge of the Home.Department has accepted
.8 compromise and has agreed to raise the-number of memberg on’this com-
. mittee from 3 to 5 and I am ‘told that there is an understanding shat each
of the organised Parties in this House will selest one member and the un-
attuchgd Mewbers will select one. Is -that information correct?> T have been
given this information.  If there is any such understanding, then it will not be
pecéssary  to  move any  amendment. _Otherwise, 8ir, I think it wil be
necessary to wove an smendment to increase the humber to 7 or 8, because
it the Cougress Party, which is the largest Party in- this House and the Muslim
League Partyv. which is the next largest, want to have a.very large number
of members on this committee, the other organised Parties and the unattached
Members will go unrepresented. That would create a . verv umsatisfactory
situation. I S -
.The Honourable Sir Francig' Mudie: The position is this. 1 understood,that-.
-three was-too small. 1 told the Government Whip to talk to the whips of
the other Parties and settle a reasonable number which would prove acceptable.
I was told that the whips of purties had agreed to five. That is why I movad
for five.* The distribution is renlly for the Parfies to settle among themsetves.
T was told that an ugreemept had beetr reached, on the basis of five.
Dr. P. N. Banerjea: The. Whip did- hot approach me. . . -
.Hr.- Abdul Qajyum (North-West Frontier Proyince: General): I am no$
. going ta. question the agreement which is said to have been arrived at between
the Whips but T do eonténd that the Government in fixing the number should.
take. into. consideration the fact that-all the groups in ‘this House should me

adeguntely vepresented. .

The Honourable Sir Francis:Mudie: That is exactly what T have done.

Mr. ‘Abdul Qaiyum: There is the European Group. There is the Nationalist
Party -and .there are the -wifattached Members. - Tf you are going to fix the
_humber at 5, there is every danger of these groups and parties being left -ous.
. It is for the (Jovernment to fix a-reasonable -humber. We are not going to -
‘quarrel about it. , There is no ebjection to & if an agresment has been arrived
8%, but personally T think 7 wbuld be an appropriate number. . ‘

-Mr. Satya Narayan Sinha (Darbhanga cum Saran; Non-Muhammadan): T~ '

had a talk ‘with Sir Francis Mudie and-T seid thet if the number was 5 insfead

of 8, it would safisfy all Parties. After that T had a talk with Dr. Banerjes

.- and hP_F"Rfﬂ_' that 5 will not satisfy them. He suggested 6. -

-
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Dr. P. N. Bunergea How . will this . number 5 be distributed among the
Parties? -

Mr, Hooseinbhoy A. Llll]eo (Bombay Central Division: Muhammadan
Rural): I submit we ought to have a statement from the Héhourable the Home
Member, or the whips #s to how this arrangement was arrived at. Under the
present figure, the unattached Members may he left out- and the tra.nsferable
vote will be of uo use.

Mr, President (The Honoumble Sir Abdur Ra,hlm) The \\lnpq mld the
Home Member that an agreement had been reached?

The Honourable Sir Francis Mudie: There is an umendment of Mr. Essak
" ait for ‘eight’. .If the House is agreeable to ‘eight’, then it will be agreeable
to.qne.  The point-is that T was told there was an agreement and mv motion
was according to that agreement.

Mr. President (The “Honourable Six Abdm 'Rahlm\ Do T Aake it thnt the
House then. wante ‘eight’? ] ‘

Some Honourable Members: Yes, Sir. :

Mr. President (The Honourable. Sir Abdm Ra,hlm) Mr. Essak Sait will then
move his amendment. = '

. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan)

Sir, I find myself in this difficulty. T am a party to this- agreement to fix the
number at ‘fve’. The first proposal was for ‘three’, then .we had a talk and'
fixed it at ‘five’. If the Government is agreesble to have exghf’ T shall be

wery happy to move my amendment. Sir, T.move:
*‘That for the word ‘three’ the word ‘eight’ be substituted.”’
Mr. President (The Honourable Sir Ahdur Kahim): The ,queﬁtmn is:

" ““That for the word ‘three’ the word . enghl' he substituled.”
" The' motion was adopted.

'Mr, President (The Honourable Sir Abdur Rahim): The question ig:
‘ “Thnt this Assembly do proceed to elect, in such manner as the Honourabhle ‘the Prexident -
y -direct, eight non-official" Membert to serve on the Standing (‘ommlttee to advise on -
eeth in the Home Department.”

¢ motion was adopted.

T‘LECTIO\I OF MEMBERS TO THE STANDING (‘OMMITTI"E FOR
: - LABOUR DEPARTMENT

‘Fhe Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I thove:

“That this Assembly do.proceed to elect, in such manner as the- Honouralle the President
may direct, five non-offigial- members.to rerve on the Standing - -Committee to - -ul\ ise on
lub%s with which the Labour Department is concerned.” :

Pregident (The Honourable Sir Abdur Rahim): Motion moved:

““That this Assembly do proceed to elect, ingwach manner as the Honourable the President
may - direct, five non-official members to» serve on the Standing Committee to advise on
.ub]ecta with which the Labour- Department. is concerned.”

Mr. Ananga Mohan Dam (Snrmq Valley cum ghlllong Non-Muhammeadan):
8ir, T move: -

“Tiat for tbe word ‘five’~the word ‘ten’ be suhstituted.”

8ir, in view of the growing importange of labour problemn in the country,
it is very necessary that the Comnmittee should consist of ten members . . . . .

Mr, President (The Honoursble Sir Abdur Rahim): No long speech is Deces-

sary. Amendment moved:
*“That for the word ‘five’ the word ‘ten’ he snbltltuted ”

There are other amendménts in the names of Mr, Govind V., ‘Deshmukh nnd )
Mr. Essak Sait.

s Mr., H. A. Sathar H. Essak Salf (West (‘oast and Nilgiris: Muhaminadan):
My amendment is for elght’ Me. '\nanga Mohan Dam’s amendment is for
‘ten’ and so mine i8 covered in that amendment.

Mr, President (The Honourable ‘ln Abdur Bahun) The House .may no$
.oeept that amendment.’

"Mr. H. A, Bathar H, Esaak Sait: I am o pn.rty to the agreement that there -
lhould be ‘five,. 8o, I am not moving my amendment.
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Mr, Anangs Mohan Dam: I have not finished my speech, Bir. .

Mr, President (The Honoursble Sir Abdur Rahlm) Mr Govind V. Desh-
mukh.

Mr, Govind V. Delhmukh (\Taﬂpur Division® Nou-Muhamm‘adan'):b My

armendment is for ‘six’. T'move:
“That for the word ‘five’ the word ‘six’ be substituted.” :
Mr, President (The Hanourable Sir Abdur Rahim): Amendment moved

"“That for the ‘word ‘fivé’ the word 'six’ le substituted.”

" Mr. Abdul Qalyum (North-West Frontier Province: Genersl): Sir, I rige to
support. the amendment moved by my Honourable friend Mr. Ananga Mohan
Dani. It is very seldom that he and I are in agreement, but there is something
wrong with the Labour Department of the Government of India. This is &
Department which has ‘created-a very bad precedent of ,employmg women in
mines . . _
Mr, President (The Honourable Sir Abdur Rahim): The Honourable Membel"
cannot go inte the merits of-the adwinistration of the Department.

Mr, Abdul Qaiyum: I am making a yery short speech. )

Mr, President (The Honourable Sir Abdur Rahim): I cannot allow even »
shert speech on o matter wh:ch does not arise. The motion is only for the elec-
tien of a Committee.

‘Mr. Abdul Qliytlm' Thnn T Simply sum up by sa'vmg that the affairs of
this Departmept require yery close scrutmy and. so, ten Members should form
the' Committee.

The. Honourable Dr. B. R. Ambedksr.e T am prapared to aceept the amnd-\-
ment.

Mr. President (The Honourable Slr Abdur Ralum} The questlon is:
“That for the word ‘five’ the word ‘ten’ be substituted.’’ .

- The “motion was” adopted, o T
Mr. President (The Honourable Sir Abdur Rahim): The question is:.

“That this Assembly do proceed to elect, in such monner as the Honourable the l’re*udantl'-

may direct, ten non-official members to gerve on the Standing Cmnmlttea to a \lse on
,subjects with which the Labour Department -is concerned.’’ .
The motion wa? adopted.

(At this stage, it "was noticed that there were loud eonversstmns ,gnmr- o’
‘amougst’ Members and there was much noise.) -
- Mr, President (The Honourable Sir Abdur Rahim): Order order. 'There is

too much noige. The proceedmgs cannot’ be carried on if there is.such nbise.
Sir Jeremy. Raisman.

The Homnourable Sir .Tmmy Raisman (Finonce Member‘
moving this motion* today.

Mr, President (The Honourable Sir Abdur Rahim): [ have to inform Hon- °
“ourable Members that the following dates have heen fixed for receiving nomina-
“tions and heiding elections, if necessarv. in uonhectmn with the following com=-

Sir,' I am not

mltteeﬂ, nnmelv

Date for Date for )

. . nomination eleotion
(1) Btanding Committee for the Department of Supply * 19th March 2%nd March
(2) Standing-Committeo for the Home Department 19th March  22nd March

(3) Btanding Coram'ttee for the Labour Department . .19th March  ~ 23ed Blarch,

The.nominations for all the three Committees mll be receiged in the Notice
Office up to 12 Noon'on the dates mentioned for the purflose. The elections,
which will be comfuctgd in. accordance with the. Regulations for the holding of

*That this Ammbiy do proceed to the electiom for the financial year 1945 46 in Buch
method as mar be approved by the Honourable the President,. of a Standmg Finance
Committes of thé Assembly not exceeding fourteen in number, to which shall be added &
‘Member of the Assembly to be nominated by the Govemox General.  The Member so’
nominated shall be the Chalrman of the Committee. v :



[Mr. Presidemt} - -

.elections Dy Theans of the single transferable vote, will be held.in the Assistant

- Becretury’s Foom in the €ouncil House, between the hours of 10-80 a.M.- and

d p.N.

ELECTION OF MEMBERS TO THE CENTRAL ADVISORY COUNUIL .
. FOR RAILWAYS -
Honourable Sir Abdur Rahim): I have to inform the

-

. Mr. President (The

Assembly that the following Members have been elected -to the Central Advi- -

" gory Council- for Railways during 1945-46.: (1) Dr. 3ir Ratanji Dinshaw Dalul, .

{(2) Shrilmati K. Radha Bai Sobbarayan, (3) Mr. B, M. Abdullah, (¢) Mr.  H.
G. Stokes. (5) Mr. Lalchand Navalrai,” and (6) Lala $hun Lal.

THE INDIAN FINANCE BILL—contd. :
Sir F. E. James (Madras: European): Bir, .at the outséi, 1 should like fo
pay & -tribute, in ‘which I am sure all sections of the House will join to the

strued foroes of India for their iagnificeAt exploits irr all theatres of war duting

the past year. I should like to remind the House of the contrast between the
. rews from the Burma front this year, and the ews from the same theatre of
- war list year. It would be.appropriate and encouraging to those concerned i o
message went from this House of special congratulations to the 14th Army which.

duting. the past twelvé months, has completely revolutionised the scene on.

Indid’s frontier, and has won what I believe will be classed as one of the most

brilliant campaigns in history. I should also like to pay u specially waum _tribute .
—and here 1 believe 1 ain® voicing the opinions of all, irrespective of their

political views—to the work of His_Excellency the (ommander-in:Chief during
the past year.—his untiring labours in fitting the forces, under his command {or
their operational responsibilities, his’'ready access at all times to suggestions,
which 1guy come from Mewmnbers of this House or froin -theoutsida world and
‘ his very keen anxiety to bring to the notice of the Indiaa public the special
problems of India’'s armed forces. ' ' - -

. I

‘Sir, last year I made rather special reference to'_bhe"Ibya] Indian Navy:

which at that time I felt was not getting sufficient attention; or indeed receiv-
jng justice at the hands of those concerned. I was very glad to hear the dther
day frown the Flag Officer Commanding that the Royel Indian Navy -is yo longer
<tbe Cinderella of the Forces. "But I should like to ask my Honourable frient
the War Secretary what has in fact happened to certain points which [ made
last year and which I will new specify. On the last occasion on which I asked
- «questions on these matters the reply was the phrase that ‘‘they were under
- consideration’’. I first,referred to these questions last year I' pursued them by

-

means of questions in the last Bession of ‘the Legislature. I would now like -

‘my Honourable friend to.give. me, if he can, explicit replies to the following
four points: | } .

Firstly, what ‘has happenell ‘to the question of the pensions of ratings, petty
officers and chief. petty officers of ‘the Royal Indian Navy, which, ag I pointed
-out ladt year, had not chahged since the last war, were wholly inadequate and

in ‘Some cuses half or & quarter the rates of pensions received by the other ranks

.of the Indiam Air Force? T - .

Secondly, what has happenped to the suggestion which 1 maae- that ;:ahief .

- petty officers should ba- treated. for the purpose of jowneying by train, with

- greater respect, and that they showld not be requirad, to. travel with ratings in

“third class compaftments? o ‘ .

" Thirdly, what has happened to the proposal which I.made that, 2s in the
- Royal Navy, extra pay should be giyeu .to junior. ratings ‘who are 'doing senior
ratings’ work-—and there are many such cases.. : .

'And, finally, what has happened to thatcurious custom which persists in

‘the Royal Indian Navy whereby
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‘The Hozoursbie Sir Eaward Lenthale (Member for l{mlwu;ys and War Truns-
port): Splicing ihe wain brace? © ~
T Bir B. K. Jamés: Lhat i hot- pu.uh i 1o the KRoyal Indidn l\uvy . The par-
ticular custom to which 1 refer is peculiar to the Boyal Indian Navy, wnd Li
does not exist in the lioyu.l Navy; bheuce my question:

What hag happened to the curious custom’ which persists in the Royal Indian
Navy whergby when ‘officers go to sea in an exbcutive capacity, they are charged
by means ot deductions from their pay, the rent of the cabins which they.
occupy ¥ It dus wwuds seeined w0 we 10 be an c\tmurdmaruy curious- custom,
and I have ascertained that this custom pérsists in 8o other navy in the world
Why then in the Roval-Indian Navy?

‘Now, 8ir, 1 should like to say a word about certain mafters counected with -
the Indian Air Force. And here may L—I hope on behalf of all of us in the
House—convey to ‘that swmail but "ati!unt foree our mngratulat@ns upon His
Majesty’s pleasure in conferring ire title “Royut”’?  That ig a recognition of
magnificent work:. ‘When the ‘titne comes for the history of the- Indiay Air i
Foree to be written, specially of its early-days, ib wilF be found that India owes
a very greul deal te & stoall bund of gullant men who were the’ pioneers of that
arm. 1t is perhups well to remember that the Indian Air Force—or the Royal
Indian Air Force as it now is called—tis really one if the fruits of the work of the
Skeen Connuittee, on which were two distinguished Members of this House,
Mr. Jinnah -and Pandit Motilal ‘Nehru; and that the - force came into being
twelve: yégrs ogo ae a result of that Committee. I atn reminded that my Hon-
oyrable and gallant friend Dr. Sir Zia Uddin was also a member of thas Com-
mittee; and I am very glad that he can share in the warn.congratulations which -
I should like to.pass on to the members of that (ommittee. Adequate reserves
of trained and experiénced pilots: are necessa.ry and not easy to obtain. But I
am glad to notice the fine work that is being done in five -universities by the
Indign Air Training Corps; and I know that in that enterprise our .gallant and.
learned friend Dr. Sir Zia Uddin played .o conspicuous part.

Sir, 1. snould like to refer to oné.gne\ance which has been representéd to
ne, in 80 far as the pay of the other ranks of the Royal Indian Air Force is
concerned. 1 may say that these grievances were not represented to ae in that
sense. 1 had.u visit' u short while ago from <ome young men from South
Indin, some qf whom were friends or sons of friends of mine, -who eame o sy’
good- b}e before they went off to an operational area. In the course of con-
versation which I had with these young men I elicited a number. of facts to
which T should.like to drdw my Honourable.friend’s attention. In some of the
groups of the ordinary ranks of the Royul Indian Air Force young men who are
recruited—recruited with fairly high educational- ‘qualifications—begin on a
starting pay of Hs. 60 a month. After a proficiency test this is-raised to fis. 65
dor aircraftsmen of the first class. Later on ‘they- can get Rs: 70 a rponth if
they  becomne leading -aircrafts inen er Rs. 100 a month if they becones
Corporals. And T would rénlind my Honourable-friend that before these: voung
men can get_into the Air Force, s knowladge of the Jnghsh ]t‘nguam and the
Matriculation Exomination are estential- quahﬁratlms

Now, Sir, they were poing-off to an operational area; they were w orried abont
their families.. They claim that on this pay, where they ‘have no special fnmily
allowance,. they .are not mble to give adequate assistanee-to their families. T
cowmpared the:r position with the position of the tradesmen.in the «rmy. In
the army the basic pay of the sepoy is from Rs. 18 to Rs. 27 a month ;. bart for.
tradesmen there is a special trade pay of Rs. 2 a .flnv on the basis of a thirty-
day mouth. Therefote whereas a proficient. airman. who starts with higher
educational qualifications, ¢hn only get Rs. 70 a month, a Broﬁc:enb army trades-
man, who does not_start with the same’ high quahﬁcat.mnq. can get between
"Rs. 78 and Rs. 87 per month.

“Let me remind my Honourable fnand how the Royal Indian Alr Force logks .
after theit men in so far as family allowances are concerned. In the R. A. “F.
T understand, a Leading Aircraftman gets Re. 125 per montli, buf if he i mar-
ried ahd has two children he reccives jn addition 4o that pay Rs. 210 per monih

’ .
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for' his family. The fundamental basis of any air force is an efficient, well-
trained, and contented ground staff, and I do think that these Other Ranks-
in these partioular groups of the R, I. A. F. have a grievance. I should be.
inost grateful if my Honourable friend would look imto it. o :

Now, Sir, I ain going to leave the armed-forces and deal ‘with & number:
of matters which, in some cases concern. my constituency ahd which in some.-
cases, I have been specifically asked to ‘raise. ° o L

1 will first, of all deal with one of-the Centrally Administered Areas—some-
times they are called the Centrally distressed areas!-—namely Coorg. There .is-
at present 1o representative from Coorg in this House 'and I have been asked .
to make certain representations on behalf of that province. Coorg has & populs-
tion of approximately 160,000. Out of that population  they have sup-
plied” o very high préportion of Coorgies for the wrmed services. They have
provided no less than 150 Emergency (ommissioned Officers in addition
to & number of regular officers among  whom are -Brigadiéer Kariapps, the
senior Indian Qfficer of the Indien Army, and Brigadier Thimmayya, who is
now serving with distinction on the Burmsa front.. .I therefore claim that Coorg

o is making a Signal contribution to India’s war effort. o ' )

. Sir, Coerg and indeed other Ceamtrally Administered, Areas are suitable arcas
‘for experimental measures which, if successful, could he carried out élsewhere
on a much larger scale: e.g?, malaria control, town and céuntry planning, n=di-
_cal relief, education apd last but not least administration. Indeed as long as the
Central Government has a more direct responsibility for them than it hag for.
the other provinces in India, they should be models to the rest of ‘India. I
regret to say, .that is not the case today. . _

I would draw “attention, for example, to the proposal for a hydro-electric
scheme in Coorg on which last year a reconnaissance report was made. This
Coorg water fall is probably the third larggst on the’ West Coast, coming'aftem
the Periar and Jog falls. Power derived from these waters would be availuble
for the use.of the®whole South Kanara and Malabar, thus relieviag some of
the stroin on Pykara. The harnessing of this fall may also encourage the growth
of certuin industries in Coorg, nnd the diversion of ‘the river would help to irri-
gate a fair area of land in Malabar. I should like to know what has happened

. to that report, and which department of Government- is dealing with it?

‘ My own experience of Coorg—and it now extends over nearly twenty vears—
has shown me that the €entral Government has no machinery at headquarters
for ensuring that the needs of Coprg, gud indeed of the Centrally Administered
Arems, have Government’s constant attention. . There is no one depurtment here
which seems to be respomsible ‘for these small areas. I have known of cases
in. which the Chief Commissioner of Coorg hus addressed the Government of
India on vitally important matters, such as the fixation of food prices, trens-
port problems, and public health, but ih spite of repeated reminders hos not heen
able to obtain any reply or even acknowledgment. I suggest to Governmert
that either now, or when the man power situation is less acute, that
there should be some officer at the headquarters of the Centrul Government
who is respcnsible for dealing with these Centrally Administered areas and who

- would be a channel of communication from the heads of those administrations

to the various departments of the Central Government which may be concerned.

“As it.ip, when the Chief CommiSsioner writes to the Government of India. the
letter is passed on to one or other of the departments concerned and thers it
gets lost in the maze of the Secretariat. As long as .the Central Government
holds "4 special responsibility. for these areas, T suggest - that they ought to
ensure- that they are efficiently administered and their needs constantly and
carefully attended to. e ' -

" Now, I'tum to another matter on which soms of my constituents feel very
atrongly indeed, and that is the question of the grocery shops for civil officers
which the -Qovernme,nt of India have opened gt only at the Centre but in some
of the provinces. I want to suggest to the Government of India that iu view
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of the increasing availability of consumer goods which we are told will come in
the next few nfontha the fima has come for the closing down of these shops
which cater o one section of the community. 1 know that the basis on which
these shops were opened was that Government servants should be ensured
of supplies of as many of the ordinary requirements &s posgible at minimum
prices. But why single out Govemment civil servants? I admit that these
shops ure not in any way a burden upon the tax-payer, but it is strongly held
by members of our constituencies that the existence of these shops deepen and
perpetuate a tnoste unfortunate distinction between the official and the non-
official.  Tley unduly increase shortdge of supplies for the general
population snd they tend to relieve Government of t urge to control
prices and are a bad substitute for a dearncss allowance. I fully uuder.stand
the anxiety ci Government to protect their own officers from the repazity of
the retailer; but the proper way, to do that is, first of all, to institute & genersl
control so that all of us may be so protected and, secondly, if necessary, give
their Government employees an adequate dearness allowance.

We will be told that there is no disérimination in favour of Government ser-

vants by the opening of these shops, that direct* imports are arranged by cut-
ting out intermediaries, and that these requirements which are allocated to these
Governmewd shops are only the correct proportion of the total amount of gonds,
~which would be distributable to Governm:nt servants. That will not work, it
cannot work and the departinent concerned, which I believe is the Industries
snd Civil Supplies Department, bhas before it 4 case of one article in which
there was before the war a turnover of between £7,000 to £8,000. Govern-
ment has now indented for between £5/6,000 worth of this article for 1045,
Yet since 1941 the importing agents have only been permitted to import £1;000
worth over a period of 34 years, and applications far import licenses are still
pending. It is quite impossible; whatever their intention, to separate com-
pletely the requirements of the Government servant from the available import-
ed supplies for the rest of the population. I do not want to continue in any
form the rather foolish and unhappy controversy which has been going on in
some sections of the press between what.is called the she€p and. the goats.
But I do suggest that the provision of these special shops for civil Government
servants hae left a legacy of unfortunate misunderstanding betweerr the ofticial
and the non-official I am not aware that this measure has been taken in any
other country in the Empire. I am very sorry it was ever teken here and I
do hope that my Honourable friends in Government circles will realise the
neeessity of closing these shops ‘down as soon as possible. >

As this i the Honourable Member's last appearance in this House as Finance
Metuber, T am tempted to raise two points and to draw, if I may, upon hia
unrivalled experience in these matters. He himasclf pas in fact invited the =
House to do so not on}y in 1_1is budget speech but in Subsequent speeches tha#
h'ithgs m“d“fd‘“‘m& this Session. I am not an economist and Therefore I would
;‘10 &Hﬁn of entoring. those rather difficult realms in which he and my col-

engue Mr. Tyson find themselves so free and at home.- But there are jusg
twod mattegs to which T should like to refer. '

The -first is my Honourable friend’s references to post-w: i
and the second is the relation between finance and the f'[l)'eat scsl:eizcsalfof Ql:)%::
war govelopment which are now under consideration. g
on Vt’i/ht:h ];?g]md] t:io n;y Hnnlourahle ffiend’s remarks on post-war ﬁsc;tl polioy.

: p]en‘;ont‘::l r;)e ndia has relied upon its peace time structure of taxalion, sup-
pe sui':h y emergency taxes like excess profits tax, and by incrensed rates
e nrgels In existing taxes and by an extension of the ocentral exoises,

L fnn?i ter atIIm hnot- & new tax to India. But on the whole there has been

"o fur a_rr?en Al change in the tax structure during the war. But I notice

rds,the end of my Honourable friend’s speech he seemed to consider that

. 8 fundamental change was due. There I am ; ined to agree wi im
" . . I inclined to agree with h He
reaogmses that exee rofits tax an em tax m isappear with
the end of the'vﬁzaa profi as emergency tax must disappear

He talks of estate duty on property. He has not veq
- - n -
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given us any details. . Is this duty to be levied on the corpus of vhe estate or
on the passing of the property on inheritance? Does he suggest that what
after all is a form of levy on capital should be earmarked for capital expenditures
particularly on the development of the social services and security measures
which are now being discussed and considered? Will he also tell the House
if the rate of this tax is to be uniform throughout the whole of India?

My Honourable friend then turns to agricultural income-tax which he seems:
to feel is a logical and useful tax and would secure a contribution to the well
being of the country from a section of the community which at present escapes
taxation to a very large extent—Il mean direct taxation. I do not think anyone
can have any objection in principle to a tax on agricultural income. But I
suggest to him that three conditions should be observed. First of all, that
if a tax on agricultural income is to be levied, then there will be a need for
adjustrnent in the incidence of ordinary land revenue in the provinces, the:
ghifting of the basis of that incidence from one of tax o one of rent: secondly,
_that the eaemption level should be so adjusted as to suit the particular economie
conditions of the classes of the community who own and use agricultural land.
and derive income therefrom: thirdly, that the graded rate should be imposed
upon the net income only after every due allowance has been made for agri-
cultural necessities and for the development of the agriculbural lands whose
‘income is sought to be taxed. ‘ :

1 will not say anything about the extension of the central excises or the:
‘high custormns duties . which my Honourable friend expects after the war. But L
would like to mention in passing his references to the sales tax.  Perhaps he
will> recollect a conversation some years ago (in the early stages of the war) im
which if was suggested to him that this tax which had been lewied in Madras
and had been such a suceess from the fiscal point of view, that it might, it’
provinces were consulted and agreeable, become for the puropses of the war
an all-India tax on a uniform principle and at a uniform rate, whose -proceeds
during the war should be devoted to help the Government of India to meet
its war expenditure, but after the war should go back to the provinces.
If that had been donc at that time. India now cculd have had
most valuable resources which, after the war, the provinces would have used
for their great post-war development schemes. In Madras, even at the modest
rate of one per cent, the budget figure for the current year from the sales tax.
was Rs. 83 ecrores. T suggest that it would be of the greatest possible con-
‘venience if the present anomalous position of differing rates in the various pro-
vinees were removed, and that the provinces should be asked to agree to a
uniform rate and a uniform method of collecting this tax.

Perhaps the most interesting observation made by my Honourable friend
was when he dealt with the question of state-ownership and operation of
industry, not only public utilities but industries also. He seemed to think that
India might in the future look to this as a method of obtajning revenue. But
I should like him to lift the curtain a little more upon 'his mind on that .
matter. What industries, for example, would he suggest? How would he ex-
pect the State to operate them and is he really satfisfied, from his experienze of
State control in this country, that control and, operation by the State of indi-
vidual industries would produce revenue? T am not in the least afraid of facing
this issue. . T am aware that this Legislature is one of the most properly-con.
scious legislatures which at present exist in the world; and if in the interests »f
national well-being .it is necessary for the State to own: and operate certzin
industries, well and good. But I suggest that a very careful enquiry is neces-
sary into this and into all other matters relating to post-war taxation in this -
country. I wonder whether my Honourable friend has thought that the #ime
has come for another Taxation Enquiry Committee which could review all these
matters with the detailed and expert knowledge that they really deserve.

My last point deals with the question of the relation between finance and
reconstruction and I am impelled to refer fo this, partly because my Honourahls.

&
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i i« shortly going and I would like, if possible, to draw,upon his experience
g:;:li ll,;ed;(:;vgsgdurgshores, -and partly because of the experience I and others
have gained as members of what is commonly known as the thore Committee,
the committee which is studying Post-wsr Development Schemes for public
health and relief. It is quite clear that the cost of some of these slclhe;nes,
capital and recurring, will be so great that they may well appal those who ml\;e
to face the problem. P would like to ask my Honourable friend whether he
does not consider that it -will be necessary in the future to break up the budget
estimates into ther proper components, as between capital and recurring eosts,.
before the bogey of India's inability to meet these great burdens can_.l?e ﬁn?lly
exploded. It seems to me that Government expenditure can be divided into
three main classes—capital goods, goods and services, and what has been called
by one economist, transfer expenses, i.¢., special allowances, pensions, ete.,
under which the State takes money out of the pockets of one group of people
‘and puts into the pockets of gnother group of people. The Budget for .the
future should, T suggest, be divided into the Revenue Budget and the Capital
Budget, expenditure on capital goods to be met by loans, expenditure on goods
and expenditure to be met by revenue. The criterion of the Revenue Budget
will .presumably be its solvency. The- criterion of the Capital Budget, 1 suggest,
will be social profit. And in estimating Capital expenditure, as we have had to
do in connect.on- with the scheme for the “development of India’s public health
and medical relief, what price levels are we to adopt? 1In view of the very
large expenditure which Government itself will have to undertake under roads
and buildings of all kinds and, drawing from my own experience as a member. of
this Committee, T believe that one of the moss.important things that Govern-
ment should do today is to conduct an enquiry into the machinery which is res-
ponsible for carrying out those capital works, the Public Works Department—
both Central and Provincial. I want to suggest an enquiry into the whole
system of the P. W. D. organisation for capital works, with special reference to
economy and standardisation in design, building procedure, including the prepa-
ration of contract documents, tenders and sub-contracts, and the relations
between the architect and the engineer; and constructional costs under various
heads, including labour, organisation and control. T can say this, that on the
basis of the preliminary estimates~given to the Bhore Committee by the Central
Public Works Department, if these estimates are a real indication of the cost of
these capital works, then®more than 50 per cent. of our proposals will never
come to fruition. Tt will in fact, be possible for this organisation to block the
progress of India’s davelopment in these and other matters, unless it is thorough-
ly and radically overhauled in the way I syggest. I may remind my Honour-
able friend that His Majesty’s Government were faced with the same problem
in ‘the United Kingdom and they appointed a Commission to inquire into these
very questions which T now have raised, because they realsed that in the post-
war period there would be great schemes for capital expenditure on roads and
buildings of all kinds. They wanted therefore to be perfectly sure that in pre-
paring for those capital works the organisation which would carry them out
would be modernised and able to carry them out at the minimum cost to the
community. Unless ‘therefore this aspect of the matter is put on a satisfactory
basis, T am certain that the success of some of the post-war schemes for social
services will be jeopardised. ‘

I have nothing further to say, except in closing to pay a fribute to my Hon
ourable friend the Finance Member. *The official gtribulieyon behalf of myy Party
will be paid-at the proper time by my' Leader. I would like my Hon-
ourable friend to remember that there are men and women of goodwill every-
where in this country who consider that by his .wise and careful guidance
gl.lf?ugh the stormy period of the past six years, a period rendered all the more

ifficult by political complications, he has rendered India & very notable service:
I havq fqund that there is a very wide measure of goodwill towards him, and
a};}zrec_xatlon of his fair-minded and just attitude to all the conflicting claims
;:'o:::hn:m b:s hadl to bal‘ance 80 deli.cately' during his. term .of office. I can gay
¥ f personal experience of various matters which_I have had to bﬂng“to-
AR a
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his notice, that he has been helpful to a degree, and on ‘the evidence of many
of Lis political opponents, he has been & conscientious ecustodian of India’s
] interests. I wish him Godspeed. When he leaves this country,
PM. apd I hope in the years to gome, when he will perhaps be pursuing a
wholly different avocation, that he «will not think too unkindly of the stormy,
but I trust, not unhappy days he has spent in this Legislature. '

Mr. T. T. Krishnamachari (Tanjore cum Trichinopely: Non-Muhammadan

Rura]): Mr. President, agreeable to convention I present a list of grievances to
Government which I shall outline very briefly. 1 would in the first place ask
Government as to what action they propose t# take in regard to the future of
delegated legislation and ordinances enacted during war time so far as they
impinge on the permanent structure of law in this country. My second point
will be in regard to international organisations in which this country is financial-
ly and otherwise interested. I think this will cover the activities of many De-
partments of Government. My third observation will be in regard t& certain
matters in the administration of the Supply De%artment. My fourth observa-
tion will relate to the Food Department in regard te & comparatively small
matter of administrative-control over the import or manufacture and ssle of
prepared foods. I would also like to refer while speaking on the Food Depart-
ment to the subventions paid to provinces either in the matter of maintaining
price control or in the matter of assMting provinces in regard to loss by way of
deterioration of food grains in storage. My fifth point will be in regard to im-
port -control, especially, in the matter of the open general import license about
-wuich a gazette notification has been issued recently. I shall perhaps clso
refer incidentally to the Hydari Mission. My sixth point will be a brief refor-
ence to the Bombay Explosions especially in regard to the financial aspect of
it. My seventh and last point will be the concern of the Finance Member.
While dealing with him I shall not go back on the ground that we have trodden
in the previous discussions in_this Session, but T shall ffer to one particular
item, in regard to land-lease facilities from U. 8. A., viz., the import of silver on
this basis and will refer generally to the policy of the Govemiment in regard to
gold and silver sales in this country. I shall make a reference to the dollar
credit made available to us, the future of the sterling halances, and lastly t the
interest’ charges on internal debt. I shall close, Sir, with a brief reference to
posi-war matters, in regard to matters that are of departmental concern. I
would like to say that I have mentioned this brief outline and what I am going
to sy so that Government representatives here might inform Departmental
representat.ves 'who, if they feel it necessary, may be present while remarks are
offered in connection with the work of their Departments, and I hope I shall be
free from any obligation to keep my mouth shut because a particular member
+handling the affairs of the particular Department is not in the Houise.

My first point deals with a very vital matter. T would refer the House to
the question asked by my Honourable friend on my left on the 11th February
1043 in regard to the duration of the operation of the ordinances promulgated by
His Excellency the Governor-General. T am mentioning this point advisedly,
T am aware of the limitations under which we in this House have to refer to
this subject, but as it is purely a matter in regard to thé future, I think there
will be no objection to my referring to ordinances as well as to the Defence of
India Rules, In this connection I would like to say that Mr. Neogy asked the,
question in February 1943—Will the Honourable Law - Meinb& be pleased to
"explain with reference to the India and Burma Emergency Act what wag the
position in regard to the ordinances that have been passed? Sir, the position
was then explained in order to clear a misconception arising out, of a statement
nmade by the Right Honourable Mr. Amery in the House of Commons that the
India Burma Emergepcy Act 1940 related only to the duration of certain ordi-
‘nonces which were purely necessary for the purpoge of war. The position was
made clear that by reason of the India Burma FEmergency Act, ordinances
pessed under the powers conferred by Section 72, Schedule 9, of the Government
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of India Act, will remain past of the permanent structure of law of this country.
Further, Sir, my Honourable friend, Mr. Manu Subedar, asked & question on
18th November 1944 in regard to Ordinance No. 45 of 1944 which related to
Income-tax administration. I am merely quoting this as an illustration that
there have been ordinances—not that I am questioning their validity, or that I
do not appreciate the intention behind these ordinances—which affect the
permanent structure of law in this country. In reply to that question of
Mr. Manu Subedar, it was made clear that the ordinance did affect the perman
ent structure of law in certain matters and would have the force ‘of law for ail
time to come. I would like the House to bear with me for a minute and just
to look at this file in my hand which indicates the numerous ordinances that have
been passed and also at the equally large number of Defence of India Rules that
have been promulgated. The need for continual watch jp regard to the working
of all these ordinances and Defence of India Rules to inquire whether they are
still necessary or whether they can be repealed; and also to consider what por-
tion of these ordinances and in what form will be required for the future ad-
ministration of this country—is what I am going to press in° my speech. I
would like to illustrate my case by referring to one ordinance which will show
how very necessary some kind'of investigation is, in this matter. There is an
ordinance which was passed on 15th August 1942, OQrdinance 41 of 1942. I
believe it has a history bebind it. It merely seeks—as I understand at any
rate from a letter received by my Honourable friend on my left from the Home
Department—to make de jure a position which already existed in India at any
rate at that time. The Ordinance says that it will be competent for any mem-
ber of His Majesty’s Forces, membegs of Forges of Indian States qr of uny
Foreign Power present in this country, if it is necessary, for the proper perform-
.ance of his duty so to do, by a general or a special order in writing to require
any person-under lim to use such force as may be necessary even to the causing
of death if a person (a) fails to halt (b) does or attempts -to do or appears to be
about to do or attempt to do any such act, etc. I suppose it will be conceded
generally that an extreme prowision like this is no longer necessary. I um
merely citing this as an instance to show why an investigation in regard to tire
need for specific ordinances and similar specific Defence of India Rules is called
for. 1 will fake my stand—though I believe -that analogy is far from being per-
fect—on what is being done in the House of Commons in regard to similas
matters. In the House of Commons during 1943/44 several questions were
raised in regard to the operation of laws arising out of the powers delegated to
the Executive. In Britain the Executive and the Legislature are not at veriance
like the position in India, and naturally the Legslature gives a lot of support to -
the Executive, but even so there is a considerable agitation in the minds of
Members of the British Parliament, and questions have been raised off and on
in regard to delegated legislation. T believe some time th May 1944 arising out
of & motion brought up by'a Mr. Molson a committee was appointed—Tt d.d
not have judicial ‘powers to summon witnesses—to watch not merely the work-
ing but also of the necessity for the continuance of the various pieces of dele-
gated legislation in operation and that Committee was to report frequently to
the ‘H(:use of Commons. I understand that a persom of the eminence of Sir
Cecil Carr, eminent in the field of delegated legslation was associated with the
Committee. 1 am only seeking to employ the presént opportunity for the pur-
pose of suggesting to this Government that the time is now fit and proper [or
Government to appoint a Committee to advise them and His Excellency the
Governgr General as the Head of the Government, how these laws and ordi-
n.ar.lces s!lould be amendgd,_ which of them had better go out of the statute book,
which W}ll bg nec_essary in the post-war period and in relation-to these in what
fﬁrmHleglslatlon w11_] have to be brought before this House. It may be, Sir, that
(‘39 anourable Member concerned may for this purpose utilise the Standing

ommittee that is going to be constituted, or it may be of the nature of an
ilsxpert body selected from.a.mong the members of this House, aided by such
egal help as may be furnished by the Secretariat. I do think that this is the
proper time for Government to consider this matter and take some action, and
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that they should not postpone it indefinitely till after the post-war pericd when -

the pre-occupations.of the Government-—whatever -~ Government might be in
power-—will be so many, that a very necessary matter like this cannot be
undertaken. o ) .
My second point is in regard to India’s interest in international organisations.
1 would like to mention that India’s interest from the financial point of view is
very real. I was bappy to see that a complaint which I was about to make in
my speech today was rendered no longer necessary by reason of the fact that a
question was tabled this morning and answered, which showed the interest that
the House. evinces in regard to ‘our- contributions to international organisations L
and how these contributions were being used, and whether those international .
organisations deserve the contributigns or not. I would like to tell the Honour- ‘
able Members of this House, who probably may not have the leisyre and time -

‘that 1 possess, to go through the bock of Demands; they will & number of contri- |
butions made by this Government to several infernational hbodies. We make a
small contribution to the Empire Parliamentary Association of Rs. 2,700. Under
Grant Miscellaneous, No. 70, a number of contributions are made which will
repay ‘the effort spent on its scrutiny. The Education, Health and Lands-+
Department, as this House is well aware, is making a contribution towards the
food and agricultural organisation of the United Nations—last year it stood in
the region of Bs. 1,883,000; in the current year it is going to be. Rs. 9,88,000.
The House knows that we are making a contribution to the UNRIA both a non-
recurring lurop sum grant and also a recwrring grant towards its administrative
expenses. The House makes a contribution to the headquarters of the inter-
governmental relief committee for refugess. We also make a confribution to
vhe TLeague of Nations secretariat, besides some' contributions specifieally to the
International Labour Conference which last year was Rs. 26,000, this year will
be Rs. 30.000. As the House knows, the Honourable Law Member gave the
figures expended on the League of Nations during the years of the war; and for
aext year this Government will be giving Rs. 13,08,000 to the League of Naticns.

. Last year it gave about Rs. 8,88,000. These large amounts are being paid
and I think it is only right that if the House _ cannot keep itself interested in
regard to what is happening about the funds and what is lmppening to India’s
position in the various international orgamisations, the Government should at
any rate take upon itself the duty to make the House. internationally minded
enough to take some interest in this matter. I would suggest this tip to the
Leader of the House, that instead of ploughing the sands as he does in trying to
clear the cobwebs of misconception and misunderstanding in foreign countries. in
regard to the position in India of the present Government his Department might
very well undertake this necessary task of making the people of this country
intemationally eonscious, by telling them what we are spending on international

- organisations, how these organisations are constituted; and what we are getting
in return, and what we will have to do in future. That will be a very useful
line of action for his publicity department instead of trying to portray in foreign
countries that all our national leaders as eriminals and in trying to make out
that anything that is said by our nationals abroad who are not members of his
Government as being false. T would like to take this House into some detail in -
regard to this particular matter, because I think it is of great importance today:
and it will be of greater importance in the immediate future. The House,w:ﬂi '
remember that on the 10th February 1939 a resolution was passed by this House
V-a'skmg. t_he Governmept to givg notice to the League of Nations of the termina-
tion of its n}embe;;shm'; and it was explained at considerable length at that
’fﬁme whyf t%zs House did not feel inclir}ed to allow India to be a member of the
'thiigliiﬂzen ations; a,l?d' the most important among those considerations

At nee that decision was the exceptionally high contribution which
this country has been paying. Tt has been said that India occupies the fifth

.position, so far as th'e.important countries in the world are concerned: at any
;sjczen dtf:zt t;::si éﬁgfig@;jgg gzrﬁfe& at at the Bretton Wgods Confeyenoe, notwith-

g g g at my Honourable friend the Finance Member

~
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and his colleagues put up on behalf of India. But so far as the League of

Nations is concerned, so far as our fiduciary interest in the League of Natiuns

is cqncerned, India is contributing 48 units, as against a payment of 108 units
by the United Kingdom. I am not quite sure what the total: amount is—I am

rather chary of committing myself to any figure—but after some research, 1

believe I can say it is in the region of 420 units. . .~ )

* The Honourable Sir Asoka Roy (Law Member): 421, I think.

‘Mr. T. T. Krishnamachari: I am very grateful to the Honourable Law
‘Member for his correction. Anyway the House® will understand that India
enjoys a high position, a position second only in importance to the United
Kingdom: whereas even France, which takes precedence over India in the
matter of the quota allotted to India in the Bretton Woods Conference, comes
wuech lower. I would like to tell this House that not all that this League does,
not all that is contained in that report to which the Honourable the Law Member
referrea the questioner this morning, is useless. There is one organisation in
the international field which has been doing useful work; and that organisation
is a part of the League of Nations; and the money that is paid by this country
to the League of Nations is also expended on this organisation which is the
International Liabour Office. The International TLabour Office has been doing
very uvseful work in the cause of humanity and in the cause of labour, and nobody
can say that what it is doing is wrong. DBut that is the crux of the situation;
what 1 would like to mention is this: what is the position of the Indian in these
‘organisations? It is not that we want representation according té our popula-
‘tion strength; it is not that we want representation according to the amount
that we pay. In fact, in a recent publication of the Royal Institute on Inter-
national Affairs, I find this particular problem referred to and dealt <with at some
Jength. It is true that if every country wants representation in the secretariat

and crganisations of ghese bodies, it wvould be very difficult to find every ne of
them a place; but then one cannot at the same time wipe out the sentiment,
‘the prestigg’ feelilg. shat people have in this matter. Naturally, if we are
seontributing an amount which is second only to the United Kingdom, which
-exercises and has exercised all along such a dominating influence over the
Tieague of Nations, one would like to know where we stand. I would like to
‘tell the House that in regard to the labour organisation, T believe Japan some
vears back by agtating got an under-secretary general into the organisation and
India which has a higher position has got nothing all along. T would like this
Goverument, whether it be the Law Department which has taken the technical
‘responsibility for the League of Nations, or the Txternal Affairs Department
which apparently takes the financial résponsibility for anything spent on this
particular body, to urge now that the position of India must be one that will
command respect, 1ot merely in the matter of its status, but also in the number
of its people that are engaged in positions of importance in the secretariat and
other bodies. Tt is not merely a matter of rupees, annas and pies. It is not
merely a mafter of having larger numbers employed in these organisations in
some capacity or other but it is really a matter of having some men, somebody
in a position to exert some influence,- somebody who will enhance the prestiga
of this country; and that is.a point which T would like to make. T dare say the
House will be with we in urging on the Government to safeguard India’s posi-
tion in this matter, which T think they have perhaps neglected all along
owing to other preoccupations. ‘

2

ITd
|

- » 8r, I would like to mention another point in this conneection and it is this.
-~ T need not refer to the U. N. R. R. A. which is having at this moment a rather
cheguered progress, nor to the food organisation, because on the occasions these
= subjects were brought before the House, the Members of this House have urged
the'nfact that we should get adequate and suitable representation in the seore-
tam.a_t of these bodies. I should like to mention that with regard to the inter-
national seb up of the representation of India, there seems to be no cohesion
and no policy. The development has been in a lopsided manner and there is
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ally no cohesion there. Whht we really lack as against the bigger nations of
ﬁ:e world is a service petsonnel which could be put into the various internutional
organisations so that if we once provide that personnel, and if there is to be aw
Under Secretary of State Genersl for a particular organisation, we can say: “So
and so is a fit person by reason of the fact that his knowledge of international
law and inteynational affairs is very extensive, and that he knows this country:
very well apgld he could represent this country's interest in the particular Secre-
tar.at extremely well’. We lack that facility and it is because of that fact that
I would like to mention here that the Government had better evolve a policy in.
regard to India’s vepresentation in this fietd. It may be that the Member re-
presenting the Commonwealth Relations Department has got his own set ‘of
High Commissioners and the men needed for their staff, iyt may be that the Com-
merce Department has its own set of Trade Commissioners and aga.n there are
s few other such officers under the control of the External Affairs Departinent.
There is no training, no diplomatic experience, no particular equipment for the
people chosen for the various positions except that they happen to be members
of the Civil Service or members of the Government of Ind.a Secretariat or that
they have been chosen for other reasons totally unrelated to either their capacity
or their own predilections. Now, therg is perhaps a constitutional difficulty in the
way. I agree that if this matter is going to be entrusted to the External Affairs
Department, whose budget will be non-voted this House docs not exercise any
control over it, and that would not be satisfactory but at the same time there
can be a co-ordinated agency here which will not merely have some say jn the
matter of selection of these officers who go abroad but will naturally have to
keep in touch with the’ External Affairs Department and all other departments
in so far as each department is affected. When officers are available who
have been carefully chosen and trained properly and if it happens that these-
international organisations' need men for their secretariat, we might say: ‘We
have plenty of people here of the requisite type, we insist oh your taking some
Indians in’. Then the excuse that India capnot furnish the proper personnel will
no longer exist. I would now refer to the portents before us and whether we
want them or not, unlesg we sre going to say that we shall have nothing to do-
with what happens outside this country until we get our own Government.
International Conferences there will be and International Organisations will be
wet wp in the immediate future. For the time being this country will be re- -
presented in the various International Conferences and in the various Inger-
national Organisations that com® into being in such a manner as will primarily
be decided by H. M. G. and if not by the present Goverhment. I will refer
imarily ,to that International Monetary Conference which met last year at
retton Woods. We have had some questions asked here. We have made
certain suggestions. But I would like to state here what 1 have heard elsewhurs
that India acquitted herself altogether very -well, though the results mmy not
show off equally well and I would like to repeat on the floor of the House what
is being said by Indians that are in the know, who have been collaborators of the
Honourable the Finance Member, when hgq replies to the debate, to tell us at what
as the leader of the delegation, acquitted himself extremely well and it will be-
very difficult for anybody to feel that the cause of India has suffered because it
was not represented by a national. But that is an accident. I would like the
Honoursable the Finance Member, when he replies to the debate, to tell us at what
stage the whole matter now #. In fact, we did expect that congjdering that
the House has evinced a lot of interest in this matter we should have a discus-
sion on this subject. The question whether India is to be a member of the
International Monetary Organisation and the TInternational Bank, I think, has
%o be decided some time st the end of the year. Anyway, we expected that
we would have a Qiscussi?n. here during this Session, when the guidance of the
Ho:;oursble the Finance Member, who was the leader of the delegation, was
Availdble to us but T am afraid we would probably not have that privilege but
the fact nevertheless remains that barring what is revealed to us by the liferature

L
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that we have been supplied in regard to the Final Act of the United Nations
Monetary and Financial Conference we are not much wiser. .

The next thing of great importance in the international field in which this-
country was not represented was the Dumbarton Oaks Conference and arising
out of that conference and the meeting of the three great world leaders at Yalta,.
‘the Hbuse knows that the San Francisco Conference has been summoned.
What the San Francisco Conference is going to do we do not know but I can-
guess from the literature supplied by the courtesy of the United States Office of
War Informat.on and what has appeared in the' newspapers that this San
Francisco Conference will probably be more or less laying the foundations for-
the bringing into being of another League of Natiods. One very important
function of this Conference ought to be very intriguing to the people of this
country. It is that an economic and social council acting under the general
authority of the Assembly suggested by the Dumbarton Oaks Conference, is to-
come into being and that is to be responsible for facilitating solutions of inter--
national, economic, social and other humanitarian problems regarding respect
for human rights and the fundamental freedoms. S8ir, this conference is going -
to decide on a matter which is of paramount interest to the people of this’
country who have been yearning for freedom for decades past. I am not going
into the personnel that is going to represent this country but I do say thas this
is & matter in which we could have been told something more befote the dele-
gates go, so that they would know what the view of the country is. I would’ .
like to mention one particular matter relating to this issue ‘to this HouSe, though-
it might be known to many members. I would like to mention that the dele-
gation chosen by the United States of America is intimately connected with the
legislature of the country. - It consists of two representatives from the Senate,
two representatives from the Representative Assembly, one representing each-
party, one official, the Secretary of State, one former Secretary of State and
o Commander Stassen an ardent Republican and a lady. This represents more or-
" less the whole set up of the political and economic structure of that country and
the delegation consists of people who could speak on behalf of that country, who-
ean go back ‘to their legislature and say, ‘we have done this and.that on behalf
of the United States of America’. There is no harm in anybody copying somie-
body else’s example, where it is good even if it does not happen to be the
exainple of Britaln.

*  Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member:
ean continue his speech after Lunch.

The Assembly then adjourned for Lunch till Three of the Clock.

o

'Ijhe As#emnbly re-assembled after Lunch at Three of the Clock, Mr. Deputy'
President (Mr. Akhil Chandra Datta) in the Chair. ‘

N

.Il'. T. T. Krishnamachari: Mr. Deputy President, before the House-
adjourned for Lunch, I referred to the importance attached by U. 8. A. to this
Ban Franciseo Conference. 1 would like to say, Sir, that much as we would,
in this House_, not feel perturbed by anything that this ‘Government ag’ it is aé
present constituted, does, we cannot escape from the logical effects' of some
‘actions of theirs, even though it should happen that there should be a_govern.
ment of the people of this country coming in¥o- being very shortly. Sir, the
decisions of the Dumbarton Oaks Conference, and the decisions at the Yalta
Conference seem te indicate that the future international organisation of the-
world, which will in due time supplant the League of Nations and take over:
perhaps all its beneficent activities, will be composed of a Committee of eleven:
in which the five great powers will be permanent Members and the rest will be-
elected by the Colincil. There is some basis for this, for the reason that it is
identical with the procedure that was followed at Bretton Woods. There the
five powers were named by the assignment of quotes to the exclusion of India
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. which was relegated to the sixthi position. The pessibility is that the precedent
that was established at Bretton Woods might again be invoked 1o “the constitu-
tion of any world organisation and perhaps the San Francisco conference ‘will
take up the same view. It was stated that the reason that India lost its seat
-84 & permanent Member of the proposed International Monetary Organsation
at Bretton Woods was because of political influence, for the reason that, Indis
is a subordinate partner of the British Commonwealth of Nations but it was
“also said that that was not a very serious matter because India, by reason of
.the quota that it had been assigned can, without any difficulty, get elected to one
<f the remaining seats on the Executive. 1t is possible, Sir, that similar condi-
tions may not exist in the matter of selection of the six representatives besidas
the five powers for a.Council like the one contemplated at Yalta and at
Dumbarton Oaks Conferences. Therefore, Sir, the San Francisco Conference has
.undoubtedly an important bearing so far .as this country is concerned. The
_ international status of this country has been more or less defined, the reason that
ehe is entitled to a high place both because of her population, because of her
.natural resources, because of the predominant position that she occupies in Asia
.are all brushed aside because of the one and only reason that India is a subordinate
pattner of the British Commonwealth of Nations and hence cannot aspire. to a
position which will, so long as Britain controls India through the Secretary of
State, be simply used as second vote to Britain. That is the most charitable con-
-struction that we can put on the reasons that have been adduced for relegating
India to & subordinate place. It is in these circumstances, in view of the fact that
this San Prancisco Conference is just the precursor of several more tonferences
to come, in view of the fact that the decisions that will be taken in thie con-
“farence might have a far reaching effect on the social, political-and economic
activities of this country that one tries, at any rate, to see that the Indian point.
of view is put forward there. Sir, I was not questioning the right of the
_Governor General in Council to select delegates; so long as the Government
remains as it is, it is their undoubted right. As it was pointed-out to me by a «
{riend who has considerably more experience of public life and more knowledge
of world affairs, ‘'what is the use of you and I or somebody else in this House
‘being linked as a sort_of-tail to this conference? What good we would do there
except as providing a background for these official representatives’’. That is
undoubtedly a point of view. But there is what is called an international con-
-vention, there is what is called an international law and arising out of these
certain obligations are_being foisted on certain countries, by reason of the fact
_ that some Government which is in possession of that country decides for the
country. The succéssor Government will -have to go and prove before the bar
of public opinion, before the bar of world opinion that the Government which
preceded it was an illegitimate -Government, that it had no reason to commit the-
‘country for any purpose and therefore that a popular Government would not be
" bound bv commitments however sacred in the eyes of international law which
-have been entered into by a Government thiat was definitely illegitimate. That is
our o n today. It may be that the friends that go to. this conference are
-well versed in the art of dealing with ‘politicians and diplomats and statesmen
on an international plane. They may be having considerable experience in this
" matter. But, Sir, the country cannot be convinced that they would represent
the views of this country, that they would act in fhe best interests of the
country. What is the position? The position, as I understand it, from wlfat.
we heard from newspaper reports, since we have been denied the opportunity
of hearing the Government side of this matter, is that these gentlemen will go
%o London and there will be a preliminary conference so as to ensure that there
will be one view presented at San Francisco which will be t].le view of the _Umted
" Kingdom Government. Can we blame the other powers !n.~the world, if .thoy
turn round and say, so long as you are in this political position as a lsnbordmu.te
fink attached to Britain, you cannot claim' a permanent seat among woxi:d
powers? Sir, logically by reason of the. .dmappearan.ce of Jgpanl_ from the
international field and ergo from its position of dominance which we all hope
will ensue very soon, we are the natural successors of that leadership. I% may
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be that certain vested interests in the international field might boost China,
but there is no denying that this country will ultimately take up natural leader-
ship of Asia. But how this leadership is being represented at San Franciseo con-
ference, the House well knows. Sir, 1 have no intention of using harsh language,
but Sir, those Indisns who co-operate with the present Government, they might
be called patriotie, they might be called eminent, they might be called wiss,
but so far as the people of this country are concerned, the people who co-
operate with this Government particularly at a time whei. its beloved sons are
behind prison bars are people who belong to the ‘Sell India League’. These
representatives are quite welcome to go to San Franeisco, they are quite wel-
come to do what they like, they are quite welcome to sell the liberties of this
country, but I think the majority of the Honourable Members in this House are
behind me in volcing this opinion that India will not be committed by any

. decision that is arrived at at this San Francisco Conference. 8ir, that is all that

I have to say in regard to what I suggest are the positive measures which the -
Government might take in vhe international field so far as India is concerned.

Sir, T come next to a few matters relating {o the Supply Department. I am
sorry that the Honourable Member is not here, but T am afraid that that cannot
preclude me from saying what I have to say, because I have & very ‘serious
.charge to make. I have been very much exercised in my mind ever since I

_heard that this Department was going to undertake the erection and manage-
ment of the Fertiliser plant at Sindri on the same basis as Ordnance factories.
We have heard reports about the nature and the constitution of the Supply
Department, a factor to which the present incumbent of the office of Supply
Member may or may not be directly responsible. It might even be $hat he is
not a party to a number of deeds of commission and omission on the par{ of
his predecessors. But the fact remains that the position of this department as

. it is today merits investigation. One therefore would like to examine how far

this Supply Department,—about which there are many whispers and many
rumours, many facts which may be considered to be merely matters of hearsay
because one cannot take action on them,—how far this Supply Department is a
competent and proper department o undertake this big national task of pro-
viding fertilisers for this country in the shape of sulphate of ammonia. That
is the genesis of my having to examine the organisation of the Supply Depart-
ment. Sir, it has been said in this House on several previoug occasions that the
organisation of the Supply Department is one in which the eountry cannot have
any confidence. It may be a just fear or it might be an unjust fear. Bub onge
has merely to glance: through the telephone directory to find who are the
Advisers and Directors and Controllers in this department, It happens thag
_these worthy and estimable gentlemen, perhaps ecapable and perhaps also
honest; have all been by and large reeruited from business concerns in this
country. Arnd in order to be able to judge how the department which has been
‘manned in this manner with a Civil Service Secretariat on the top could
effectively run a factorv I had to undertake some investigations. I must eon-
fess that to a very large extent I had to depend largely®on hearsay and therefore
1 am unable to take the House into my confidence in regard to the result of
those ‘investigations. As a preliminary to what I wanted to do, I asked ths
Supply Member in an unstarred question to state:
“(a) the number of Directors, Controllers, Advisers aud Honorary Advisers employed by

the department who have been’’—I will ask the House to moie this particular phrase—who
have been or still continue to be associated with commercial and industrial undertakings in

. this country; :

(b} if the Supply Member proposes to give a list showing the names of “such officers or
advisers, their duaties, the firms with which they have been or aré associated, and the
remuneration they draw.”’ . )

Sir, T have been furnished with an anstver which says: ' ,

“Fhere is one Diredtor, two Controllers, one Adviser and eight Honorary Advisers who
fall into this category.” ’

'A.nd a statement hag been given giving me twelve names’ of gentlemen who
fall into this category. Sir, anybody who has any knowledge of the Supply
Department, anybody who is conversant with the telephone directory will know
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thet this is false. It is an utter falsehood. And who is responsible for trying'
fo mislead & Member of this House I do not know. . Whether the Honoursble
Member has himself sighted it or he hds not—because it is an unstarred ques-
‘tion—I do not know. But I ask this House to enter its emphatic’ protest here
and now against this treatment of the House on every such eccasion with the
scantiest courtesy and which is compelled to hear what 1 ghould in Johnsonian
language term as the basest of terminological inexactitudes. I should like %o
tell the House, within the limited kno#ledge that I possess, who the othez
persons referred to in this answer are. 1 wil read the names of these people:
Mr. Urquhart, Electrical Commissioner’s organisation. '
Mr. Spooner, Iron and Steel organisation.
These people belopg to some firm or other.
.. Mr. Dobson, Coal Commissioner’s organisation.
Mr. Gemmell, D. G. M. P. organisation.
Mr. Watt, Honorary Adviser on Woollen Industries.
Mr. Inskip (who happens to be a Member of this House), Honorary Adviser
in Tanning. '
Mr. Kennedy, Jute Adviser.
Mr. Quin, Honorary Adviser on Rope Supplies.
Mr. Brunt, Honorary Adviser on Petroleum Products,
Mr. Williamson, Honorary Adviser on Timber Supplies.
Mr. Bhomas, Honorary Adviser on Webb equipment.
Sir, I have, with the telephone directory and the limited knowledge that I
can conscript, got some more names here. 1 shall eliminate the Indian names
because they are not material to the issue before us:
Mr. Ormerod is-the Honorary Cement Adviser belonging to the A. C. C.
whose name does not find a place here.

There is Mr. Pedderson who has some kind of association with a Cement
Machinery Manufacturing Company.  ° ‘

There is a person called Mr. Coson—Ireland, whd is Chief Progress Officer.

There is Brigadier Sassoon, belonging to Sassoon & Co., Calcutta.

Then W. J. Tallon, who belongs to the leather industry.

Then there is D. A. Randall, from Chrome Leather Company, Madras. He
plays a very important part in keeping the price of leather in this country down.
, Mr. A, J. Williams, who belongs to a very important concern, the Bombay-
Burma Trading Corporation, Ltd., which now has its tenfacles epread all over
the country in the Timber Trade. .

- Mr. E. A. Oskley of General Motors, who is Director of Vehicles.

Mr. A. E. Hempson of Jenson and Nicholson, a big paint manufacturing
firm of Benghl'

Mr. Crerar (1 do not know where he comes from, but perhaps he has some
sssociation with some chemical firm) is the Chemical Controller. -

Captain Murray is in the Petroleum Branch and belongs to Burma Shell Co.

J. P Anderson of Dunlop Rubber Co. is Controller of Rubber.

P. Mitchell of Goodyear Co. is also in the Rubber Directorate.

Mr. Currie of a Bengal Paper Firm is Director of Paper. .

And there is Sir Kenneth Nicholson in Calcutta, who is Chief Controller of
Purchase, . G. M. P. and all important members of the firm of Gladstone
Wylic Ltd. . .

Ahd I understand there are scores of names of persons similarly placed who_
are connected with this Department.

I cannot understand how anv department of Government can have the c}feck
to furnish an Honourable Member of this House with a list Jike this, and since
the Honqurhble Member is absent from the House we are unable to get anv
enlightenment on this. This proves the honesty of this Government and
this proves the honesty of 8 department the head of whichds going to represent
thir countrv at San Francisco. And, Sir, this is a department which obviously
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in the very nature of its existence, is a self-liquidating department, which has
no reason to exist after the end of the war, which is going to take the manage-
went of an important industry hke artificial fertilisers. ' ,

/ 8ir, the House will remember that some days back I asked the Honourable
Member a question with regard to a faetory that has been handed over to—I
believe—the I. C. I. intended to manufacture stabilised bleaching powder.
The factory does not work and the powder that was manufactured was, accord-

_ing to my information, of not much use. Whether it is of stundard quality or
ot we have no need for it now. We do not know what amount was spent on
it, and I do say here and now that there must be a number of factories
which :are also not working in which the money of the people of thig country
has been sunk; and God only knows what js going to happen to these factories
.t the end of the war. Probably they will go imto the disposal organisation and
will be sold as scrap to some vested interest or other. ‘Want to protast here
and now agsinst thigsalliance of the Supply Department with the one big- vested
interest in this country. I have read these names not without a purpose. I
do not want my Honourable friends of the British’ group to quarrel with nie over
this, since our interests do not tally; I have-no hesitation in saying thatthis
-department is playing into the hands of British vested interests in this country.
And what confidence can we have if that department is going to run an import-
ant factory at Sindri, an industry which has a great bearing on the future
economic position of this country, with the officers and the equipment that
they now possess. Sir, I think if an investigation is made into the affairs of.
the Supply- Department, we will find that the department works only by reason
of the enormous pressure exerted on it by the Ordnance services. The moment
that pressure is relaxed the Supply Department will just stop still and will not .
work, though its personnel will continue to draw salaries. The Honourable °
Member for Bupply will of course get up dnd say, if any Member of this House
asks him, that it does good work. It works because of the overpowering pressure
that the Ordnance services exert on it; and can the House say and can thes
Honourable Member say in all honesty that the same pressure.will continue to
be éxerted in regard to the Sindri factory? The very idea that the Secretariat
of this organisation lends itself to such a gross lie and the very idea that the
whole of the operative side of the Department is being manned by people who
have a large stake in Big business and vested interests of this country, whose
names will not be revealed, I think makes us demand that if Government arc
going to undertake the manufacture of artificial fertilisers—I certainly agree
with them that they ought to do it—let them hand it over to some department
where the direction will be honest, where it will be conscientious, and where
it will be in the best ifiterests of this country.

,8ir, T have done with the Supply Department.

1 now propose to deal with the Food Department. I would like to tell
my Honourable friend the Food Member that he need not be perturbed. I
am not going to ask him for details of what he has done with regard to price
control here, there and everywhere. I am merely going to ask him some
questions with regard to one phase of the activities of the Department about
which he is I believe singularly ignorant. My Honourable friend has a number
of Regional Food Commissioners.. They are a!l Naw®bs. :

. Nawab Siddique Ali Khan (Central Previnces and Berar: Muhammadan):
Not one of+ them.

Mr. T. T. Krishnamachari: I am. sure they are not Muslim Nawabs, but
they are Hindu Nawabs, and the Hindu Nawab who imitates a Muslim Nawab
is far worse than his Muslim prototype. ’

And these are all sort of autonomous overeigns. The Central Government
has no control over them at all. Has the Honourable Member ever called kfo;
the diary of any of these Regional Food Commissioners? Has he ever loo :1
into what they are doing? It is no use shaking his head. TLet the Honmlxlmth:
Member get up and say whether he has ever~ done that. I may te Lhe
Honourable Members we have a Food Commissioner in my province of whic
perhaps he is uBaware. He rarely is in Madras and when he ig in Madras
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he does not attend office. The destinies of the people whé iinport.or manufac-
true or obtain protective foods are entirely.in his hands. .1 was given the
other day an instance where a permit was appled for the sale of one brand
of protective food—I1 do mot propose to go into details of this case because I do
not  wish to ventilate in the House grievances of individual character—fof
which the owners wanted a permit to sell. Naturally the Regional Food Com-
missioner has to-give that permit. The application was sent to him and fifty
days elapsed; no action was taken; the Regional Food Commissioner was not
in Madras; noBody could get at him; letters and telegrams sent to him proved
of no avail; and this is how the Food organisation is being run, the organisation
of which my Honourable friend is the head. °

~_Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): He was” attending t4 his own food! "

> -Mr. T. T. Krishnamachari: 1 think it is a farce that is being enacted. by
these Regionul Food Commissioners.  Let this orgunisation be handed over to

- the Provincial Governments, and let these matters be managed by the Provin- -
cial Governimnents. It is not that I am not for Central control, during times
like this, but this kind of control is no use. I.will ask the Honourable Member
not to have personal representatives in each region like either Roosevelt, or
Stalin or even Mr. Churchill, who it appears is also personally represented in:
this .country. Do away with this system of personal representation of the
Food Member and hand over the work done by them to the provincial adminis-
tration, we could then at least go and sit Dharne outside their doors and get
what we want done. . :

The next point I want to refer to in the matter of Foed is far more serious.
" Sir, the Honourable Members of this House are in possession of, I dare say,
the report of the proceedings of-the Standing Finance Committee of, the 8lsh
July and 1st of August. I do not know whether they have perused it. Pro-
bably some of them won't have no inspiration to peruse it until the supplementary
grants are brought before this House. On page 20 of the proceedings there is
a proposal: ‘‘Memorandum regarding financial assistance to U. P. Govern-
ment for subsidising sale of foodgrains at reduced prices.”’ I will tell the House
very briefly what it is. The price of wheat in the Punjab in September 1948
was Rs. 11-0-1 per maund at Lyallpur, and the price in the United Provinces
was Rs. 18-12-0 per maund, and the Central Government wanted the price to
be reduced. Why, they have not mentioned any reason, excepting that the
Honourable Member wants a price uniformity. His statistics must reveal the
reason of a price uniformity. The U. P. Provincial Government said, ‘‘Yes,
we have got large stocks of wheat in our granaries, we will sustain heavy loss
if we reduce the price of wheat, and so if the centre agrees we will levy a
surcharge of Rs. 1-2-0 per maund on gur exported outside the province td make
up the loss likely to be incurred’’. The Central Government said that it was
* contrary to the accepfed policy that any Government should attempt to make
s profit on exported foodgraing by imposing a surcharge on the actual cost of
procurement. In order to get the‘United Provinces Government out of a very
difficult position in which they will be placed by contravening an accepted policy
of the Government of India, the. Government of India were generous enough

. to offer them a subsidy on the basis of: _
" First Rs. 25 lakhs of loss—To be borne wholly. by the Provincial Government.

> Next Rs. 75 lakhs of loss—To be borne -3ths by the Provincial Government
and }th by the Central Government. . -
Beyond Rs. 1 crore of loss—To be borne half and half by the two Gov-.
ernments. - .
.- And the result of it is that 65 lakhs out of the Central Government’s finances
have been made over to the Unifed Provinces, and the mattlr came before the
Standing Finance Committee and the Commiftee by & majorlty approved tl:ge

_ proposal. ' o ;
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If my Honourable friend wants to control prices all over the c
agree with him. It is right that ke ought to havepCentral control durin(g)uvl:z?éimﬁ
particularly after the gruelling story that has been enacted in Bengal. Nothing
18 too much to surrender for that. But why does mot he exercise that power?
1s it because the Governor of the United Provinces is a person who will nof
heed to the advice of the Central Government that my Honoursble ffiend came,

forward with this subsidy? I cannot really understand where the finance of
this Government is going to end up. .

Here I shall refer to another case relating to Bengal, but not to the.matter:
of offering Bengal a cash subsidy. Bengal has been given a subsidy because
it needed the assistance and Bengal was.in a bad way. You give subsidy to a
province which has a deficit economy and which- is badly in need of it, bu#
you do not give subsidy to a province which has & surplus Budget, which had
four crores surplus last year. Where is the Central Government going fo end
up at this rate? ls this a financial transaction, or is it merely a matter of
betting on a race course? I hold the Honourable Member in charge of the
Food Department personally responsible fpr this transgression of all recognised
financial canons, by paying blackmail in .a matter in which . he could have
brought a refractory provincial administration to heel, otherwise under the
powers conferred on the Governor General by section 126 A. of the Government
of India Act which could have been invoked to deal with the Provincial Govern-
ment in this matter if such a step became necessary.

My second chffrge against the Honourable Member is in regard to a-ques- -
“tion relating to Bengal. On the 2nd of February 1945 at the Standing Finance
Committee meeting, I _observe that an drrangement, -not simxlax: but in 8
different way that has been agreed to by the Government of India with the
Bengal: Government, was placed before the Committee’ for its approval. ] The
Department which appears to have sponsored this matter was the Finance
Department, but it was really s matter concerning the Food' Department and
the proceedings of the Committee which begins with the words, “‘lt is in
pursuance of the policy of the Food Department of the Government of India’'—
the policy is dictated by the Food Department and the Finance Department
have been merely a sort -of post office in the' matter. 1 would like to tell the
House that whaf happens is that in Bengal they have a large carry over of the
gtock of grains purchased in 1044, the condition of which the Government are
afraid will deteriorate if stored much longer. I will tell the House hew the
stocks of paddy and rice stood on the 9th December 1944:

] Paddy Rice
(1) Stock in physical possession . . . 202,379 362,46Q tons.,

The second item is even more intriguing:

(2) Undelivered stocks (covered by contracts of 68,680 tons. 131,985 tons.
purchase).

T can understand that if the Bengal Government had stocks in their posses-
.'sion end they felt that the stocks will deteriorate something must be done, but.
if contractors had stocks*which they had not delivered, why should the Govern-
ment be exercised by any fear that these stocks will deteriorate as well, " In
order that these stocks could be sold - away at reduced prices the Central
Government have come forward agreeing to adopt the same procedure followed
in the case of the United Provinces, which is cited as a p cedqnt in such
matters. Something is done some time in August 1044 and ¥hat is approved
by the Standing Finance Committeé, and that is made a precedent to do
something else in -February 19045. Sir, I will ask the House to assess wha:h is
the total amount involved. If paddy is converted into rice at the rate of 8/5ths,
the total amount involved is sbout 657,000 and odd tons of rice, which is
equal to 1,77,41,000 maunds of rice. I understand that these stocks have ?ﬁ:ﬂ
purchased at the rate of a little over Rs. 14 per maund and th_e‘ present se ‘1%

price is something in the nei%bourhood of Rs. 10 per maund.” So there Wi

be a loss of about Rs. 4 to_Re. 5 per meund on_177,41,000 maunds, which
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Joss in the case of the United Provinces Government, If Bengal wants
straight-forward assistance, so far as I am concerned, I shall not v.te again:§
it. The House has done so before. But why this camouflage? Why should
this Government's finances be spent on stocks which are still undelivered,
which somebody opines are likely to deteriorate or have %gteriorated? This is
‘the administration of which my Honourable friend, the Food Member, is the
head.  Apart from the question of the individual complaints that we receive
‘from various provinces that the provinces are not adequately dealt with in the
matter of foodgrains, here is 8 matter in which he is personally responsible
and he has induced that most difficult of his colleagues in his Cabinet the
Finance Member to agree to pay Rs. 65 lakhs to the United Provinces and
commit the Government of India to something iike Rs. 4 to 5 crores in the
case of Bengal in a matter in which on the alleged facts the Government of
JIndia commitments will for quite a long time remain in the region of conjecture.

There are two provisos in. regard to this agreement with the Bengal Govern-
ment. Firstly, the arrangement is subject to the condition that the apparent
financial loss in selling existing stocks at reduced prices should nat be computed
on the basig of stocks actual?y so sold but on the overall results of trading
over & number of years. This implies that the Bengal Government must be
tfading for a number of years as otherwise the average mentioned here cannot
be obtained. I can understand this particular type of condition in the matter
of an agreement between the Government and a trading concern. JIf it is &
matter of .an agreement between the Food Department and one of 1ts contrac-
tors, or if it is a matter of agreement in the Supplv Department ‘and one of
its contractors, it is legitimate. But how does it happen ™ the matter of s
‘Government which may not be trading tomorrow and how would this proviso
“come into operation if Bengal Government ceases tradjpg in grain next year as
perhaps they would. .. ’ :

The second proviso is that the Government of India’s offer would apply only
to losses in normal trading and not to losses which could,be attributed to faulty
purchasing and to the storing methods of the Provincial Government. Where
is the machinery through which the Government of India will be in the position
of verifying whether the loss is due to faulty purchase or bad storage. For the
matter of that the Government of Benga! does not appear to be in a position
to vetify such facts. Even if thd Government of Indfa is in a position to verify
whether the purchase has not been faulty and storage arrangements are satisfac-
tory the agreement cannot be justified. But as things stands these $wo condi-
tions are impossible of fulfilment. It is under such circumstances that this
House is going to be asked to sanction amount which id unascertained and would
*remnin unascertainable for quite rome tim® and which might be any-
thing between Rs. 4 and 5 crores. This is how the finances of this country are
being dragooned into viee bv the action of the Food Department and I do
not know what my Honourable friend is going to say in explanation of this
unsatisfactory position. : -

That next subject with which I shall deal cursorily happens to be import.
control. T have a lot to say in regard to manner in which import quotas are
granted. . ~ .

Mr. Deputy President (Mr. Akhil Chandra- Datta): You have now spoken
for over an hour. .

Mr. T. T. Krishnamachari: T beg of the House to show me some more
indulgence in the matter. What T have to say refers particularly in .mgnrd
to the dye imforts in this country. I have here tables showing the import -
figures over a period which jindicate that while the country has got out of the
‘clutches of one octopus, like the Tmperial Chemical Tndustrigs on the one hnr_xd'
‘on the other hand imports are again being canalised through other foreign
agencies. 1 see thaf Volkart's, the National Aniline Dyes Company snd
Cipra & Bwiss firm are being assigned 80 per cent. of the imports as against 9
per cent. sllowed %o the Indisn imporlers. I can understand the Department's
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partiality to the [mperial Chemical Industries. But I cannot understend the
Department’s partiality to refugee companies thst have settled down in this
counfry to the detriment of its own nationals. _

The next matter in regard to this De ent is in regard to this gazette
notitication which I have in my hand relating to Import Trade Control dated
2nd March 1945. It gives a long list of articles that can be imported from U. K.
under an open general licence. 1 have had the handicap of being a business
man who has had some experience of the import trade. I scanned this list
and I wanted to find out if there was something which would * benefit the
people of this country, whish would attract the surplus money that is in. their
hands and which would solve or mitigate in & very small way, though ib.
might be, the problem-of inflation. But I find no real relief possible from this
list. The list of goods mentioned here starts with flashlight cases. The next
item is brandy, gin and whisky and I find a number of other items equally
unnecessary for sustaining the economy of the country. One of the items
happens to be alkaloids of opium and their derivatives. I have a quarrel with
the Honourable the Finance Member in this regard over which I am not going
to dilate here at present. It is a fact that the Government of Indis possesses
a factory in which it can manufacture alkaloids of opium and their derivatives.
8o it can provide facilities for Indian Pharmaceutical concerns to manufacture
theru in this country. Applications have been made to Government in this
regard in previous years but they have refused them perhaps for some very
valid reasons. But anyway encouragement is now provided for these beiug
imported, ' : o

Then there are items like toilet requisites not otherwise specified, ribbons,
secondhand clothing (that is going to solve our cloth problem), secondhand boots
and shoes other than those containing rubber, and this is in spite of our
British friends employed in the Supply Department who are helping to keep the
price of leather just above 10 per. cent. above prewar level and. enabling the
industry to supply leather goods cheap to the army.: Another intrigning item
in this list is & stuff known as ‘‘New Gold’’. - How important it is to the con-
sumer the Honourable must let us know. .

These are the sorts of things that are being imported without any control,
and they wilk be available to the people of this country and help to ease the
problem of inflation. This is the precursor to what is going- to happen when
the Hydari Mission returns and tells us the story of the agreement arrived at
with the U. K. Governmént and U. K. businesg houses. ’

I understood that an important commercial organisation met the Commerce
Department some time back and gave them'a long list of their grievances in
regard to manipulation of import control and some promise was made to the
deputation that the matter would be considered having in view the best interests
of this country and this new gazette notification referred by me appears to be
in reply to the complaints and grievances presented to the Government by the
‘industrialists. . .

Sir, T am reminded of a similar set of circumstances which would provide
a parallel to this which happened in Europe some time back.. A young friend
of mine who is an economist had written a bYochure on Exchange Control in
Germany as a Trade Strategy which I have with me here. He related what
Germany did with her blocked currency in the prewar days and in the early
years of the war. Germany bought wholesale stocks of Rumanian and Hunga-
rian whent and Jugoslav and Rumanian timber, Greek, Turkish and Bulgarian
Tobacco. In order to liquidate these blocked credits it beeame necessary for
these countties to purchase German goods in spite of their high prices and low
utilities.  Jugoslavia was compelled to buy large quantities of aspirin: Rumania
had to buy large quantities of typewriting machines: and Greece and Turke:
were forced to buy mouth organs. The only parallel that could be furnished
to what is being done by the Commerce Department in this country is what
was done by Germany with her blocked balances. :

That takes sne on to a matter which I want to mention very briefly because

owing to 4 misdirected strategy on the part of a member of the House am
: ' - L
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|Mr. T. 1. Krishnamachari. } :
sdjownwment motion fabled in this House on this matter in the last Session
bhad w boe- withdrawn and the opportumty tor the House to discuss tius im-
portunt watter, denied to 1t. ‘Lhat wus I regard w the Lowbay explosions. 1
have with me here the first report of the Cowunission of knquiry about the.
Bowmbay explosions. 1 understand from the Honourable dlembver s speech that
the Government are going to pay compensation to people who have suffered.
and the Honourable sember has also indicated in & very veiled manner that.
there might be a hope of some relief in regard to the psyments undertaken by
this exchequer by a contribution by the United Kingdom Giovernment. ln fact,
if the Government of India’s resolutjon on this tirst report is carefully read.
one would inevitably conclude that the United Kingdom Government wil be
very foolish to accept any respomsibility for the Bembay explosion because the.
Government.of India have generously whitewashed the responsibility of the
representative of the United Kingdom War Transport Department at Karachi,
who was mainly responsible for this disaster.

Bir, I think, 1n spite of the fact that I am oceupying the titne of the House.
unduly it would be worthwhile for the House to know some details regarding.
this matter. On the examinstion of this individual, viz, the representative of.
the U. K. War Transport Department in Karachi it was revealed that Mr.
Knott, Deputy Representative of the Ministry of War Transport Departineat.
in the Unived Kingdom, working as a partner i Messrs. Muckinnon Mackenzie
& Co. bad a dual capacity placed on him and he says in answer to a question.
put to him by the Commitiee of Injury. ~As the Mimstry's representative 1
do not deal with the actual booking at all. That is left to the Agents, Messrs
Mackinnon Mackenzie'’. Bomebody spoke about Jekyll and Hyde in & previous-
discussion in .this House. Whether that was true or not, here was a case of
Jekyll and Hyde working in actual practice. Mr. Knoty is the representative
of the Ministry of War Transport in the United Kingdom and the agent of-
Mackinnon Mackenzie, interested in booking freight~by steamers for which.
his firm were agents. In fulfilling this dual function he has revealed that he
did not even know or care to satisfy himself about the goods loaded in these
steamners. As perhaps the House knows, this steamer ‘‘Fort Stikine', carried not
merely T.N.T., but also cotton. It also- carried timber, fish manure and 8.
whole - lot of other things and Mr. Knott has accepted responmsibility for the
loading of all these at Karachi for the reason that he did not know that these:
were all articles which will catch fire and could not be loaded with T.N.T. That
isolated admission is enough to determine the responsibility in regard to the
disaster at Bombay. Neither the War Transport Member nor the Honourable
the Finance Member will take us into cenfidence and tell us what has been
done in regard to this matter and here we have the Finance Member coolly
staling that they were settling the matter in so far as the sufferers were con-
cerned. And what does 1t matter if he takes money from one pocket and puts it
into another, what does it matter—if he takes the money needed for this purpose
from the War Risks Insurance Fund? Wae had better be ¢content so long as the
claims are paid. I do not think the country would be content. -

T now come to my Honourable friend the Finance Member and his portfolio
and in relation to.this matter of the settlement of claims arising out of the
Bombay explosion I have one point to urge. It- is this. Granting that this-
matter of determining the responsibility and the question of what U. K. will have:
to pay if at all it has to pay are metters which have to be kept in suspense,
why not have the amount paid out in settlement of claims be alao kept -in
suspense and the matter left out until the United Kingdom accepts responsibility
or denies it or pays some compensation or nothing at all? -

The Honourable Sir Jeremy Ralgmsn (Finance Member): Bad finance.

Mr. T. T. Krishnamachazi: I am not quite sure. I will never say that my
Honourable friend.is capsble of doing anything which would savour of bad
finance unconsciously. He might do it deliberately. (Interruption.) That is
the Honourable Member’'s business. T will $ell him something more about this

-
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payment on suspense account. The amount as he has told us has been paid
out of the war risks insurance fund. I ‘think after the deduction of the
.amounts paid out in 1944-45 there is & sum to the tune of 40 crores in the -
war risks insurance fund snd in the Explanatory Memorandum, page 30.on the
Debt position of the Government of India, my Honourable friend, (or whoever
‘appens to be the draftsman of this memoranda, whether it is my Honourable
friend in the House from the Finance Department or any one else), says very
©oolly, after explaining the whole gamut of the financial transactions of the.,
Government of India, how mnuch we have got by loans how much we have got
by tazation, what we have had to spend during the period of the war and what
is the gap that is left out to be bridged, that the balance of 407 crores will
be covered by the net bhalances resulting from other debt head transactions,
-such as the repayment of loans by Provinces, issue of rupee coins to the Reserve
Bank, small coin profits, and war risks insurance fund, etc.  So the cat is out
-of the bag. War risk insurance is another method of taxation which is going
into the general revenues. I do not suggest that it ought to be repaid to the
people who paid it out. It might remain a fund that is earmarked for a specific
purpose of social utility. Anyway this Government of India is actually going
to utilise anything that is available, anything it can lay its hand on in order
to fill up the gap of 407 crores that has resulted from out of the War demands.
This is hest that the House knows the real position that is why T gave this
“subject priority in dealing with the Finance Department.

I do not want to detain the House longer but I will refer before closing to
two or three matters which in my opinion and I take it in the opinion
-of the House also are very important and on which I hope my Honourable
friend will be able to throw some light. I have heard of importation of silver
under lease lend. Newspaper reports tell us that a matter of one hundred
million ounces came from the United States of America. I have also heard of
-some other transactions between the Government of India and the Middle East
‘Governments, whereby some silver was purchased by the Government of India.
It may be right or it may not be. Tt is a matter of hearsay: the Honourable
Member will either confirm it or deny it. T would like to know where does the
question of lend lease silver come in. What is the position under which lend-
Jease silver iz brought. Ts it a matter in which we have to return to U.S.A. by
way of an equivalent quantity of silver or hy way of cost of silver ruling »n a
specified date? What is the price at which this is being sold to us? What is
the cost at which we have brought it to this country and what is the price af
which we are selling silver fo the market? And where does the profit go to
- or is the whole amount covered hyv silver sales kept in suspense? Sa far as
this Government is concerned, I felt, after going through these accounts, that
one thing the Government was not afraid of is-the keeping of suspense accounts.
Tf they do not know where fo put in a particular smoun‘fﬁ they decide the issue
simply by putting it.in suspense account. T think it will he onlv right and proper
if there is to be 'a committee of the House to examine the financial position, *
(other than that committee which takes up the post-mortem work, namely the
Public Accounts Committee) and which would insisf upon some kind of figures
“being furnished in regard to the amounts kept in suspense account by the Gov-
ernment of India.” Tt would be interesting to know the aggrégate total of the
amounts kept in suspense, so that we will know where we stand. (Interruptior.) -
My Honourable friend might say what does it matter when the fate bf the
country is kept in suspense but we have all been in suspense so long, we are
#till kept in suspense, God knows for how long, and if the Honourable the
‘Bupplv Memher’s propheey comes true, we might he kept in suspense for the
next eighty years, ) .
The Honourable Sir Jeremy Raisman: You have quofed a perfect example
of what shonld be & suspense account saccording to the strictest rules of
accounting, ¢ : . '
Mr. T. T. Krishnamachari: T have not the misfortune of suceeeding my
Honourahle friend. T will remind my Honourable friend of a question that
' n2
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1 asked of him the other day when he spoke at the close of the Budget dis-
«cussion. 1 -asked in regard to mutual aid rendered to America, which is debited
to tl_:e Defence estimates, as to what happened to the credit that he has
received by lease-lend and he indicated to me that 1 might look into the
Defence credits. 1 have looked into.these figures. I find that the credits are
comparatively amall as compared with the enormous amounts that are given
by this country by way of mutual aid. Arising out of this I would like to
Imow what is the position in regard to this silver. Where is the reference to it
to be found and what is he going to do about this silver ultimately: how is
he or his successor going to repay it or give credit for it? Is it also going to
be an arrangement by which the U.8.A. Government is immediately credited
with the sale proceeds effected by the Reserve Bank, so that their needs in
this country can be financed. All these questions arise and have to be
answered satisfactorily before we can rest content that these financial transac-
tions covered by the Budget have in them any element of reality.

Further on I come to another allied question, the matter of gold and silver
sales. I wonder whether my Honourable friend had the timg, at any rate,
during the months of November and December to read that magazine, to
which he assuredly must attach a great deal of importance, the Economist of
London. I he had read the issue of November 4th and December 30th, 1944,
he would have found interesting remarks made by the Economist in regard to
the sales of gold and silver in Bombay. In its issue of November 4th, the
Economist says that the sale of gold daily in Bombay was 80,000 to 50.000
tolas and the sales of silver 100 to 200 bars. It gives the prices at which these
were sold and then says:

“These sales have been canalised through the Reserve Bank of India and are made on
British and American Government account. They serve the dual purpose of mopping up
inflation of rupee notes and of providing the British and American Governments with the
Tupees they require for their large expenditure in India. It has been suggested that the
large offerings by the Reserve Bank are intended to keep pace with the continued increase
in that expenditure.” .

The second item which is in the issue of the Economiat of December 30th,
dealt with.the sparing bullion prices. It refers to Runstedt’s. offensive and the
rocketing of bullion prices. ‘‘Despite official sales of gold ammounting to 75.000
tolas daily and the offer of silver increased from 300 bars previously to 1000
bars’’, the prices have rocketed. FEverybody elde seems to know all that is
bappening in this country, excepting the people of this country, and specially
excepting the Members of this House. thatever might have been the reasons
for keeping‘ these gold and . silver sales a secret hitherto, whatever security
reasons existed to .influénce that decision I cannot, by any-stretch of imagina-
tion, find any reasons to support a continuation of that attitude. Would my
Honourable friend tell me exsctly what are the specific reasons for keeping
this a secret? The market has been going up and down, rocketing up and falling
precipitously and nothing appears to have happened to the security of the conntry
as a result and T do not think it is going to be affected if he now tells us
clearly the position am regards gold and silver sales—how much of it has come
from Britain, and how much of it from America, what profits these Governments
have made out of it and what exacfly this country has lost by way of nationsal
wealth by this profiteering in gold and silver which this Government hes allow-
ed Foreign Governments to indulge in. , : ,

' 8ir, one other matter, and I shall finish, and that is, dollar credif and the
future of sterling balances. My Honourable friend took exoepfion to my state-
ment, and I do not dispute his claim' that the analogy between India and Egypt
was imperfect, ‘though nevertheless it is there. Figypt, because of her com-
paratively independent position, has heen able to bargain with Britain in regard”
to dollar facilities and in regard to facilities for the handling of hard curren-
cies much better than India and the Indian Government could ever do.

I wonder if my Honourable friend has read all that is said about lease-lend
“exports to England in British and American magazines, and the presen? posf-
tion of lend-lease arrangements under which England has agreed to obtain
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during 1945 certain materials by lease-lend, though the total quantity iz much
less than what was supplied in 1944; but pay for certain other articles which
‘she will be using for export purposes. Where does this payment come from?
In fact, Mr. Shinwell, that very energetic member of the House of Commons,
who is the self-appointed custodian of the Imperial interests, asked, I think,
during a debate on this question: where is the cash going to come from and
whether there is going to be a further depletion of Britain's low resources, or
whether it will come from out of American purchase of goods? But wherever
Britain may get this money from, it seems to be large enough for it to under-
take an arrangement by which she will agrée to pay cash for certain of her
imports from U.8.A, which will be used for export purposes, and that being so,
why should the Government of India be given this pittance of six crores of
rupecs every vear for being hoarded up for the post-war needs of this r~cuntry
‘when legitimately she is entitled to much more. Will the Honourable Member
give us a statement of the total amount of India's money which has gone into
the dollar pool either from the dollar securities and dollar resources of this
country which have been frozen or from the export surplus earned by India?
Tt is said that it might be in region of 700 million dollars. we do not know
what it is, why not tell us exactly what is the figure. Surely security reasons

are not going to affect the giving of information on a matter like this.

My Honourable friend, speaking the other day on the motion of Mr. Tyson,
said_that civil expenditure has been inflated by reason of the heavy interest
charges incurred on internal debt. T was verv grateful to him for the informa-
fion because he gave me an opportunitv to bring an allied subject into this
discussion. True, the interest charges are rising, and after allocating to the
various commercial and semi-commercial departments it will Be in the region
-of Rs. 80 or 81 crores next vesr. But what is my Honourable friend doing
with the resources that he hag in hand in order to make them earn and so
off-sef at any rate a portion of the inferest paid by his Government in this
country? S8ir, we all know that the Reserve Bank holds large amounts of
sterling securities, we all know that the Reserve Bank holds a large amount of
foreion balances, but how are these held. We Inow that by law the sterling
backing of our note issue has to be held in short-term logns and "sn they
-are held either as current deposits in the Bank of England or they are in the
shape of Treasury Bills. My Honoursble friend here said in his budget speechr
notwithstanding the Governments’ extremely good wavs and means position,
they still have fo resort to marketing operafions in order to keep the Treasury
Bill market alive and to keep“the money market in a stable condition. The
Yact remains that here is money available fo Government on_tap in the Treasury
Bifl' market and why does he not take this estimated surplus of 286 crores
according to the revised estimates for 1944-45 apd ask the Reserve Bank *to
deface notes for a similar quantity and release in FEngland in favour of the
‘Indian Government this sum of Ra. 286 crores out of the sterling halances,
and invest the sum in long Ferm British securities which will vield an interest
of at least 2 per cent. ‘And why should not at the end of 1945-48 the estimated
surplus of Re. 5.21 crores be similarlv used for this purpose. Action on these
Tines will be earning interest which will in some way go to diminish the Rs=. 3.0
crores interest charges which this Government will be paying at the end this
vear. Will mv Honourable friend answer why? T have a renson whv he avould
not, that is & muess, buf it is a pood guess. Tt is but nahiral thdt my Flononr-
able friend will not for the sake of earning a pittance of say ten orores on bebalf
«of this countrv take this sfep. hecause the wavs and means position of Fngland
_ will therebv be affecfed, the money markef in Fngland will be affected, the
Targe amount which is kept on tap in the British Treasury Bill market will be
withdrawn, and Hiz Majesty’s Goverpment will not agree. '_I‘"_na! is mv mm-n:]e,
Otherwise T oapnot understand how a shrewd financier like my H"““"""*-e
friend will lose the chance of earning a few crores of rupees of RAY ?}Pﬂm -e;
an the case mayv be for thiz country. The pressure comes from Tﬂ- Fas “:‘
the present pawition of sterling halances cannot he changed. mf '";}ﬂﬁ;
the note that this hudget—the whole economic policy of the Government o
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- country—is adjusted to suit the needs of His Majesty's Government. We may
-ery hoarse in this House, I may speak for another hour, but the position will
be the same.
Before closing 1 would like to add my own words to the words of v friend
the Honourable Sir Frederick James in regard to the Finance Member, This
-will be the last occasion we shall be referring to him when he is in this House,
-and speaking personally, during the short tine I have been in this House, I
have been able to see that the Finance Member merits every word which my
"Honourable friend Sir Frederick James has said about him. So far as T am
-concerned, if the present Government is to continue for another 80 vears, as
‘the Honourable Supply Member will have it, I will rather have Sir Jeremy
TRaisman as Finance Member than anybody else; and that is the highest tribute
that an Indian could pay to a foreigner—I use the word ‘foreigner’ in its best
‘sense—I hope he will benefit from the wel]-earned rest that he will get imme-
diately, and that his future will he prosperous and thai, when he iv n that
-position, he will remember that notwithstanding the fact that this country
‘might often times have occasion to remember the period during which he was
-the Finance Member, and all that have happened in ‘this countrv by reason of
-ciroumstances over which he had no control, there are many in this country
-who feel that he has done hig duty by India well and conscientiously.

Mr. N. M. Joshi (Nominated Non-Official): Mr. Deputy President, nlthongh

T am not quite uninterested in the high topies like international securitv and
--other questions in which the House is greatly interested, T shall restrict myself
“ to the much neglected subject of the conditions under which the public servants
" belonging to the subordinate and inferior services have to work in this country
wunder this Government. Although this subject ir & much neglected one at the
P hands of Members of the Assembly, I feel if the Members will con-

" sider this subject from the point of view of those people who are ren-
«dering faithful and good service to this countrv as public servants, they will
realise that they should devote a little more of their attention also to this sub-
ject. When the conditions of employment of public servants in this country are

- considered, we find generally that those who are placed in high positions are
given, as compared to the conditions iinder which the subordinnte and inferior

- clasges of Government employees have to work, very gencrous terms ss regards
- the seales of salary, ‘as regards the conditions under which thev get leave, as
- regards the conditions under which pensions are given. T shall not go into the
past history, because there is not much time for me; but von know that from
the beginning the scales of salaries paid to the subordinate public servants and
the inferior public.servants were very meagre. But ignordinnte gervices and the
inferior services began to feel the inadequacy to a Tuch greater extent since
- the year 1980-81, when on account of the depression the Government of India
reduced the scales of pay which were paid to the subordinate and inferior services
on account of the fact that there was depression in those days. Now, this dep-
ression lasted for some time and again the prices hegan to rise and the cost of

" living began to go up. 8till the Government of India did not take anv steps
to improve the conditions under which the public servants of the subordinate and
inferior servicer were working. - You know thé cost of living in this country

‘ immediately after the war went up tremendously, and that high cost of living
‘has continued for more than five years. When the depression started and the
prices were lowered, say for two or three vears, the Government of India imme-
diately took steps to reduce the scales of salary; but when the pricés have kept
on rising and have risen for five years, the Government of India has not moved
-and is not moving now to raise the salarlps of those people whose salaries should
““have been raised much earlier. These members belonging to the subordinate
.services have suffered a great deal. A large number of them are getting what
‘T may call sub-standard living: they do not get sufficient to maintain themselves
. and their families. Some of them may be just above the ordinary minimum
.geale of life. But still the Government of India is not paying attention to ‘the
. conditions under which these people are working under the present circumstances.
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The result is that there is discontent in the subordinate ranks of the public ser-
vants, us well as in the personnel of the inferior services. Not only there is
discontent in the minds of those people, but I have no doubt that the Members
of this Assembly and even the Memnbers on the Government benches will admit
that the efficiency of service has suffered on account of the fact that thoge who -
are to do the wotk of our various departments are not only not contented but -
do not get enough for meeting the needs of their ordinary life. The Govern- -
ment of India, if they know-how the work of their various departments is going .
on, ‘will not deny the fact that there is inefficiency in their departments. I know -
bv my own experience that when I receive letters from the departments with
which I am~connected, even the addresses are not now properly written, because -
the salaries which the (Government of India is paying at present to new entrants -
who generally write these addresses are not such as to attract ordinarily eﬁgilo;)nt
clerks. When Government found that they could not get people on the “low -
salaries which they were paying they raised the initial salary of the clerks; but .
this very raising the salaries of a few people in some departments has created
greater discontent in the general ranks of these subordinate services. Not only -
that: at present the Government of India keeps a large number of the new -
entrants on a temporary -basis: some have been working as temporary emplo--
yees of the Government of India for five years, some“are working for four years,
some for three years, and they do not enjoy the same leave rules -
which they would have“enjoyed if they had been made permanent. We
are told that these new entrants could not be made permanent because -
some of these jobs are reserved for those people who are rendering:
war service. 1 have no objection to some posts being reserved for those:
who have gane on war service; but at the same time it is our business:
to see that those people who are doing the work of the various departments have:
certain rightsand ther interests must be corsidered by those who employ them.
I therefore feel that in the matter of leave rules and such other matters, even
tlfleIsed@emporary people deserve better attention at the hands of the Government ..
(&) naia. ’

Then, we are employing a large number of people on & temporary basis.
Their number can be counted: by thousand# - one of my colleagues- the other day -
said that he found 15,000 people on a temporary basis in the book of Demands -
which is supplied to us. The number may be much larger; and to my regret
I found that the Honourable Home Member replied that the Government ~of -
India have no plin as o the future of these people who are working on a tem- -
porary basis. ~ That is-the reply which he gave at that time. It is possible that :
since that time he has been thinking that he was not quite right in saying that -
it is not his duty to think of the future of those people: who are rendering service -
to the Government of India and to the public in India on a ternporary basis.
I suggest to the Government of India now that as the cost of living has remained
high for more than five years, it is time for them to restore at least the old
scales of pay; there is a great deal of discontent and if you want your public -
work to be done honestly and well, the sooner you either restore the old scales
of pay or, if you are generous enough, revise the scales. of pay for all ranks of -
people, the better. -I may inform the Government of India, if they do not know -
it, that some of the Provincial Governments, such as the Madras Government,
have begun to take steps in this direction. The Provincial Governments have -
begun to feel that they cannot get proper men to do their work unless the scales
of pay are revised and I suggest to the Government of India to. take immediate

steps for revising the scales of pay of the persons who are working for us in our -
subordinate and inferior services. -

> Then, the Government of Indis, it is true, began to pay some kind of dear-
ness allowance since 1942, if T remember aright, but the cost of living had begun-
" to rise from the beginning of the war and the Government of India took, I think,
18 months before they paid any kind of dearness allowance and when they began -
to pay dearness allowance they paid it in & very niggardly manner. In 1941, I
thipk the Government of India appointed a committee called the Rau Committee-
to consider the question of the dearness allowance to be paid to the railway
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employees. The Rau Comnmittee laid down certain scales of dearnéss allowance:
which should be paid to Government employees. It is true.that that committee:
considered the question of only the Railway employees but certainly what was-.
needed for the Tailway employees was also needed for the employees of the other
departinents.  Unfortunately, Sir, the policy of the Government of Indig as re”
gards the payment of the dearness allowance is niggardly and I would therefore:
suggest to them to change that policy and adopt a policy which, if not generous,. .
will be a fair one, After the Rau Committee, the.Government of India in the
Labour Department appointed a_committee to consider the question of the desr-.*
ness allowance, over which the Economic Adviser to the Government of India
presided. The Committee’s report is not yet published, although it was made
I thimk about a year ago. I do not know why the report is not published. Buf
I have a shrewd suspicion that that report which was made by an economist
who is not.on the Government front Benches must have recommended at least
to do some justice to the eniplovees of the (Government.of India, at least the»
people who are paid the lowest wages and lowest salaries. It is admitted that
people who are not given enough to eat and clothe themselves should not be
asked to make sacrifices even for this war. My suspicion is that the Gregory
Conimittee Repost may have recommended that people who get the smallest
wages like those people who are getting Rs. 80 a month should not be asked to-
make any sacrifices on account of the rise in the cost of living. They may have
recommended that they should be compensated for the rise in the cost of liv-
ing. The Honourable the Finunce Member and also his other colleagués in the-
other departments perhaps found that that recommendation was inconvenient
and therefore that report was not published. T would suggest to the Government.
of India that whatever they may do with their public servants, let them at least
publish that report so that the world will know what an economist like Sir
Theodore Gregory thought about the dearness allowance which the Government
of India was paying. S8ir, the dearness. allowance paid by the Government of
India is very meagre. They generally pay, say, Rs. 8 or 9 to Rs. 18 except to-
those people who may be getting more salary, in whose case it is 10 per cent of:
the salary. The rise in the cost of living is not met adequately. People who
are interested have made some calculations and the postmen in Bombay have:
prepared a table-showing how much of the cost of living has been compensated
for and they calculate at the present rate of dearness allowance paid in the case
of people who get upto Rs. 30, 88 per cent of the rise in the cost of living has
been compensated. In the case of people ‘who get between 80 and 39, 27 per
zent of the rise in the cost of living is cornpensated and curiously enough in the
rase of people who get more than Rs. 89, upto 50, 34 per cent of the rise in the
308t of living is compensated. People who are getting less, say, between 30 and
39, get only 27 per cent of the rise in the cost of living compensated. I suggest to-
the Government of India to give up this policy and adopt a more generous and
‘airer policy. Let them deeide which class of people should not be asked to.
nake any sacrifices on account of the risc in the cost of living. I suggest to
‘hem let them choose a figure, Rs. 40 or Rs. 50 and see that people getting at
eas? below that sum should get full compensation for the rise in the cost of
iving. It is difficult to say what is exactly a fair standard of living wage. In
3ombay, a committee was appointed called the Divatia Committee and that
Committee came to the conclusion that for the e¢ity of Bombay before the war,
Rs. 50 or Rs. 55 were necessary for a sort of minimum living wage. . Now, of
rourse, Rs. 50 or 55 will not be enough because the cost of living has gone up.
Che cost of living index is at present 240. Let the Government of India take
hat standard in Bombay before the war-when at least Rs. 50 or 55 were required
or a minimum living standard and let the Government of India add what is
1ecessary on account of the rise in the cost of living and give an allowance
wased on that standard.

Sir, I shall not speak about the dearness allowance any more. It was men-
ioned the other day that the Government of India, unfortunately treats their
'mployees in different departments differently on account of the fact that people
n some departments are strong enough to agitate and therefore Goverament is.
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sompelled to give them more. Sir, I would suggest to the Government of India
shat in the case of some people who are not strong enough, who are not well
organised to agitate and to compel them to give them wiiat is due to them, they
should voluntarily offer to them what they were campelled to offer to others.
8ir, it is true that although the railwaymen, and to some extent the postmen get
a little more than the people int other Departments by way of various allowances,
it is not beeause the Government of India was weak enough, but because in the
case of railwaymen a Committee was appointed and the Government was
ashamed to pay much lower than they agreed at that time to pay. That is the
veal reason. I would suggest to the Government of India to do fustice to ail
their emplovees. ;

I would like to'say one word about the men in the Posts and Telegrapbs
Department. These people are also very much discontented and they are asking
tor revision of salaries and betfer dearess allowance. 8ir, in this connection,
I would like to draw attention to-the somewhat contradictory attitude of the-
Government of India. There was a fime when the Government of India was
reducing the scales of pay and the argument used for paying the postal emplo-
yees less than other departments was that thie Postal Department was a com-
mercial Department, that the Postal Department can only pay and spend monies
for salaries according to their income. That was the argument used at that
time for paying the clerks in the Postal Department much less than the clerks
in the other Departinents. ~Now, Sir, circumstances have changed. The Postal
Department 15 making a profit of ten crores a year. 1 would suggest to the
Government of Indin to remember the slogan which they used in paying the

postal employees less than the employees in. other departments and do juStice =~

to the g¢mployees of the Postal Department. If there is discontent, in other
departments, perhaps the public may not feel that discontent. But if the postal
service is discontented, it is not only vour Departments will feel, but the ordi-
nary public will feel it. If any differentiation is to be made between the clerks
working in the Postal Department and those working in other Departments, 1
would certainly make a diserimination in favour of employees of the post office -
because they come. in conlact with the public and for that very reason they
requird greater ability than the clerks in other departments. Then, Sir, in the
post office, the work has inereagsed on account of war, but still the Government
of India have not increased the staff to that extent. 1 would suggegt to the
Government of India to do justice to their employees in these departments.

Then, Sir, there is o small point which I should like to make regarding the
rules of pension for inferior servants. | On the whele the rules of pension given
by the Government of India to their employees are not bad. I would say they
are even generous, but the inferior class of Government employees are still de-
nied the full enjoyment of the rules which are applied t¢ the subordinate and
also higher services., The inferior servants are not allowed the pension under
the same rules under which the subordinate employees are paid.

[At this stage, Mr. President {The Honourable Sir Abdur Rahim) resumed
the Chair,} . ’ : ) :

Sir, these pension rules were revised some years ago by the predecessor of
the Honourable the Finance Member and to a very slight extent by the present
Finance Member also. But still there is discrimination made” between inferior
servants and servants belonging to the subordinate and higher services. T should

- like the Honourable the Finance Member and the Government of India to revise
these pension rules and give fo the servants of the inferior services half the
“salary as pension as is given to other serviees. - . :
8if, I have spoken aboub the employdes of the varicus Departments. TBué
the Government of India is not only an emvloyer of these subordinate and in-
* ferior services in their Departments. but the Government of India maintain some
factories also. T would also like the Government of India to enguire into the
conditions under which the employees who are working in Government {actories
have to work. Sir, the Government of*India has a duty to be a sort of example;
a model for the employers in this country to follow. %he Government »f Tndia
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oannot give to their employees in these factories conditions which are not even
as good as conditions given to any private fuclories. Sir, the Government of
1ndia maintains & large number of Ordnance factories. The empioyees who are
working in these orduauce factorieswre certainly doing a Very important work,
but unfortunately the grievances of the employécs of the ordnance factories are
not properly looked into. I received a few days ago a memorandum from the
employees of an’ordnance factory, the-Cordite factory in Aravankadu. The wages
paid in that factory are extremely low if we consider the general level of wuges
in other parts of the country. Men and women are paid six annus a day; in the
case of men, after some service, they arc paid a little more, but women have
to work on six annas a day for years together. 1 would like the Governmient
of India te consider whether it is a proper wage #'be paid to their- employees.
The other conditions given to thie employecs of these ordnance factories are not
satisfactory and 1 would very much like the Government of India 0 enquire
into this-question.- : -

I have also received complaints from the employees of the Government of
India presses, both in Delhi as well as in Calcutta. These people have got a
large nuinber of grievances including grievances as regards scales of salarios and
scales of dearmess allowance. It is not right for the Government of India to
treat their employees unfairly. I would like the Government of hulia to give
their employees a treatment much better than that given by ordinary employers.

Sir, I shall not epeak any longer about the employees of the Governnment of
India. But I shall only make a few remarks regarding labour in general.  Sir,
‘hayve spoken on this subject on my cut motion and I had suggested to the
onourable Labour Member that he shguld take early steps tc give compen-
sation to those workers who suffer from unemployment due to shortage of coal
and -other materials. 1 gould like the Government of India to take immediate
steps to see that compensation will be paid. I mentioned in my previous speech
that the Goverfment of India have issued rules regarding compensation to be
paid. But they have not taken.steps to see that the rules will be -enforced. [-
therefore suggest ‘to the Government of India to pass an ordinance applying
these rules to all factories .and other industrial undertakings end see that the
rules aré enforeed. Then, Bir, the House has very recently given a mandate to
the Government of India that employment of women underground should be
stopped. Sir, the Haonourable the Labour Member this morning stated that the
vote of the House was due to political motives. I do not understand, Sir, what
he meant.- If by politics we mean that the House wanted good conditions of
work and save these women from dangerous work in mines, then, certainly our
object was political. If by political, we mean looking after the welfare of the
common people in this country then certainly the object-was political and there
is no shame in that. I do not know what according to the Government of India
is pglitics. Do they not include welfare of the poorest class of workers in this
country in their politicd? If the Government of India tell me that in their poli-
tics the common people of the country are not included but that their politice
is intended for only those classes of people from whom the Members of the
Government of India are drawn, then let me tell them that their interpretation
of the word ‘‘politics’’ and my interpretation are different. My politics is that
politics which concerns the life of the poorest people in this country; and there-.
fore when this House gave a mandate to the Government of India to stop the
employment of women underground, I think this House was following the right
kind of politicse and the House set an example of what good polities is, to the
Government of India.

Then, 8ir, I had suggested to the Government of India that they should have
a separate Labour Ministry. The question of social security is becoming very.
important and very urgent too; and if that problem is to be properly solved
there must be a separate. Labour Ministry with a properly equipped staff. I
would therefore suggeﬁt that the Labour Member ghould he divested of hir duties
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of managing other departrnents and he .should Be free to give his whole atten-
tion to tho questions of labour in which, I have no doubt, he is very much’
“interested. Let him also be given' sufficient staff. I have already said that 1
am not a believer in retrenchment in proper expenditure. ‘Let the Labour Mein-
ber be given full stoff to make a plan for egtablishing social security” for the Jiro-
gress of this country. .

Last.ly, Sir, T shull refer to shis question of the mining industry. (.oal min-
ing is a key industry. If we do not produce sufficient coal our industries will
suffer and eur workers-will suffer. And . thercfore I have been suggesting, in the
remarks which' [ made on different subjects, that coal mining is one “ipdusiry

.which the Government of Indis should take in its own hands. They cannot
afford to.leave this key industry into the hands of private capitalists who are
not interested in the production but are only interested in making money.

I would also suggest to the Government of India that they should not only
take the coal industry in their hands for management, but in order to be able
to do it well there should be an mdependent. Member of the Executive Council
to manage coal mining. In England mining and production of coal is considered
‘80 important that there is an independent Minister for mining. Similarly the
Government of India should have an independent Minister® for coal mining.
 The present arrangement of the. Bupply Member—who is already overworked—
being also the Member for .coal mining is wrong. And the sooner the (.:mem—
ment of India change it the better. for the interests of this country.

Bir, T have no desire to detain the House any longer. I thank you .md the
Deputy President for glvmg me_ this’ early opportumty of mtating my views on
_these subjects.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): 8ir,
it seems to have become a social vonvention on the part of some Members to
congratulate the Honourable the Finance Member and also to console him
beeause he .is' obliged to lav dowh the charge of his: department and go to
England. I for.one cannot think of congratulating him or expressing my grati*
tude. Tt is true that I am quite prepared to wish him bon voyage. I am also

" quite prepared to wish him » very happy time in his 6wn country. I am slso,
-if T can venture to say something on behalf of England and the Engllsh people,
quite prepared to permit myself to an expression of satisfaction that he has
served the British people and Great Britain quite ably and successfully. Tt
-is quite possible that the Honourable ‘Membeér has been trying to do his work in
a conscientious manner. But I am afraid that all his conscientious work has only
. benefited the British people and those who are behind them and has not bene
fited the peopls of this country.

Sir, I am perfectly satisfied that 1 do not detract from the essental merits
of the gentleman opposite when T sav that this vountry has abselutely no reason
whatsoever to feel grateful for his stewardship of the finances of this country.’
On the other hand it is but right. and it is not as a matter of mere parlianientary
convention that T say so, that during:his six vears of stewardship of the finances
of this countrv the muntrv has” erown much poorer and much more unhappy
than she had ever been before. That does not mean that the Honourable Mem-
ber has conciously tried to make India what she is today,—poor, starved, half-.
anked, unhappy, burdened in every possible manner and feelmg thoroughly
iniserable and dissatisfied. T only mean that he is a sort of cog in the wheel
of British imperialism: he is only an implement in this great imperialist machine
which has beem functioning in this country, in order to beneﬁt the British _
“people. .

‘Bir, T wish to refer to the mlaeneq of this countrv caused -by inflation which
my Honourable friend has heen obliged to infliet on 4his country, not because
he was vicious but because he had no other go, being as he was an agent of
British imperialism: T wish to challenge any financier in the world to prove
how inflation can be avoided in a colonial country during war time. You can
- finance war either by taxes. or hv_raising loans or bv inflation. Mv Honournble
friend ‘har tried bath Yoans and taxes. and in both these directions he has
inflicted great.damage upoy the economy of our esuntry. ’



1650 LEGISLATIVE ASSEMBLY (16TE Mas. 1945

[Prof N. G4. Ranga.] =~ ' ’

When 1 tuke up the question of taxes 1 tind that the Honourable Meniber
has departed from the precedents of lus oWwn predecessors by becoming suddenly
enthus.astic about ‘what he is pleased to call commodity taxes. This is & very
strange thing indeed. There was_an Honoutable Mewmber of this House who
was suggesting that there should be another Taxation Inquiry Committee.-
There had been u Taxation Inquiry Committee in this country and iv deplored

_the regressive character of our taxation system and recommnénded that the
eartiest and earnest steps should be taken by the Government, Cenfral as well
as prowincial, to change this regressive character 'of our own taxation system

- and to increasc the income that the State should get from direct taxés. . On.
the other hand the Honourable JMember here comes forward and says thot

_ future India will come to depend more and more on cominodity taxes. And
may I ask, why? He.has no other justification except that futurc India will
be in need of more tax revenue. And if more tax revenues are needed, I wish
to suggest that the proper thing for uny popular and people’s Finance Member.
to do is to make the rich people puy and not to make the poor people pay. But
on the other hund my Honouruble friend has made our poor people pay, bleeding
alinost to their uttermost. S'r, the revenue that the Finance Member hag drawn
from these commodity taxes has grown enormously. At one time customs and
excise revenues both together accounted for only 46 crores, in 1980-31. Now
it is 55 crores and 25 lakhs so far as customs goes. and 48 crores and 59 lakhs

as per this year's budget . . .. .

The Honourable Sir Jeremy Raisman: And how much has directs taxation
-grown at the same time? ' '

_"Prol. N. G. Ranga: I am coming to that also.

They were getting fromn’ both these sourcgs 46 crores in 1930-31, and in this
budget he wants ‘to get more than that from commodity taxes alone, and that
is 48 crores and 59 lakhs: My Honourable friend puts a question, and a very
interesting gquestion it is, that the rich people are puying from their excess,
profits. How much they are paying? He wonfs me to refer to that item.
If we go into’it in greater detuil we find that thé corporation tax has given
77 crores of. excess profit tax and to the so-called income-tax 20 drores, i.e. about
100 crores of rupees.” Who pays this 100 crores of rupees. I want' to know?
How does he make his estimate when he tries to collect this excwss profit tax?
Hg-makes provision for normal profits for the industry.for a particular pericd
of years. Then he makes provision also for scientific research, he gives exemp-
tion for their wear and tear, for a sinking fund, and so on. He also tries to
"make various concessions—quite rightly, I dare say—to the industry, so that

it will able to rehabilitate itself and find itself at least in no worse condition
- after the war than it was before the war. All these concessions he- makes,
‘then he introduces excess profits tux. I can only say that this can only eome
not from any cost of production or anything, or even from ordinary wages of
capital, but it can only come from the consumers, and that means again &
kind if commodity tax. My Honourable friend, his colleague, the Member for
. Industries and Civil Supplies, was claiming credit for the fact that he has
brought down the prices of cotton goods from the peak figure in 1948 by 75 per
eent. What is the secret of it? You allow these prices to go“up and make
. the consumers pay. When they pay. the money goes” to the inanufacturers,
.and then you collect it from them and you call it excess profits tax. and’ you,
went this House to he deceived into feeling that all this money is being paid
by the rich people. Certainly not. It is being paid by the consumers of cloth®
and other manufactured eommodities. . : .
The Honourable Sir Jeremy Raisman: What other sources? .

Prof. N. @. a: My Honourable friend can very well go to the econo-
mists of Tondon and there express his views,—‘What can I do? Do not believe

what the people on the opposite side have been saying. My trouble is the Bom-
bay wmerchants, Ahmednbad merchants, Sholapur metchants—ecapitalists'’.
“whe Honourabls Sir Jeremy Raisman: And with Professor Ranga.
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Prof. N. @G. Ranga: 1 know. oL

Lueretore L Luve done wihut L possibly could under the emergent circuln-
stauce. N - . ’

lf my Honourable friend will give e permission to accompany him to
Englana on.my own and to express my views, L wili uot be surprised it that
wowd be his apology that be wouid be offering to his own colleagues on the
other side.

Lherefore, Sir, nearly 188 crores of rupees wre bewg contributed to the
Cenural. t'unds by the musses- tyemselves and a ustle less than Ks. 110 crores
are bewg contributed by the rich. Thus the Honourable Member has allowed
the rich people to besr_ucp less of the shafe than ‘the poor people.

" Coming to the question of loans, what has he done?  He says, ‘1 have
congratulated the Governors for this drive.”” <The House has already had a
tull dress debate on that guestion, so 1 will not dilaie on this pomt for very
long.  idut fromn whom hus this money been drawn? From some of the poor
people, fromn poor peasants. © Any amount of evidence was given on the door
ot the House w0 prove this. | neéed not go into details, buv the fact remams
thut these were 1orced loans; large portions of these loans have been forced
louns aud they have been druimed awuy trom the masses, ordinary people who
really cannot afford to contribute any money towards these loans but ~who
requred that wmohey very badly tor domestic purposes iu order to pull through
these hard times. : : '

Then, there is intlation. He could not but resort to it. He bad no other
wuy open to huiuu because he bad to purchuse so many things in this country
on the account of Englaud, on the account of America, and on the account of
»0 many other increasing number of their Allies. Whethdr we needed those
goods or not, he hud w0 purchase them on the- account of these people. Did
uus Government have any sort of jreedom about it, whether they ‘could or
could not purchase these tlungs? No, they were to purchase. And with what
they were to pay? Rupees. And in return did we get gold, silver or machine
goods, or did we get even these consumer goods? No, we were given sterling
securities. And what are these sterling securities? Dues which could not be
paid, and thay have accumulated those. - 1t comes to more than two-thousand
crores of rupwes. My Honourable friend ‘comes to this House and wants this
country and thy.House to be grateful to him thut he has come to some sort of
wonderful finaucial agreement with the British Government. What else could
hc have dore? . My Honougable friend is an honest man and he went to England
like u British babe going to his own mother.. He must have told his people
there, ‘‘you want me to buy this and to buy that but you don’t pay for it;
my dear fellows, unless you pay those people at least in paper curremey you ™
cannot_expect me to purchase tor this country and place it at your:disposal,
therefore it is the best agreement for. you; this is beautiful; all that we have
got to do is to-give an 1. O. U."". So that I. O. U. they have given us and
they bave drained away our resources; they have-drained away our life-blood to
the tune of nearly two-thousand crores of rupees,, if not more. What else could
they do except to flood this country with paper currency? Old one rupee coins
were withdrawn because there was more silver content in it; people had to part
with those coins and accept paper currency. If people did not accept them,.
they were liable to go to jail. .And my Honourable .friend wants this country
to congratulate him. He says, ‘‘True, there is inflation. I am as sorry as your-
self. Therefore co-operate with me in countering inflation. Your pocket ~is
bulging, give those rupees te me, I shall make use of them—very good use of
them, and at the end of the war when your own Government comes—whatever
its name may be—it will pay you, it has got to render accounts to you, it is not
my fuperal, it will be their funeral,”” And then the Honourable Memher wants
us to congratulate him. Even these notes he wants to withdraw. When we
refuse to allow ourselves to be robbed in this manner, he asks his friend the
Honourable the Home Member to Jet loose his dreadful dogs to create trouble,
to pub our people into jails, to give them whrning. and put them in as detenus,
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all the rest of it.. This is the sort of financial jugglery tha; this gantleman
h.a.s carried on iu this country.

Then 1 cowe to the other t.hmg bould he have avolded this mﬁatlon? He
said 1 am going to. At question wume we were asking the Honourable Member
whether it 15 nog true that our commodities are being sold at too cheap a price
abroad. The Supply Member answered: 'Oh, we are supplying raw matserials at
too cheap a price but we gre giving them so many facilifies, Lherefore we have:
a right to ask them to sell their commodities at concessional rates, But we
cannot make a differentiation between what we*want and what we have to give
‘to our Allied Governments. . Is this price priority? Not so. Here is a sort of
cooked evidence mdl their own. 1 rather underestimate it. Here is the infor-
mation by Sir Lheodore Gregory, brought by the other ‘‘Grigg’’.

Our food prices are kept at 2776 per cenp. That is the index figure. l‘n
wary comnmodities are at 459 and manuiactured goods at 258-4. My Honourable
triend sellp atl gur goods.at 2560. \hat does thut mean? Qur business must
live. Our mauulacturers have to manutacture goods and yive them to the
wholesalers at 250 per cent. But my Honourable friend captures our raw
waterials and the msnufactured goods and seils them to the Allied Governments
at 250 per cent. ls not this loot? He huas been selling our goods too cheaply.
Yor whose benetit? lf it wae for the beuefit of the English 1 could understand.
But it 18 for the benefit of thd Americans. At the cost of whom? At the ex-
pease of the poor, and people ask me to be grateful to this gentleman.. I can-
uot be gratefu.l to him.

‘Lhen L come to the stabilisation of prices. He is keeping down our prices:
Whose? Not. the price of maunufactured goods but the price of the primury
commodities being produced by ‘millions and millions of people in this country.
There was my friend, Mr. Joshi. He was pleading for the masses of this
count?y. 1 agree with himn. But for how many do they count? Not more than
five millions. For the sake of those five millions you have s Labour Minister
and he says that the Liabour Minister ought not to be burdened with other res-
ponsibilities. But for the suke of our three hundred millions what Minister have
you? You hgve a Secretary sisuding up:for three departments and not able
to do anythind for those people. What do 1 mean by stabilisation of prices?
Do 1 mean to keep them down to uneconomical levels, No. But do what you
have done in regard to the millowners and their people.  Treat these poor
peasants in the same way. These millowners have gioney, the press, and salso
many of you in their pockets by friendship and réla&nﬂhip. You do justice to
them. You are not prepared to do justice to my people. .. My Honourable friend,
the Food Member, wants more and more power to be given to him.” For what
purpose? So that he could go and sit on the top of the Punjab Ministry and
push down their prices. -But you are not satisfied. Wherever I go your officers
say that the Punjab Government is greedy. Is that so? A friend told me that.
there was & peasant who was shedding tears at his harvest field after he had
sold away his grain. Throughout thé year he laboured hard with the help of
his wife and children and his starving cattle. Then he sold his harvest. But
there was the money-lender. There was the jagirdar and thgre was the tax
collector. After these were paid there was your unofficial agent with his saving
certificate. And what was left? FEleven annas. And his sons were grumbling.
Those were the.conditions now. My Honourable friend said we sent one hon-
oursble Butler. Tt seems to me that you Government officers seem tn have &
gemus to study everything upside down.

The Honourable 8ir Jeremy Raisman: Perfect descripf.ion of yourself |

Prof. N. G. Ranga: I say everything upside down because you see everything
upside down. You see, England and I see India. We are poles apart, my
friend Bir Jeremy Raisman.-

Is it true that our peasants.are becoming more prosperous? They have &
few rupees now to pay taxeg. Why? Noté because of our surplus profits and

. ]
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income but because we have now at least become.commonsense-wallahs and we
are selling portions of our lsnd at a higher price to get rid of these money-lenders
for ever. That is how these land mortgage banks monies are being returned.
You-want to be jealous of our people because they have a few useless paper
uotes in their pockets. But look at all these things in & relative manner. "So
far a8 these notes are concerned, your town people, your merchams, your
traders, your wholesalers, your Supply Department agents are in & better posi-
tion. And what is the worth of your notes? If to a townsman each rupee is
worth three annas, to a villager it is worth only two annas. You may say the
villager need not have to go and purchase grain and therefore his position is
better. Not so. He wants these commodities. You have destroyed his earlier
self-sutficiency economy. You have made him a victim to yarious things that
oan be satisfied only by your towns. Now he finds himself helpless. There was
& $ime wheu a peasant did not know kerosene because he depended upon castor
od But today he does not even know how to grow castor seed and manufacture
castor oil. Therefore he depends on kerosene. But now we cannot get that
kerosene and our peasints are suffering. You also destroyed our handicrafts
by your mills. But these mills are unable to supply cloth and our people die
in nakedness and shame. In towns you have shops and rationing. But in the
villages, have you done anything at all? My Honourable friend says I am not
responsible. It this Honourable Member, who is responsible for all these de-
p.‘r:me;ats together, because he holds the purse strings, is not responsible then
who is
. Presldent (The Honourabls Sir Abdur Rahim): It is now five q clock.
The | onourable Member ean continue hig speech the next day.

The Assembly then adjourned till Eleven of the Clock on Monda;y, the 19“4
Maeroh, 1945.
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